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 PARLIAMENTARY  DEBATES

 {Part  I—Questions  and  Answers)
 OFFICIAL  REPORT  ~

 roll
 HOUSE  OF  THE  PEOPLE

 Wednesday.  3rd  December,  952

 The  House  met  at  6  Quarter  to  Eleven
 of  the  K.

 (Mr,  Deevty-Speaxsr  in  the  Chair)
 ORAL  ANSWERS  TO  QUESTIONS

 Rapio  Licences
 *874,  Sardar  Hukam  Singh:  Will  the

 Minister  of  Cammuniestions  be  pleas-
 ed  to  state

 (a)  the  number  of  premises  licensed
 for  radio  reception  as  on  the  Ist  Sep-
 tember,  1952;  and

 (b)  whether  there  are  separate  fig
 ures  for  household  and  industria)  pre-
 mises?

 The  Deputy  Minister  of  Commnalca-
 gions  (Shri  Raj  Bahadur):  (a)  701,638.

 (b)  Separate  figures  are  available
 for  Domestic  Broadcast  Receiver
 Licenses  but  not  for  licenses  issued  to
 Imdustrial  Premises  as  such.

 Sardar  Hukam  Singh:  What  was  the
 number  of  unlicensed  premises  detect
 ed  during  the  year?

 507  Raj  Bahadur:  For  that  I  would
 Tequire  separate  notice.  But  ३  think
 I  gave  that  information  in  the  last
 session.

 Sardar  Hukam  Singh:  Does  _  the
 Government  have  any  authentic  infor-
 mation  as  to  the  relative  sizes  of  the
 listening  audiences  in  respect  of  the
 various  programmes?

 Shri  Raj  Gahadur:  That  is  a  matter
 which

 can  be  put  to  the  State  Govern-
 ments.

 Shri  Veeraswamy:  How  many  com-
 munity  radio  sets  are  Snstelled  in  ttre
 Madras  State?
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 Shri  Raj  @ahsdaar:  I  cannot  give  the

 figures  Statewise,  but  ail  over  the
 country  there  are  as  many  as  6,27i

 Sardar  Hukam  Singh:  is  there  any
 listener  research  unit  attached  to  the
 All  India  Radio?

 Shri  Raj  Bahadur:  That  is  a  question
 which  should  be  put  to  my  hon.  col-
 league  the  Minister  for  Information
 and  Broadcasting.

 Shri  S.  Murthy:  Can  Government
 give  us  any  idea  as  to  the  increase
 or  decrease  in  the  number  of  non-
 licensed  radios?

 Shri  Ra}  Babadur:  There  were  sepa-
 Tate  questions  tabled  on_that  subject
 before.  I  would  require’  separate notice  for  this  question.

 UNEMPLOYED  GRADUATES  AND
 MATRICULATES

 #875,  Dr.  Ram  Subbag  Siagh:  Will
 the  Minister  of  Lahour  be  pleased  to
 state  the  numbers  of  unemodloyed  gra-
 duates  and  matriculates  register with  various  Employment  Exchanges at  present?

 Minster  of  fabear  (Shri  V.  V.
 Giri):  At  the  end  of  October  i952
 there  were  6.055  graduates  and
 110,443,  Matriculates  registered  as  un-
 employed  with  the  various  Employ-
 ment  Exchanges.

 Dr.  Ram  Subhzg  Singh:  Has  Govern-
 ment  any  idea  of  controlling  this
 menacing  growth  of  unemployment
 among’  the  educated  youth  of  the
 country?

 Shri  V.  V.  Giri:  Of  course,  that  posi fon  js  always  there  before  Govern.
 ment.

 Dr.  Ram  Subhag  Singh:  What  are
 those  ideas,  Sir?

 Mr,  Deputy-Speaker:  The  hon.  Minis-
 ter  said  that  the  matter  is  constantly before  the  Government.  The  hon.
 Mfember  wants  to  know  what  are  the
 ways  in  which  Government  are  going
 to  control  it
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 Shri  V.  V.  Girl:  Because  so  many
 People  rose  5६  did  not  know....

 Mr.  Depaty-Speaker:  The  hon.  Men
 ber  may  repeat  his  question.

 Dr.  Bam  Sobhag  Singh:  Has  Govern-
 ment  any  idea  of  controlling  the
 menacing  gtowth  of  unemployment
 among  the  educated  youth  of  the
 country?  ,

 Shri  V.  V,  Giri:  The  Planning  Com-
 mission  is  at  work.  and  apart  fom  it
 new  industries  are  being  started;  and
 various  other  measures  have  to  be
 taken  to  relieve  unemployment.

 Shri  S.  S.  More:  Has  Government
 any  institution-or  agency  for  assessing the  volume  of  unemployment  among
 the  uneducated,  Particularly  people
 coming  from  the  rura)  areas,  and,  if
 not,  does  Govemment  contemplate  in-
 stalling  any  such  agency?

 Mr.  Deputy-Speaker:  How  does  It
 arise?  This  is  about  unemployed
 graduates  and  matriculates.  The  hon.
 Member  wants  to  know  about  those
 who  are  not  either  graduates  or  matri-
 culates,  who  are  not  even  literates.  It
 does  not  arise.

 Dr.  Ram  Sabhag  Slogh:  Has  any
 demand  been  made  on  the  Employ- ment  Exchanges  for  supplying  agri-
 cultural  workers?

 Shri  V.  V.  Giri:  Yes.  Sir.
 Dr.  Ram  Sabhag  Singh:  How  many

 agricultural  workers?

 Shri  V.  V.  Giri:  Notice,  Sir.
 Shri  B.  S.  Marthy:  May  we  know

 the  ratio  between  the  applications  of
 ttrese  unemployed  graduates  and  matri-
 culates  registered,  and  the  empPloy-
 ment  secured?

 Shri  V.  V.  Giri:  I  am  collecting
 those  figures  and  I  shall  soon  place them  for  the  benefit  of  the  hon.  House.

 Shri  H.  N.  Makerjee:  Some  months
 ago  the  Chief  Labour  Commissioner

 of  the  Government  of  India,  Mr.  L.  C.
 Jain,  referred  to  certain  figures  in
 Bombay  a  regarding  unemployment. And  according  to  his  figures  at  the
 end  of  May  1952,  out  of  366,596  un-
 employed  persons  registered  with  the
 Exchanges,  14,828,  were  graduates.
 And  out  of  these  graduates,  563  had
 Engineering  and  1,223  Medical  degrees. Has  Government  any  schemes  special-
 ly  to  absorb  these  engineering  and
 medical  graduates  who  could  be  taken
 into  ail  kinds  of  nation-building services  which  we  want  to  promote?
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 Shri  V.  V.  Giri:  Yes,  they  are  taken
 into  consideration.

 Dr.  Ram  Svbhag  Siagh:  Would  it  be
 possible  for  Government  to  improve the  agricultural  workers’  conditions  so
 that  agriculture  may  be  in  a  position
 to  absorb  more  and  more  educated
 you

 Mr.  Depaty-Speasker:  There  are  end-
 less  suggestions.

 Shri  N.  Seeakantan  Nair:  Are  Gov-
 ernment  in  a  position  to  know  the
 total  number  of  unemployed  graduates
 and

 matziculates  and  tbe
 Lila

 art
 of  these  ple  who  app  to  be
 registered  fn”  the  Eeplovment  Ex-
 changes?

 Shri  V.  V.  Girt:  I  think  I  have  given
 that  information.  But  if  you  want  it
 Province  by  province  I  can  place  that
 information  for  the  benefit  of  the
 House  later.

 Shri  Nanez@as;  How  many  of  these
 unemployed  graduates  and  matriculates
 are  scheduled  caste  candidates,  an
 what  steps  have  Government  taken  to
 omen

 these  scheduled  caste  candi-
 lates

 Shri  V.  V.  Giri:  F  would  like  to  have
 Notice  of  that  question.

 Shri  M.  S.  Gorupadaswamy:  May  I
 know  whether  Government  has  receiv.
 ed  any  report  from  any  State  that
 the  continuation  of  these  Employ- ment  Exchange  offices  is  not  useful
 and  that  they  should  be  terminated?

 Shri  V.  V.  Girl:  No,  Sir.
 Shri  Bahadur  Singh:  May  I  know

 whether  the  Employment  Exchanges
 have  any  option  m  the  grant  of  intro-
 ductory  cards  to  the  candidates  regis- tered  with  them?

 Shri  V.  V.  Giri:  They  have  no  option.
 Shri  K.  हू,  Basu:  May  I  know

 whether  Government  has  ascertained
 the  possibility  of  engaging  these
 engineers  mstead  of  importing  foreign
 qualified  foreman-standard  experts?

 Shri  V.  V.  Girl:  That  view  is  always there  before  Government.
 Gardar  Hokam  Singh:  Has  Govern-

 ment  received
 complaints

 from  any
 quarters  as  to  the  discretion  exercised
 by  the  Employment  Exchange  officers

 _In  refusing  to  give  Introductory  chits
 to  some  of  those  registered  with  them?

 Shri  ve  V.  Girl:  Now  and  then  there
 ard

 be  some  complaints.  but  not
 often.

 Gardar  Hukam  Siogh:  Have  those
 officers  been  proceeded  against?
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 Shri  V.  V.  Giri:  Yes,  Sir.
 Shri  Achuthas:  Have  the  Govern-

 ment  any  idea  of  persuading  the  State
 Governments  to  restrict  the  growtb  of
 the  Arts  colleges  for  some  yesrs  in
 view  of  the  increase  in  the  number  of
 unemployed  graduates?

 Shri  Vv.  V.  Girl;  He  may  refer  it  to
 some  other  Ministry.

 Corton  CuuTivaTion
 *876.  Dr,  Ram  Sobhag  Sioch:  Will the  Minister  of  Food  and  Aéricabare

 be  pleased  to  refer  to  the  answer
 given  to  a  supplementary  question  to
 starred  question  No.  0]  asked  on  the
 23rd  June,  952  regarding  cotton  cul-
 tivation  and  state  the  acreage  of  land
 diverted  under  cotton  cultivation  last
 year?

 The  O@finister  of  Agricoltare  (Dr.  P.
 S.  Deshmukh):  In  the  absence  of
 exhaustive  field  to  field  surveys  of
 land,  it  is  not  possible  to  arrive  at  any firm  estimate  of  the  extent  of  land
 that  was  actually  diverted  from  food-
 grains  to  cotton  during  1951-52.  On
 the  basis,  however,  of  the  available
 data,  it  is  roughly  estimated  that  the
 maximum  amount  of  net  diversion  of
 land  from  foodgrains  to  cotton

 aunng 1951-52,  is  likely  to  be  of  the  order.  ०
 3३7  lakh  acres.  The  actual  diversion
 is,  in  fact,  likely  to  be  appreciably  less
 as  the  above  estimate  द  based  on  the
 extreme  assumption  that  all  the  addr
 tion  to  the  acreage  under  cotton  was
 at  the  expense  of  foodgrains  and  not  of
 other  crops  or  of  fallows  nor  due  to
 inter-cropping.

 Dr.  Ram  Subhag  Singh:  May  I  know
 what  percentage  of  our  total  require
 ment  of  cotton  is  met  by  internal  pro-
 duction?

 Dr.  P.  S.  Deshmukh:  The  percentage
 May  go  up  to  about  eighty.

 Dr.  Ram  Subhag  Singh:  What  are
 the  steps  taken  by  Government  for
 jacreasing  cotton  production  so_  that
 the  country  may  be  self-sufficient  in
 cotton?

 Mr.  Deputy-Speasker:  He  wants  to
 knoyW  whether  there  will  be  increased
 acreage  under  cotton  cultivation  so  as
 to  make  India  self-sufficient  in  cotton.

 Dr.  P.  S.  Deshmukh:  We  are  depend-
 ing  more  u%on  intensive  cultivation  to
 produce  more  from  the  same  acreage.

 Dr.  Ram  Sabhag  Singh:  May  I  know
 whether  the  prices  of  cotton  produced
 here  and  of  those  purchased  from
 foreign  countries  are  different?

 Dr.  P.  S,  Deshmukh:  There  is  very
 great  difference,  Sir.

 3  DECEMBER  952  Orat  Agswers  I0l6

 Dr,  Eam  Sebhag  A@ingh:  What  is  the
 difference  between  the  two  prices?

 Dr.  P.  S.  Deshmukh:  It  will  depend
 on  variety  to  variety.  It  is  difficult  to
 say.

 Mr.  Deputy-Speaker:  I  think  we  are
 going  to  another  subject.

 Shri  S.  N.  Das:  What  is  the  final
 estimate  for  production  for  9552
 and  what  ls  the  overall  increase  over
 the  1947-48  productlon?

 Dr.  P.  8.  Deshmukh:  For  1951-52  we
 have  got  revised  figures.  and_  that
 comes  to  over  36  lakh  bales.

 Mr.  Deputy-Speaker:  He  wants  the
 comparative  figures  of  ‘1947648  also.

 Dr.  P.  S,  Deshmokh:  £f  think  it  is
 more  than  double  that.

 Shri  x  6.  Deshmukh:  May  I  know
 whether  there  has  been  any  increase
 in  the  area  under  irrigation  of  cotton?

 Dr,  P.  s  Deshmukh:  Not  very  much,
 but  there  are  a  lot  of  people  very
 son

 to  have  irrigated  cotton  cultiva-
 on.
 Shri  KE  G.  Deshmukh:  May  I  know

 whether  the  Government  of  India  has
 proposed  to  the  State  Goveraments  to
 have  a  protected  area  for  cotton?

 Dr.  P.  S.  Deshmukh:  That  is  a
 matter  which  rests  with  the  State
 Governments.  So  far  as  Madhya  Pra-
 desh  is  concerned  I  think  the  Govern-
 ment  is  taking  up  the  question.

 Shri  Kelappan:  In  view  of  the  fact
 that  we  are  exporting  cotton  and
 cotton  yarn,  is  it  not  the  inference  that
 we  are  producing  more  than  our
 requirements?

 Dr.  P.  S.  Deshmokh:  So  far  as  a
 particular  variety  viz.  the  short  staple
 variety  is  concerned.

 Shri  Velayudhan:  May  I  know
 whether  diversion  to  cotton  cultiva-
 tion  was  responsible  for  decrease  in
 the  cultivation  of  foodgrains?

 Mr.  De  batnpresker
 It  was  already “answered,

 Dr.  P.  8.  Desbmukh:  To  the  limited
 extent  that  I  have  stated.

 Sardar  Lai  Singb:  The  hon.  Minister
 said  that  the  difference  in  prices  is
 due  to  the  varieties.......

 Dr.  P.  S.  Deshmokh:  I  never  said
 that.  I  did  not  say  that  the  difference
 wag  due  to  the  varieties.  I  said  there
 are  so  many  varieties  that  it  is  not
 possible  to  state  in  one  the  difference
 in  the  prices  because  it  would  be
 necessary  to  go  into  details.
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 Mr,  Deputy-Speaker:  This  relates  to
 cotton  cuitivation.  Anything  about
 prices  here?

 Sardar  Lal  Singh:  Cotton  cultiva-
 tion  will  depend  upon  the  price  thai
 is  given  for  cotton.

 Mr.  Deputy-Speaker:  I  won't  allow
 the  question.

 Shri  B.  S.  Morthy:  Has  tbe  Central
 Government  issued  any  directions  to
 the  Siate  Governments  asking  them
 not  to  allow  as  far  as  possible  the
 diversion  of  land  under  foodégrains  to
 cotton  cultivation?

 Dr.  P.  S.  Oeshmoakh:  No  directions
 are  issued  but  the  State  Governments
 are  aware  of  the  Government  of  India's
 policy.

 VANASPATS  RESEARCH  PUANWIBG
 COMMETTER  Report

 °877.  Shri  S.  N,  Das:  Will  tbe  Min-
 ister  of  Food  and  Agvicolture  be
 pleased  to  state:

 (a)  whether  the  Report  of  the  Va-
 naspati  Research  Planning  Committee
 has  been  received  and  considered  by
 Government;  and

 (0)  if  so,  the  important  recom-
 mendations  accepted  and  rejected  by
 Government?

 The  Minister  of  Agricuiture  (Dr.  ९,
 ss  Deshmakh):  (a)  The  report  has  not
 yet  been  received.  The  Committee  has.
 however,  furnished  the  results  of  their
 researches  and  these  have  been  con-
 sidered  by  the  Government.

 (b)  The  important  conclusions  of
 the  Committee  were:-—

 a)  In  comparative  feeding  experi-
 ments  carried  out.  at  four  different
 research  centres.  on  rats  for  three
 generations  with  raw  groundnut  oil
 refined  groundnut  oil]  and

 ४३988
 ati  of

 melting  points  37°C.  and  4°*C.  the
 results  indicate  that  there  is  no  dele
 terious  effect  produced  by  vanaspati
 a5  compared  with  the  raw  or  refined
 oil,

 (2)  Human  feeding  trials  carried  out
 at  four  different  centres  also  indicate
 that  vanaspati  of  melting  point  37°
 has  po  harmful  effect  as  compared with  raw  groundnut  oil.

 (3)  As  regards  comparative  Nutritive
 “Value  of  (i)  Ghee,  (ii)  Raw  groundnut

 oil,  (ifi)  Refined  groundnut  oil,  (iv)
 Vanaspati  of  melting  point  37°C.  and
 (v)  Vanaspati  of  melting  point  4l°C.,
 ghee  {s  the  best.  raw  groundnut  oil,
 refined  groundnut  oil  and  vanaspati  of
 Melting  point  37°C.  are  next  best  to
 pure  ghee  and  vanaspati  of  melting
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 point  4)°C,  comes  ‘third  in  nutritive
 ७९.

 The  Government  of  India  have
 accepted  the  conclusions  arrived  at  by
 the  Committee  and  have  banned  the
 production  of  vanaspati  of  melting
 Point  higher  than  37°C.  under_  the
 lohan

 Oil  Products  Centro!  Order, (1947.
 Shri  Ss.  N.  Das:  May  I  know  whether

 this  Committee  will  submit  any  final
 t  10  or  it  will  continue  for  a  long

 ime
 Dr.  P.  S,  Deshmakh:  It  will  depend

 upon  the  Committee.  Sir.

 Shri  S.  N.  Das:  May  I  know  the
 centres  where  the  researches  are  being
 carried  on?

 Dr.  P.  S.  Oeshmaukh:  I  have  not  got
 the  information  here.

 Shri  Ss  N,  Das:  When  this  Committee
 was  appointed  in  1947,  was  it  the
 intention  of  the  Government  to  continue
 it  for  a  long  time  or  any  specific  time
 was  fixed?

 Dr.  P.  S.  Deshmokb:  No  specific
 time  was  fixed?  The  Government
 will  determine  in  consultation  with  the
 oz  bad

 when  it  terminates  ite
 wo

 Sh:i  5.  N.  Das:  May  I  know  whether
 apy  expenditure  is  befng  Incurred  for
 this  pu  pose?  If  that  is  so,  what  is  the
 amount

 Dr.  P.  S.  Deshmukh:  I  would  like  to
 have  notice.

 Shri  Namdbari:  Will  Government
 consider  discouraging  the  use  of  vanas-
 pati  ghee  with  a  view  to  reducing  the
 number  of  T.B.  patients  and  further
 to  eliminate  the  risk  of  the  production
 of  war  Quality  children?

 Dr.  S.  Deshmokh:  In  view  of  the
 fact  that  scientific  research  has  shown
 that  there  is  no  bad  effect.  I  do  not
 think  the  question  arises  of  discourag-
 ing  the  use  of  Vanaspati  ghee.

 Sardar  Hukam  Singb:  May  I  know
 whether  the  conclusions  arrived  at  by
 this  Research  Committee  are  identical
 with  the  conclusions  §  arrived  at  in
 other  countries?

 Dr.  P.  S.  Deshmokh:  Yes,  Sir.  The
 decisions  arrived  at  by  this  Committee
 are  sitnilar  to  those  arrived  at  in
 foreign  countries.  I  believe  that  was
 the  question.

 Sardar  Hukam  8080:  Did  they  carry out  the  research  independently  or  were
 they  provided  with  the  results  that
 were  arrived  at  in  different  countries?
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 Dr.  P.  8,  Oeahmnkh:  They  were  not
 influenced  in  any  way  by  the  research
 outside.  They  depend  upon  their  own
 research  wwvestigations

 Sardar  Hukxam  Singh:  Who  were  the
 Members?  Any  foreign  experts?

 Dr.  P.  S,  Deshmukh:  I  have  not  got the  information  to  answer  here.
 TReasuRy  ConTRAcTOR  oF  Posr  OfFice

 *878.  Pandit  Munisbwar  Datt  Upa-
 abyay:  (a)  Will  the  Minister  of  Com-
 manications  be  pleased  to  state  what
 action  has  heen  taken  against  the
 agent  of  the  Treasury  Contractor  of
 the  Post  Office,  who  did  not  deposit
 Government  money  to  the  extent  of
 Rs.  1,03,500/-  between  September  I948
 to  January  1950?

 (b)  Which  officials  of  the  post  office
 and  the  Imoerial  Bank  have  been
 found  involved  in  the  above  case?

 {c)  What  action  has  been  taken
 a
 se

 the  Post  Master  and  _  other
 cials  involved?

 (d)  Is  there  any  chance  of  any  por-
 ‘ion  of  Government  money  being  re-
 covered?

 The  Deputy  Minister  of  Communi-
 cations  ( eure  Raj  Bahadur):  {a)  The
 agent  is  being  tried  by  a  Spscia!  Court
 at  Allahabad.

 (b)  The  Supervisor  of  the  Accounts
 Branch  and  the  Accountant  of  the
 Post  Office  are  suspected  of  criminal
 acts  and  are  being  tried  in  a  Court
 of  Law.  Two  officials  who  had  held
 charge  as  Postmasters  were  found
 guilty  of  negligence  in  their  duties.
 No  official  of  the  Imperial  Bank  is
 ecriminaily  involved.

 (c)  The  Supervisor  and  the  Accoun-
 tant  mentioned  in  (b)  above  _  are
 Under  suspension.  One  of  the  Post-
 masters  has  been  reverted  and  the
 question  of  reducing  the  pension  of
 the  other,  who  has  since  retired,  is
 under  consideration.  Action  against
 other  delinquent  officials  will  be  taken
 after  the  judicial  proceedings  are
 over.

 (d)  Yes.
 Pandit  Munishwar  Datt  Upadhyay:

 May  I  know  what  amount  has  been
 recovered?

 Sbri  Raj  Bahadur:  According  te  the
 terms  of  the  contract,  the  contractors
 have  got  to  make  a  deposit  of  20  per
 cent  It  comes  to  Rs  33,500  in  this
 case  which  has  been  forfeited  and
 according  to  the’  contract,  the  con-
 tractor  is  bound  to  indemnify  Govern-
 ment  to  the  full  extent.  We  are  पड
 ing  to  realise  the  balance.
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 Pandit  Munisbwar  Datt  Upsdbyay:
 May  I  know  whether  this  was  due  to
 non-existence  of  rules  on  this  point
 or  non-observance  of  them?

 Shri  Raj  Bahadur:  Not  on  account
 of  non-existence  of  rules  but  on  account
 of  laxity  in  observance  of  the  rules.

 Pandit  Munishwar  Datt  Upadbyay:
 May  I  know  whether  the  rules  are
 up  to  the  mark?

 Shri  Raj  Babadur:  The  efficacy  of
 rules  in  order  to  prevent  the  occur
 rence  of  such  incidents  is  always  under
 review  from  time  to  time  and  re-
 consideration  will  be  done  after  the
 result  of  the  trial  is  known.

 Pandit  Muaishwar  02%  Upadhyay:
 May  I  know  whether  there  is  any Telation  between  the  amount  of
 security  and  the  amount  of  money that  these  people  are  allowed  to
 handle?

 Sbri  Raj  Bahadur:  20  per  cent.  of the  average  daily  amount  handled  _  in
 the  post  office.

 Shri  S.  N.  Das:  May  I  know
 whether.  as  a  result  of  the  enquiry
 made  by  the  Department,  any  official
 entrusted  with  the  duty  of  supervis-
 ing  was  found  negligent?

 Shri  Raj  Bahadur:  I  have  already
 replied  to  this  question.  That  is  in
 the  main  reply.

 Shri  ML,  Dwivedi:  How  long  has
 tire  question  been  pending?

 Shri  Raj  Bahadur:  It  came  to  light
 round  about  April  949  and  it  was
 entrusted  to  the  Special  Police  Estab-
 lishment  for  investigation.  Now  the
 case  is  before  the  special  court.

 Curmese  Girts  ro  Inpia
 *879.  Shri  S.  N.  Das:  Will  the  Min--

 ‘ster  of  Food  and  Aériculture  be
 pleased  to  state

 {a)  whether  some  Chinese  gifts  for
 relief  of  the  distressed  in  India  were
 Feceived  and  subsequently  returned:

 {b)  if  so,  the  circumstances  which
 led  to  the  return  of  the  said  gifts;  and

 ae
 what  was  the  source  of  the

 t?
 The  Deputy  Minister  of  Food  and

 Agriculture  (Shri  M.  ्  Grishnappa)
 (a)  to  (c).  On  the  i9th  August  952
 the  Bank  of  Cbina.  Calcutta,  informed
 the  Indian  Red  Cross  Society,  Delhi.
 that  a  sum  of  Rs.  4,2t.940  had  been
 received  by  them  for  the  Indian  Red
 Cross  Society  from  the  People’s  Relief
 Administration  of  China,  Red  Cross
 Society  of  China,  All-China  Democratic
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 Youth’s  Federation,  AJl-China  Dermo-
 cratic  Women’s  Federation  and  All-
 China  Federation  of  Labour,  This  was
 followed  by  a  telegram  fom  the  donors
 to  the  Indian  Red  Cross  Society  ask
 Ing  them  to  hand  over  the  amount  to
 the  Andhra  Provincial  United  Famine
 Relief  Committee  in  response  to  whose
 appeal  the  money  had  been  donated.
 While  acknowledging  the  receipt  with
 thanks.  the  Indian  Red  Cross  Society
 informed  the  donors  that  It  Is  their
 practice  to  organise  relief  through thelr  own  agencles  and,  therefore,  the
 money  could  not  be  handed  over
 to  the  Andhra  Provincial  Famine
 Rellef  Committee.  Thereupon  _  the
 donors  requested  the  Indian  Red  Cross
 Society  to  return  their_money  through
 the  Chinese  Embassy.  New  Delhi,  and
 this  request  was  complied  with

 On  the  l8th  Septemher,  952  the
 Chinese  Charge  d’  Affalres  Informed
 the  Ministry  of  External  Affairs  that
 his  Government  had  instructed  him  to
 Inform  the  Government  of  India  that
 the  Chinese  organizations  had  decided
 to  give  the  money  to  the  Indian  Red
 Cross  for  famine  relief  in  South  India
 He  also  sent  the  amount  to  the  Minis-
 ter  of  Health,  who  is  the  Chairman
 ७7  the  Indian  Red  Cross  Soclety,

 Shrimatt  Repu  Chakravartty:  The
 principle  as  enunciated  in  the  answer
 is  that  any  gifts  recelved  from  abroad
 cannot  be  given  over  through  private
 organisations.  I  want  to  ask  how  it  Is
 ttrat  American  gifts  are  belng  distri
 buted  to  refugees  by  private  organlsa-
 tions  in  India.

 Shri  M.  V.  Krishoappa:  American
 elfts  are  distributed  through  Govern
 ment  agencles  and  Red  Cross:  not  by
 any  un-recognised  organisations.

 Shrimati  Reau  Chekravartty:  No.
 Sir.  There  are  organisations  In  Calcutta
 which  are  distributing  American  gifts to  the  refugees.

 Shri  M.  V.  Erisboappa:  No  Only
 through  recognised  organisations  and
 Government  agencies  are  all  the  food
 gifts  from  abroad  distributed  In  India.

 Sbrimatt  Renu  Chakravartty:
 Pictures  have  come  out  of  the  Rotary
 Club.  Calcutta  distributing.........

 Mr.  Deputy-Speaker:  Order,  order.
 Are  we  entering  {nto  an  argument?

 Shrimati  Benu  Chakravartty:  This
 is  wrong  information

 Mr.  Deputy-Speaker:  Order,  order,
 Please  When  the  Speaker  or  the
 Deputy-Speaker  is  standing,  no  other
 lyon,  Memher  need  stand.  The  hon
 Minister  has  sald  that  wherever  any
 individual  is  distributing.  primarily.  he
 fis  the

 et
 elther  of  the  Government

 or  the  Crose  Society  who  are
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 entrusted  with  that  work.  What  the
 hon.  Minlster  has  said  Is  that  there  is
 no  direct  dealing  between  the  Ameré.
 cans  and  any  other  Individual  persons.

 Shri  M.  V.  Krishseppa:  Yes,  Sir.
 Mr.  Deputy-Sgeaker:  It  is  only

 through  these  agencies  that  gifts  are
 distributed.  If  however  the  hon.  Mem-
 bers  want  a  debate.  this  ls  not  the
 forum  for  that.

 507  FH.  जे,  Muker§ee;  Is  the  Rotary
 Club  of  Calcutta,  for  example,  an
 agency  of  the  Government  or  an
 organisation  employed  by  the  Red
 Cross?

 Shri  M.  V.  Hyishnappe:  All  the  food
 gifts  that  we  recelve  from  abroad  are
 belng  distributed  by  Government
 agencles  and  recognised  organlsatlons
 like  Red  Cross,  Ramakrishna  Mission
 ane

 other  recognised  organlisstions  In
 ndla.

 Shrimati  Renu  Chakravartty:  On  a
 point  of  Information,  Sir.  I  would  like
 to  ask  whether  this  is  only  in  the  case
 of  gifts  that  are  coming  to  Govern-
 ment  or  any  pitts

 come  directly  from
 abroad

 to  Individual  private  organisa-
 tions.

 The  Minister  of  Revenue  and  Ex-
 penditure  (Shri  T'yagi):  Political
 Parties?

 Sbri  M.  V.  Krishnappa:  They  would
 be  sent  through  the  Government  to
 recognised  Relief  organlsatlons  here
 In  India.  Individuals  cannot  receive
 them  and  distrihute  them  except through  Government  or  recoZnised
 organ{satlons.

 Shrimati  Renu  Chakroavartty:  May
 we  know  how  tbe  All  India  Women’s
 Conference  Ins  been  distributing American  gifis  In  Calcutta  to  the
 refugees?

 Shri  M.  V.  Krishnappa:  The  Red
 Cross  Soclety  may  take  the  help  of  all
 other  organisations  In  the  distribution.

 Shrl  x  K.  Basu:  Is  the  Government
 in  a  position  to  contradict  that  relief
 organisations  which  are  not  predomli- nated  by  Congress  people  are  never
 recognised  to  give  relief?

 Mr,  Deputy-Speaker:  Order,  order.
 Need  not  be  answered.

 Shrt  Namblar:  May  I  know  whether
 any  part  of  these  gifts  Is  distributed
 as  wages  by  the  Government  author!-
 tles  In  the  State  of  Mysore?

 Shrt  M.  V.  Kriahnos  No.  Regard-
 ing  gifts  distributed  In  Mysore.  I  want
 to  bring  this  to  the  notice  of  the
 House.  There  is  some  doubt  In  the
 mind  of  the  hon.  Member  that  ina
 Myrore  they  are  taking  work  for  the
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 ts  distributed,  The  real  fact  is  ¢lsis.
 Mysore,  there  are  some  people  who

 think  it  below  their  dignity  to  accept
 gifts  that  are  doled.  They  are  ind  al
 @ress  on  account  of  the  continuous
 failure  of  ralns  durlng  the  last  four
 years.  In  some  villages,  even  middie-
 class  men  are  in  distress,  They  are
 not

 prepeecs
 to  take  help  in  the  form

 ot  doled  xifts.  They  are  prepared  to
 gwork  in  the  community  projects  or
 common  works  such  as  silt  clearance
 fn  tanks,  construction  of  roads  to
 vitlages  etc.  They  are  prepared  to  work
 and  take  food:  not  from  doles.

 Mr.  Deputy-Speaker,  Next  question.
 Shri  Namblar:  Some  more  informa-

 tion  is  necessary.
 Mr.  Deputy-Speaker:  Enough  has

 been  asked.  Next  question:  Pandit
 Munishwar  Datt  Upadhyay.

 Komari  Anate  @iaacarepe:  On  a
 Point  of  order,  Sir,  when  a  questioner feels  that  the  answer  given  to  the
 question  is  not  correct,  is  .|.cre  any
 remedy  for  that?

 Mr.  Deputy-Speaker:  I  can  only  say, further  questloning  is  not  the  remedy. Next  question.
 Shr!  Raghavaish: tion,  Sir,
 Mr.  Deputy-Speaker:  I  have  called the  next  question.
 Shri  Raghavaiah:  It  is  directly  re-

 lating  to  the  question.
 Mr.  Deputy-Speaker:  I  know,  I  have

 passed  on  to  the  next  question.
 CULTivaATION  aNp  Propuction  or  Crops

 °880.  Pandit  Musishwar  Dast  Upa-
 is  (aA

 (a)  Will  the  Minister  of  Food
 Aericalture  be  pleased  to  state

 what  are  the  estimates  of  cultivation
 and  vroduction  in  the  years  i950-5]
 and  95l-5Z  of  rice,  wheat.  gram.
 sugarcane,  potato,  arhur,  gfound-

 mut,  mustard,  linseed,  cotton,
 a tea,  coffee  and  tobacco  in  tre  whole

 of  India?
 (b)  By  what  time  the  crop  esti-

 mates  of  Rabi  and  Kharif  crops  are
 Analised  and  published?

 The  Minister  of  Agricattare  (Dr.  ९,
 8S.  Deshmukb):  (a)  Statement  I  giving the  available  information  is  placed  on
 the  Table  of  the  House.

 (b)  Statement  Ii  containing  the
 required  information  Is  placed  on  the
 Table  of  the  House,  (For  (a)  and  (b).
 See  Appendix  V,  annexure  No,  23.)

 Pandit  Masiahwar  09४  Upedhyay:
 M  I  know  whether  the  decrease  tn
 eatin  ate  in  respect  of  rice,  wheat,
 gram,  groundnut,  linseed  aad  tobacco,

 One  more  ques-
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 is  confirmed  by  actual  production
 also?

 Dr.  P.  8,  Deshmukh:  In  many  ree
 pects  it  has  been,  Sir.  The  decrease
 fs  generally  due  to  adverse  cilmatic
 conditions  and  weather  conditions.

 Pandit  Muaishwar  Datt  Upadbyay:
 May  I  know  whether  it  is  possible  to
 have  an  almost  accurate  estimate  of
 the  crops  three  or  six  months  before
 they  are  sown.  and  if  that  is  so,  what
 is  the  agency  glving  information  as
 to  what  is  golng  to  be  produced,  on
 which  this  estimate  is  made?

 Dr..  P.  8.  Oechmukh:  Estimates  are
 estimates  after  all.  Every  care  is
 taken  to  see  that  the  estimates  are
 correct.  We  have  to  depend  on  the
 agencieg.  employed  by  the  State  Gov-
 ernments.

 Pandit  Muolshwar  Datt  Upsdbyay: l  want  to  know  the  principle  accord-
 ing  to  which  these  estimates  are  made.

 Dr.  P.  8,  Deshmokh:  They  are  col-
 lected  by  village  officers.  I  do  not
 think  there  can  be  any  principle.

 Pandit  Munlahwar  Datt  Upadhyay:
 Is  the  pstwarl  the  agency  who  gives
 all  this  information  or  is  there  any other  officer?

 Dr.  ९.  s.  Desbmukh:  I  would  like
 to  have  notice.

 Pandit  Manishwar  0०७४  Upadhyay:
 May  I  know’  whether  there  is  any
 Periodical  conference  of  the  officials
 who  give  these  estimates,  for  compar-
 Ing  them  with  actuals  for  future
 guidance?

 Dr.  P.  8,  Deahmukh:  I  am  not  aware.
 DockyarD  AT  GEONERALI

 +881.  Shri  8.  C.  Samaata:  (a)  Will
 the  Minister  of  Transpury  be  pleased
 to  state  how  far  the  Scheme  of  West
 Bengal  Government  to  construct  a
 Deckyard  at  Geonkhall  on  the  Hoogh-
 ly,  30  miles  from  Calcutta  Dock  and
 also  to  start  a  Salt  Works  there,  bas
 materialised?

 (0)  How  far  is  Kolaghat  Rsilway
 Biation

 (Eastern  Railway)  trom  Geon-
 all?

 (c)  How  far  will  the  coal  traffic
 congestion  be  alleviated  if  a  rail  link
 Is  establislied  between  Kolaghat  and
 Geonkhali?

 (d)  Have  the  Government  of  West
 Bengal  given  any  infofmation  or
 submitted  any  proposal  to  the  Plan-
 ning  Commission  about  the  above-
 mentioned  Schemes?
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 (e)  If  not.  when  are  the  Schemes
 expected  to  come  before  the  Planning
 Commission

 The  Deputy  falster  of  Rallways
 id  (Shri  Alagesan):  (a)

 At  the  inatance  of  the  Government  of
 West  Bengal,  the  question  of  develop-
 ing  a  rt  at  Geonkhal)  was  con-
 sidered  in  949  and  early  {n  ‘1952,  The
 Proposal  was  not  pursued.

 The  Government  of  india  are  not
 aware  of  any  proposal  to  set

 4p
 a

 salt  works  at  Geonkhall,  The  West
 Bengal  Government  are  contemplating
 the  setting  u  of  a  salt  works  at
 Contal,  some  40  miles  from  Geonkhall.

 (b)  25  miles.
 (c)  The  effect  on  railway  transport would  be  negligible  as  the  bulk  of  the

 coal  for  export  will  still  have  to  move
 to  Calcutta  via  Burdwan.

 (9)  and  (e).  The  Planning  Commis-
 He

 have  no  information  on  the  sub-
 ect.

 Shri  8,  C.  Samanta:  May  I  know
 whether  the  Port  authorities  at
 Calcutta  are  also  discussing  about  tise
 establishment  of  a  satellite  port  in
 Geonkhali,  and  if  so.  how  far  they
 have  proceeded?

 Shri  Alagesan:  This  question  has
 been  Considered  ty  the  Government  in
 all  its  aspects.  The  Port  Commissioners
 have  also  expressed  their  views  In  tire
 matter.  There  Is  no  justification  for establishing  a  port  at  Geonkhali  just
 now.

 Shrt  8,  C.  Samanta:  May  I  know
 bow  Government  are  trying  to  relieve
 the  serious  coal  congestlon  in  the
 Calcutta  port  by  not  diverting  the
 railway  line  from  either  Kolaghat  or
 Bhogpur  or  Macirada_  to  Geonkhall?
 What  are  the  alternative  proposals?

 Shri  Alagesan:  At  present  sufficient
 facilities  exist  at  Calcutta  ort  to
 handle  coal.  There  are  about  8  berths
 for  handling  coal  at  present.  Recently two  ९४760  berths  have  been  converted
 into  coal  berths.  And  the  Calcutts
 Port  Is  able  to  har:die  coal  to  the
 extent  of  12.000  tons  per  day.

 8hrl  8.  0.  Samanta:  May  I  know  Sir.
 whether  Government  is  aware  of  the
 presiocavial

 address  delivered  by
 ec  C.  Driver  of  the  Coal  Con-

 sumers’  Aasociatlon  in  which  he  said
 that  a  foreign  firm  Js

 eng
 to  establish

 a  shipyard  near  Geonl
 Sari  Al  Some  experts  also

 have  penny  Hor) ered  the  case  of  0९०  छः
 khall.  but  they  were  of  the  opinion
 coat  Viaakhapatnam  Js  a  more  aultabie
 sile,
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 Shirt  S.  C.  Samanta:
 My

 question
 was  whether  a  foreign  Orm  _  has
 approched  the  Government  of  India
 or  the  West  Bengal  Government  to
 start  any  such  port  here?

 Shri  Alagesao:  I  have  no  informa-
 tion  on  the  subject.

 Dr.  8.  P.  Mooketise:  Wlil  Govern-
 ment  place  on  the  “Table  the  latest
 report  of  the  Calcutta  Port  Commis-
 sloners  on  this  subject’

 Shrt  Alaxeaan:  If  it  is  the  desire  of
 the  hon.  Member,  it  can  be  placed  on
 the  Table  of  the  House.

 Dr.  8.  P.  Mookerjee:  May  we  know
 briefly  what  their  iatest  recommenda-
 tlon  was  as  to  how  it  was  essential
 for  the  pr  pet  development  and  inte-
 gration  of  Calcutta  port?

 Shri  Alageson:  I  do  not  have  de‘alled
 information  on  tire  subject.

 Sari  8.  C.  Samanta:  May  I  know
 Sir,  whether  there  was  any  proposal for  the  establishment  of  an  oil  zefinery
 also  at  Geonkhati?

 Shel  Alsgesen:  Yes.  Sir.  That  was
 also  considered,  and  Messrs.  Caltex
 Limited  have  chosen  Visakhapatnam
 port  for  the  establishment  of  an  oil
 refinery

 Shri  Il.  N.  Mukerjee:  Has  Govern.
 ment  considered  the  desirability  of
 proceeding  with  this  Geonkhali  scheme
 because  that  would  incidentally  help the  process  of  rehabilitating  refugees to  a  very  considerable  extent?

 Shrt  Alegesan:  The  scheme  is  not
 sultable  in  several  respects  aa  there
 is  no  safe  anchorage  and  ali  ships would  have  to  proceed  to  docks
 neceasitating  a  complete  port  set.up  of
 pilots,  tugs  etc.  ft  was  also  estimated
 that  the  annua)  turnover  of  the  new
 port  would  not  exceed  80,000  tons,  and
 hence  it  was  not  a  financially  feasible
 proposition.

 Shiri  Damodara  Menon:  Is  it  a  fact
 that  [Indian  ship  owners’  have  re-
 presented  to  the  Government  _  that
 there  is  a  great  dea}  of  corgestlon  in
 Calcutta  and  additlonal  cosl  berthr
 must  be  provided?

 Shri  Alagesan:  I  have  already
 answered  this  question.

 Tuak-wzLts  IRRIGATION  SCHEME
 °888.  Shri  8.  C.  Samanta:  Wili  the

 Minister  of  Food  and  Agricatare  be
 oleased  to  state:

 ta)  now  many  tube-wells  have  80
 tar  been  sunk  according  to  the  Tube-
 wells  Irrigation  Scheme  started  at  the
 ‘nstance  nf  the  Central  Government,
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 (b)  the  number  of  tube-wells  that
 are  proposed  to  be  sunk  In  different
 parts  of  India  (State-wiae);

 (c)  the  names  of  firma  that  are  con-
 structing  tubewells;

 (d)  how  long  it  will  take  to  com-
 plete  the  Schemes;  and

 (९)  the  total  amount  that  has  been
 snanedoned  for  the  Scheme?

 The  Minister  of  Agriculture  (Dr.  P.
 8,  Oeskmokh):  (a)  378

 (b)  l.  Uttar  Pradesh—l2¢5
 2,  Bihar—620

 3.  Punjab—505
 4,  Pepsu—300.

 Total  2670
 These  are  in  addition  to  595  tube-

 wells  still  to  be  constructed  by  M/S.
 Associated  Tubewalls  Ltd.  in  UP., Bihar  and  Punjab  and  392  wells  by
 National  Tubewells  Ltd.  in  Bombay.

 (c)  .  M/S  Associated  Tubewells
 Ltd.

 965  wells  in  U.P.,  Bihar  and
 Punjab  (440,  300  and  225
 wells  respectively).

 2.  M/S  National  Tubewells  Ltd.
 400  wells  are  In  Boznbay.

 3.  M/S.  German  Water  Development
 Corporation,

 500  wells  in  U.P.

 Arrangements  for  the  balance  num-
 ber  of  wells  are  still  not  fina

 (d)  The  schemes  of  440  tubewells  in
 U.P.,  300  tubewells  in  Bihar,  225  tube
 wells  in  Punjab  and  400  tubewells  in
 Bombay  are  scheduled  to  be  com-
 pleted  by  the  3lst  March,  1953.  500
 wells  to  be  constructed  by  th
 Water  Development  Corporation  in

 P.  are  expected  to  be  completed within  two  years  of  commencement
 i.e.  by  March,  ‘1955,

 (e)  A  total  loan  of  Rs,  350°35,  lakhs
 has  so  far  been  sanctioned  to  th
 States  concerned  for  the  Assoclated
 Tubewells  and  National  Tubewells
 contracts.

 Sh2i  8,  0,  Samaata:  May  I  know
 Sir,  how  many  of  the  _  contracting assoclations  mentioned  by  tbe  hon.
 Minister  are  forelgn

 Dr,  P,  8.  Deshmukb:  So  far  as  tha
 German  Water  Development  Corpora- tion  is  concerned,  although  the  con-
 tracting  firm  is  foreign,  it  bas  certain
 Indian  wey

 ००)  on  it,  and  it  fs
 working  through  an  Indian  compar?
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 Mr,  Depaty-Speaker:  The  hon.  Minis~
 ter  may  repeat  his  answer  a  titie
 louder  as  eeveral  hon.  Membera  have
 not  been  able  to  hear.

 Dr.  P.  8.  Deshmukh:  |  have  not  got
 the  information  about  all  these  com-
 panies,

 but  I_  know  for  certain  that
 German  Water  Development  Cor-

 poration  Ils  acting  through  an  Indian
 ficm_  here.

 Sbri  S.  C.  Samanta:  How  many
 Indian  contractors  applied,  and  how
 many  have  been  refused?

 D  8.  Deshmakh:  I  have  not  got
 the  Information.

 ri  एम०  एक०  हिंचेवी :  जो  श्युर  केस
 लगाये  गये  हैं  उनमें  से  कितने  ऐसे  हैं  जो
 पेट्रोल  मोर  डीजल  बायस  से  लते  हैं  ओर
 कितने  ऐसे  हूं  जो  बिजलों से से  चखते  हैं  और
 उनकी  कीमतों  में  कितना  अन्तर  है

 Blo  पी०  एस०  देशमुख  :  यह  हन्फामक्तन
 फिलहाल  मेरे  पास  नहीं  है  ।

 850  Dabbl:  May  I  know  whether
 it  is  a  fact  that  the  firm  which  has
 been  glven  the  contract  for  construct-
 ing  tubewells  in  North  Gujarat  in
 Bombay  has  glven  a  sub-contract  to
 somebody  else,  and  If  ७०,  how  muth
 profit  this  Arm  is  going  to  get  as  a
 resuit  of  the  sub-contract?

 Dr.  P.  8.  Desbmukhb:  I  am  informed
 that  there  is  no  sub-contract  given.

 Shri  8.  C.  Samanta  T  know,
 Sir,  the  names  of  the  States  where
 the  tube-well  irrigation  scheme  will
 not  be  successful?

 Dr.  P.  8.  Deshmukh:  Wherever  we
 have  not  attempted  it.  We  have  tried
 in  these  four  States,  and  I  may  [nform
 the  House  that  we  are  going  to
 establish  some  exploratory  tubewells
 hereafter,  and  their  number  will  ०06६
 336.  They  cover  almust  every  State.

 Shri  Vabhi:  May  I  know  whether
 it  Is  not  a  fact  that  some  days  ago  in
 reply  to  a  certaln  question  the  hon
 Mmister  stated  that  this  firm  had
 given  subcontracts  to  somebody  else?

 Dr.  P.  8,  Ocubwahkb:  I  bad  added  a
 clause  “subject  to  correction’,  and
 that  ja  the  correctlon  I  want  to  make
 now.

 सेठ  अटक  सिंह  :  क्या  मरात नीय  मंत्री
 बताने  की  कपा  करेंगे  कि  जो  ट्यूब  बेस्ट  बने
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 हैं,  गे  सब  ठीक  तरह  से  काम  कर  रहे  हैँ  ?

 डा०  बीड?  Cho  देखभाल  :  जी  हां,  जहां
 तक  मेरे  वास  रिपोर्ट  आई  हैँ  उससे  मम
 होता  है  कि  यह  ठोक  काम  कर  रहे  हें  ।

 Shri  छ,  6.  Desbmukb:  In  view  cf
 the  absence  of  irrigation  facilities  in
 Maadhya  Pradesh.  le  it  contemplated
 $o  construct  any  tubewells  in  that
 part?

 Dr.  P.  8,  Deshmukh:  Twenty-eight
 tubewells  of  an  exploratory  nature
 will  be  undertaken  there.

 शो  arto  एस०  तिबारी  :  कया  विष्य
 प्रदेश  के  लिये  भी  कोई  न्यूज  लस  की  स्कीम

 है?
 50०  पी०  एस०  देशमुख

 प्रदेश  का  नाम  तो  आया  नहीं  है
 Shri  Naméhari:

 consider  erectIng  more  tubewells  in
 fertile  87९88  in  the  Punjab  as.  besides
 the  production  of  3¢  lakhs  maunds  vf
 food  and  some  quantity  of  fodder,  it
 saves  Ra,  55  lakhs  of  dollar  exchange
 and  Indian  money?

 De.  P.  8.  Deshmukh:  Government  is
 convinced  of  the  proposition  stated
 by  the  hon.  Member,  and  that  is  the
 Treagon  why  we  are  giving  50  much
 preference  to  Punjab.

 Shri  C.  S  Bhatt:  May  I  know  whe
 ther  it  is  possible  to  get  the  figures district-wise  for  Bombay  State?

 De,  P.  S  Desbmukh:  I  have  not  got the  Agures  district-wise,  but  I  believe
 most  of  these  tubewells  are  golng  to
 be  dug  in  Gujarat

 K.umarl  Anole  Mascarene:  May  I
 know,  Sir,  why  in  the  construction  of
 tubewella,  attention  is  confined  only to  the  North?

 Dr.  P.  Oeabmakh:  Because  there
 js  a  very  bad  rocky  soil  in  the  South
 and  tubewe)ls  are  not  essily  posalble
 everywhere.  I  am  afraid  tt  is  said
 that  there  is  a  vast  strata  where  the
 sinking  of  tubeweils  is  dificult.

 Kumari  Annie  Maarasene:  It  js  not
 our  experience.

 Me.  Depaty.Speaker: other  matter.
 Stari  Nanadas:  May  I  know  whether

 Government  has_  tried  thia  tubewell)
 scheme  in  Rayalseema,  and  if  80,  what
 are  the  results?

 Dr.  P.  8,  Deshmakh:  N
 There  are  going  to  be  75  hihewells

 यहां  विष्य

 Will  Government

 That  Is  an-
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 dug  in  the  State  of  Madras  when  the
 exploratory  tuhewells  are  undertaken.

 Dr.  Rams  Eso:  May  I  auggest  that
 the  hon.  Minister

 Pee
 rovided  with  a

 mike  and  4  cup  of  ee?
 Mr.  Depwty-Speaker:  I  will  not

 allow  any  such  remarks  to  be  made.
 This  is  not  a  place  where  one  can
 indulge  in  any  kind  of  sarcasm,  It  is
 improper.  The  hon.  Member  must
 withdraw  bis  suggestion

 De.  Rama  Rao:  I  withdraw,  Sir.
 Mr.  Depoty-Speaker:  It  Is  not  for

 want  of  coffee  that  the  hon.  Minister
 ts  not  able  to  speak  louder.

 Shr)  Namblar:  May  |  know,  Sir
 whether,  in  view  of  the  fact  that  there
 are  facilities  available  for  tubewell
 schemes  io  be  successful  in  South
 Arcot  District  of  Tamil  Nad.  Any
 enquiries  were  made  or  any  attempts undertaken  at  all?

 De.  P.  8,  Deshmukh:  It  Is  likely  to
 be  made  in  the  future.

 Shr}  6.  S.  Singh:  May  I  know
 whether  these  firms  have  contracts  to
 produce  water  regardless  of  the  depth
 through  which  they  have  to  drill,  or
 is  the  contract  only  for  drilling  up  to
 certain  depths?

 De.  P.  S.  Deshmukh:  Normally,  the
 standard  depth  is  300  feet  in  the  case
 of  most  of  the  tubewells.

 Shri  T.  N.  Singh:  May  I  know
 whether  the  contracts  with  the  As
 sociated  Tubewells  Limited.  as  well  as
 the  Bombay  firm.  expilted  once,
 whether  they  failed  to  keep  to  the
 contract,  and  whether  the  contracts
 were  renewed  once  again.  and  if  so,
 why  it  has  been  done  so  far  like  that?

 Dr.  P.  8.  Deshmukh:  We  have  had  a
 Rood  deal  of  difficulty  in  making  these
 firms  act  up  to  the  schedule,  and
 therefore  sometimes  we  have  had  to
 extend  the  time  given  to  them.

 Stei  T.  N,  Singh:  Out  of  the  2,000
 tubewells  that  are  to  be  constructed
 by  Associated  Tubewells.  how  many
 have  they  constructed  so  far?

 Dr.  7.  Ss.  Deslmmkh:  The  number
 given  was  only  960  and  not  2,000,  and
 ]  think  about  350  are  about  to  be
 completed  very  soon

 Shri  T.  N.  Singh:  I  wanted  to  know
 how  many  have  been  constructed.  and
 not  how  many  are  to  be  constructed
 very  soon.

 oT  il
 P.  8.  Oeshmukh:  Round  about

 Shri  U,  M.  Trivedi:  May  I  know
 why  no  tubewells  have  been  con-
 structed,  and  why  no  heip  has  been
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 glven  by  the  Govetament  in  their
 construction  in  Rajastban?

 Dr.  P.  8,  Deahmukh:  Tubewella  have
 been  constructed  in  Rajasthan,  and
 five  are  golng  to  be  prow'ded  in  the
 exploratory  tubewells  construction
 scheme.

 Sbri  U.  M.  Trivedk  Is  it  a  fact  that
 a  bill  of  Rs.  28,000  has  been  made  out
 by  the  Government  for  the  digging  of
 a  single  tubewell  in  Khijarla?

 Dr.  P.  8.  Deshmakh:  I  would  like  to
 have  notice.

 Mr.  Deputy.Spesker:  Does  the  hon.
 Member  think  that  it  can  be  dug  for
 Rs.  8,000?

 Shri  U.  M.  Trivedi:  I  said  Rs,  28,000.
 Mr.  Deputy-Speaker:  The  hon

 Member  must  know  what  exactly  will
 be  the  cost  per  tubewell.

 Shrimati  Ammu  Swamlaadhaa:  In
 view  of  the  fact  that  monsoon  has
 failed  for  the  last  five  years  In  South
 India  and  there  is  water  scarcity  in
 Madurai  district,  Dindigul  and  other
 places,  is  the  Government  thinking  of
 constructing  tubewells  in  places  where
 there  is  a  great  deal  of  drinking  water
 difficulty?

 Dr.  P.  8,  Oeshmukh:  This  is  not  a
 very  easy  thing  to  solve.  There  is
 water  scarcity,  especially  of  drinking water  all  over  the  country  and  we
 have  got  such  reports:  from  many States.  It  Is  not  possible  for  us  to
 start  digging  tubewells  only  for  drink-
 Ing  water.

 Shri  ९,  6.  Deshpande:  May  I  know
 the  amount  so  far  advanced  to  the National  Tubewel!s  Limited.  and  the
 work  done  by  them  up  to  this  time?

 Dr.  ह  8.  Deshmukh:  I  want  notice.
 Shri  B.  8.  Murthy:  What  steps  have

 been  taken  to  Investigate  the  question
 of  digging  tubewells  in  Rayalseema?
 May  I  know  also  whether  the  Govern.
 ment  of  Madras  has  been  consulted  in
 the  matter,  and  if  so.  the  reply  of  that
 Government  on  thts  subject?

 Dr,  P.  8,  Deshmukh:  I  do  not  think
 Government  of  India  has  made  any
 survey  or  Investigatlons  so  far.

 Severai  Hou.  Members  rose—
 Mr.  Depgaty-Speaker:  We  have  had

 sufficient  about  this.  Next  questlon.
 Question  No.  883,  Sardar  Hukam

 Singh.
 Sardar  Hokam  Singh:  In  the  llst  of

 questions  supplied  to  us,  there  is  no
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 question  No.  883.  It  is  not  printed  in
 the  list,  and  I  did  not  know  that  I  had
 any  question  at  all

 Mr.  Deputy-Speaker:  After  question
 No.  882,  there_is  a  question  on  ‘Rail-
 way  Zones  (Economy)’.  It  appears
 that  Sardar  Hukam  Singit  gave  notice
 of  that  question.  I  understand  the
 Press  made  a  mistake  while  fatal

 Y by  putting  it  in  the  name  of  Shri  N.
 Sinha.  On  the  29th  November.  a  corri-
 gendum  was  issued  "...for  Shri  N.
 P.  Sinha",  read  "Sardar  Hukam
 Singh”.  क

 Dr.  8.  ९,  Mookerjee:  Anotber  corree
 tion  also  is  necessary.  For  ‘884’,  we
 have  to  read  ‘883’.

 Mr.  Depnty-Speaker:  Thie  correctiog also  has  deen  Issued  in  the  same
 corrigendum:

 “On  page  2i(l)  efter  question No.  882  for  the  existing  No.  “884”
 read  “8837.”

 I  wish  the  hon.  Member  evidentiy
 had  only  known  this.  Otherwise  I
 would  have  passed  over  to  thr  next
 question.

 Sardar  Hokam  Singb:  I  put  the
 question,  Sir.

 Raiway  Zones  (Economy)
 °g88.  Serdar  Hokam  Singh:  (a)  Wil

 the  Minister  of  Railwaya  be  pleased  to
 state  the  economles  expected  to  be  ef-
 fected.  or  the  increase  in  efficlency
 expected  from  the  re-grouping  of  the
 Indian  Railways  into  Zones.  and  from
 the  abolition  of  the  I  Class  on  Indian
 Railways?

 The  Deputy  Minister  of  Raiiwaya
 कप  'इस्वछगाणाई  (shri

 Alagevap)
 While

 better  co-ordination  in  t  jovernent
 of  trafc  has  been  secured  on  the
 Regrouped  Railways,  It  is  too  early  to
 assess  the  fult  extent  of  the  economies
 realized  and  realizable.  It  Is  only after  some  time  has  elapsed  after
 Integration  has  been  completed  that  a
 worthwhile  asseasment  can  be  under-
 taken.  As  regerds  the  question  of
 financtal  Implicattona  of  the  withdrawal
 of  Arst  clase  accommodation  It  has
 already  been  referred  to  the  Railway Administrations  concerned  and  thelr
 reports  are  awaited.

 Sari  Namblar:  May  I  know  the
 amount  of  money  saved  due  to  re-
 trenchment  arising  out  of  thls  zonall-
 sation?

 Shri  Alagemp:  As  I  have  already
 ststed.  it  le  too  early  to  answer  the
 question  and  give  a  ful2  picture  of  the
 economy  that  can  be  rea  under
 this  scbeme.



 i083  Oral  Answers

 Shri  Nambiar:  May  I  know  whetber
 there  are  temporary  rajlwaymen  not
 confirmed  in  anticipation  of  retrench-
 ment  arlaing  out  of  the  merger?

 Shri  Alageaan:  I  am  not  aware  of
 any  such  thing

 Sbri  8,  8.  Marthy:  How  many  extra
 second  class  bogies  are  to  be  provided
 due  to  the  abolition  of  the  first  class
 dbogles?

 Shri  Alagesen:  As  soon  as  the  first
 <class  la  abotished,  these  boglea  are
 intended  to  be  converted  into  second
 ‘class  bogies,  without  any  reduction  of
 amenities  or  conveniences.

 Shri  है.  हू,  Basa:  May  I  know,  since
 the  regrouping,  how  many  senior  grade
 posts  such  as,  deputy  directors  and
 others  were  created?

 Shri  Alagraan:  There  has  been  a
 considerable  reduction  in  the  numher
 of  senior  gazetted  posts.

 Dr.  8.  P.  Mookerjee:  Has  the  atten-
 tion  of  the  Government  been  drawn
 to  certain  atatistlcs  which  have  been
 recently  published.  indicatlrg  that
 there  has  been  a  steady  deterioration
 in.  movement  and  efficiency  and
 especially  movement  since  the  starting
 of  the  zonal  system?

 Shri  Alagesaa:  Since  the  starting  of
 the  zonal  syatem,  there  bas  been
 greater  efficiency,  with  regard  to
 Movement.  We  have  not  moved  coal
 so  far  to  the  extent  to  which  we  have
 been  moving  now.  and  for  instance.  ai
 one  point  Moghalsarai  alone,  1,165
 wagon-loads  of  coal  are  moved  a  day
 and  on  the  whole  we  are  moving  500
 wagons  more  on  an  average  dally  than
 the  guaranteed  minimum.

 Shri  Garangefbar  Dax  May  ?  know
 whether  the  congestion  in  the  Calcutta
 docks  is  due  to  the  increased  effici-
 ency  of  the  zonal  system?

 Shri  Aiegezap:  It  is  not  due  to  the
 zonal  system.  Of  course,  it  is  well-
 known  that  we  are  short  of  wagons,
 and  this  congestion  is  partly  due  to
 the  inadequacy  of  the  wagons.

 Sbr!  U.  M.  Trtvedi:  How  many
 honorary  gazetted  officers  have  been
 created,  on  account  of  this  zonal  sys-
 tem?

 Sbri  Alagesan:  {  have  no  idea.
 Shri  Garangadber  Das;  May  I  know

 whether  the  Calcutta  port  was  not
 congested  before  two  or  three  months
 arid  whether  the  congeation  has  taken
 Dlace  only  during  the  last  two  or  three
 months?

 Shri  Alageaan:  There  are  various
 reasons  tor  that.  One  is  the  arrival  of
 all  food  ships  at  a  particular  time,
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 resulting  In  a  bunching  of  shipa  It  is
 not  due  to  the  paucity  of  wagons  alone,
 There  are  various  other  causes  also.

 Shri  8,  re  Marthy:  Ie  it  not  a  fact
 that  due  to  the  zonal  system  in  tbe
 Scuth,  the  Madras-Bezwada  line  has
 a  tot  of  congestion,  and  that  several

 etitions  have  been  received  by  the
 overnment  im  this  conncction?
 Shri  Alageaan:  we  are  taking  very early  steps  to  remedy  that  congestion.
 Shri  Nezadas:  The  hon.  Minister

 answered  that  all  the  first  class  carr. ages  will  be  converted  into  second class  compartments.  Am  I  to  under- stand  that  there  would  be  no  additional aceommodation  for  the  third  class
 Passengers,  consequent  on  the  cancel- lation  of  frst  class?

 Shri  Alsgesan:  I  do  not  know  how this  arises  from  that.  We  are  trying
 eae  More  third  class  coaches

 Shri  Ram  aehandra  Redas:  When  the first  class  is  abolished.  what  will  be the  name  given  to  the  highest  class?
 Shri  Alsgeaan:  The  second  will  b the  highest  class.  and  we  will  have  in addition  air-conditioned  coaches  too.
 Shri  Raghavalah:  As  a  result  of  this Yegrouping  and  Zonaiisation  schemes in  the  Indian  Railways,  may  I  know,

 ons  we  opens  mate
 number  of

 fees
 at  are  likely  to  be  re-

 _Shrt  Alegesan:  No  workers  are likely  to  be  retrenched.  Yesterday  [ answered  a  question  in  the  other House  that  a  very  small  number  only 5  been  retrenched.
 Shr!  Namblar:  Arising  out  of

 answer  given  already,  may  I  know: Sir,  whether  the  Government  have recelved  complaints  from  staff  about
 pees  pumber

 of  transfers  from 0  place, ene  Raley  ey  on  the

 Shri  Alagrang:  Govermment
 Undertaking  with  regard  to  the  ieee zones  which  were  formed  in  the  last lap,  Government  did  not  give  any  such undertaking  with  r-ference  to  trans- ers  in  any  other  re-Srouped  2one. ut  even  so.  these  transfers  are
 es  to  the  minimum  possible

 MULTI-PuRPosE  Wrare  CENTRES
 *884.  Shri  N.  P,  ‘Rtnha:  (a)  Will

 Minister
 of  Labour  be  pleased  to  tate ‘Ww  many

 multl-purbose
 welfare  cen-

 cont  imate  pours
 have  been ar  ¢oalfte! what  places?  Se  endl  at
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 (०)  Do  the  female  labourera  get  any
 atlpend?

 The  Mimleter  of  Laboer  (Shri  द  V.
 G&D:  (a)  Eighteen  centres.  a  lst  of
 which  {s  placed  on  the  Tabe  of  the
 House.

 (b)  No.
 I  may  add,  Sir,  that  no  atipend  is

 paid.  but  female  workers  joln’  5  the
 tentres  are  paid  knitting  and  other
 charges  at  certain  specified  rates,  The
 material  Is  supplied  hy  the  Fund  and
 the  articles  so  prepared  are  sold  to
 the  coal-miters,

 STATEMENT
 ह: अ  of  places  in  Bihar  coal-felde  where
 multi-purpose  welfare  centres  have  been

 opened.
 Patherdih,  Bhulenberaree.  Bho

 wrah,  Jeetpur,  industry,  Bastacola,
 Kustore.  Kankenee,_  Bansjora.
 Sijua,  East  Bhagatdlh,  Bhu)],  Deep-
 Laikdih,  Bokero,  Kargall,  State
 Rai!way  Colliery  at  Glridih,  Bhur-
 kundae  and  Rellgarha.

 Shrt  N.  P.  Sinha:  May  I  know,  Sir,
 if  only  the  women  lebourers  are
 entitled  to  make  use  of  these  centres
 or  even  those  females  residing  in  the
 vicinity  ¢an  make  use  of  them?

 Shri  V.  V.  Giri:  I  tirink  it  fa  oniy  for
 the  female  labourers,  but  I  am  not
 certain.

 Shit  B.  8.  Marthy:  What  Is  the  total
 expenditure  on  these  centres?

 Shri  V.  V.  Giri:  I  have  not  got  the
 information  here,  but  if  the  ton,  Mem-
 ber  js  anxious  I  can  give  It  to  him
 lester.

 Shri  B.  8.  Marthy:  May  I  know.  Sir,
 whether  any  share  ls  borne  by  the
 employers?

 Shri  ४.  V.  Gixk  Employers  ४87०
 Government?  It  is  mainta  Shed  from
 the  Coa!  Mines  Welfare  Fund.

 Shrimati  A.  Kale:  May  7  know.  Sir.
 whether  the  women  labourers  get  any
 maternity  benefits  or  whether  the  Act
 Is  a  dead  letter?

 Shai  V.  V.  Giri:  They  do  get
 Shrimati  Renu  Chakravertty:  What

 are  the  activities  undertaken  hy  these
 multi-purpose  centres?

 Shrt  V.  द्  Giri:  The  report  has  ७
 iis  gore  H  Member

 of  the  House e  hon
 through  it.  ember  to  go

 Shri  Nanadas:  May  I  know,  Sir.
 whether  the  Govertument  contemplate
 starting  such  thult)-purpose  welfare
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 centres  for  mica  mines,  and  if  so,  is
 there  any  programme  for  Gudur
 mines?

 Shri  प्र,  ४,  (कद:  They  have,  Sir.
 Shri  Baghavaiah:  May  I  know,  Sir,

 whether  there  is  any  such  scheme
 atarted  for  the  female  workers  In  the
 Kothagudem  Coal  Mines?

 Bhri  ९,  V.  Giri:  ६  am  not  sure.

 Shri  Nambéar:  May  I  know,  Sir,
 whether  thls  scheme  wil}  include  the
 contract  labour  also  or  it  will  be  con-
 fined  to  only  those  who  are  on  the
 Ppay-roila  of  the  management?

 Shri  V.  V.  दल:  I  think  it  includes
 contract  labour  also.

 Bhri  Abdua  Satter:  May  I  know,
 Sir,  whether  any  such  welfare  centres
 exist  ह  any  other  coal-fields,  especially in  West  Bengal?

 Shri  V.  V.  Girt:  Yes.  in  other  coal-
 fields  alec.

 HYDROPONIC  CULTIVATION
 °888.  Shei  Dabhi:  Will  the  Minister

 of  Food  and  Agricu)tare  be  pleased  to
 state:

 (a)  whether  it:  is  a  fact  that  experl-
 ments  In  hydroponic  cultivation  have
 pee

 made  tn  Kalimpong  in  West  Ben-
 zal:

 (bd)  tf  the  answer  to  part  (a)  above
 9९  in  the  affirmative.  whether  the  ex-

 periment  bas  been  successful;  and

 (c)  if  so,  to  what  extent?
 The  Mlaister  of  Agrteoltare  (Dr.

 P.  S.  Deshmakh):  (a)  Yes.
 (b)  and  (c).  It  has  been  demonstrat-

 ed  that  plants  can  be  successfully  grown to  maturity  through  thls  technique  but
 the  expense  ia  far  too  high.

 Shrt  Dabhi:  May  i  know.  Sir,  if  it  ls
 a  fact  that  ‘hydroponics’  Ja  useful  in
 deserts  and  stony  places,  and  if  so,
 whether  Government  contemplate
 making  any  experiments  in  that  b  tel

 ion?
 Dr.  P.  8.  Deshmukh:  It  ts  nowhere

 demonstrated  that  this  can  be  done
 cheaply.  The  only  thi  that  can  be
 found  from  the  exoerimentsa  is  that
 there  is  a  poasihllity  of  doing  it,  but
 tire  cost  is  very  heavy.

 May  I  know Shrt  8.  C.  Samanta:
 fo  done? Sir,  the  technique—how  It

 Sart  V.  P.  Nayar  rose—
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 Mr.  06900गए:  Hon.  Members
 mat

 look  around  before  putting  ques- ona.

 Dr.  P.  8.  Deshmukh:  There  {a  nothing
 new  about  the  technique  of  hydro

 opm or  sollleas  agriculture.  Plant  sio-
 loglata  discovered  it  almost  a  century
 ago  that  it  was  possible  to  grow  plants
 successfully  without  soil  with  their
 70००७  in  water  in  which  salts  had
 been  dlasolved  or  in  pure  sand  watered
 with  a  solution  of  certain  salts.  This
 technique,  known  as  water  culture,  ls
 still  found  very  useful  in  Investigat-
 Ing  the  requirements  of  plants  for
 mineral  nutrients,  In  fact,  this  tech-
 nique  may  be  regarded  as  the  basis
 of  modern  fertilisers.

 Shri  V.  P.  Nayar:  May  I  know,  Sir
 whether  as  a  result  of  experiments  in
 luydroponics,  it  ls  possible  for  agricu)-
 tural  crops  alao  to  be  raised  that  way im  our  country?

 Dr.  P.  Deshmukh:  Yes,  Sir.  It  ds
 possible  to  do  that.  but  the  experience
 everywhere  is  that  the  cost  is  pro-
 hibitive.

 Shri  V,  P.  Nayar:  May  £  know,  Sir,
 the  inland  water  area  available  in
 India  for  sollless  cultivation?

 giv
 P.  8,  Deghmekh:  I  could  not  say, Yr

 Heat  ann  Sound  INSULATING  MATERIAL

 °886.  Shri  Raghavaiah:  (a)  Will  the
 Minister  of  Food  and  Agriculture  be
 pleosed  to  state  whether  it  is  a  fact
 that  a  process  has  been  invented  for
 tbe  production  of  heat-and-sound-in-
 sulating  material  from  a  waste  pro- duct  of  sugar  manufacture?

 (०)  If  so.  what  is  the  process  and
 what  is  the  average  cost  of  produc- tion  of  one  pound  of  the  material  un
 der  factory  conditions?

 (c)  Have  the  Government  of  India
 any  steps  under  contermplation  for
 atartlng  or  encouraging  the  starting of  a  factory  for  the  production  of  the
 above  material?

 (d)  What  are  the  main  sources
 of  sound-and-heat-insulating  material
 that  8  consumed  in  India  at  present?

 The  (finister  of  Agtitniture  (Dr.
 P.  &  Deshmukh):  (a)  Yea.

 (bl_A  description  of  the  process  of
 manufacture  is  laid  on  the  Table  of
 House,  (See  Appendix  V,  annexure
 No.  2ay
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 The  preaent  coat  of  production  ia,
 however,  -ntt  known,

 (c)  Not  from  bagasse.  The  Govern-
 ment  have,  however,  under  contem-
 Dlation  and  Is  encooraging  setting  up
 of  a  hard  and  insulating  board  factory
 using  bamboo  as  raw  material.

 (d)  Major  portion  of  the  demand  is
 met  by  imports  from  U.K.  and
 Scandanavia.  Part  of  the  requirements
 of  heat-insulating  material  is  available
 from  Indigenous  production  also.

 Shri  Raghavatsh:  May  I  know,  Sir,
 what  is  the  post-war  cost  of  manu-
 facturing  WN6"  thick  bagasse  fibre?

 Dr.  P.  8,  Denmokh:  As  |  said  in  the
 teply.  that  cost  has  not  been  made
 available,

 Shri  Raghavalah:  In  the  statement
 laid  on  the  Table  of  the  House  only
 the  pre-war  cost  of  manufacture  has
 been  glven  and  not  the  post-war  cost
 of  manufacture

 Dr.  P.  Desbmukh:  |  have  not  got
 the  information,

 Shri  V.  P.  Nayar:  it  is  seen  from
 the  statement  that  500  lbs.  of  boric
 acid  will  be  required  for  preservation
 of  one  stack  of  bagasse  May  |  know,
 Sir,  Wlether  any  experiments  have
 been  conducted  to  reduce  the  cost  of
 storage  of  stacks  of  bagasse?

 Dr.  P.  S.  Deshmukh:  I  do  not  know,
 Sir,  if  any  experiments  were  conducted.

 Shri  B.  8,  Murthy:  Have  Govern-.
 ment  received  any  information  from
 the  “Vuyyur”  sugar  factory  whether
 this  experiment  is  goink  on?

 Mr.  Deputy-Spe®ker:  Have  the  Gov-
 erninent  got  any  information  that  in
 the  “Vuyyur”  sugar  factory—in  Madras
 State—this  experiment  is  going  on?

 Dr.  P.  S.  Deshmukh:  I  am_  not
 aware.

 Shri  V.  P.  Nayar:  May  I  know,  Sir,
 what  is  the  total  quantity  of  bagasse availabie?

 Dr.  ए,  8,  Deshmukh:  I  want  notice.
 Shri  Vv.  P.  Nayar:  What  is  the  total

 cost  of  storage  of  bagasse  per  stack?
 Dr.  P.  ss.  Deshmukh:  The  total  cost

 is  known  to  the  mills.  Sir.  |  do  not
 tlylInk  I  can  reply  to  that.
 HOsritaAts  RUN  UNDER  COAL  MINss

 WELraRe  FuND
 *g88,  Dr.  Rama  Rao:  Will  the  Min-

 ister  of  Labour  be  pleased  to  state:
 (a)  how  man

 |  hog, rials
 are  run  un-

 der  the  Coal  M)nes  Welfare  Orgen!sa-
 tion.  in  which  centres,  how  many  ०९०8
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 and  other  facllitias  each  of  them  poa-
 arse;

 (b)  whether  Government  have  beep
 receiving  regular  reports  of  the  work-
 ing  of  these  hospitals;

 (c)  whether  Government  have  re-
 ceived  any  reports  regarding  behavi-
 our  on  the  part  of  the  staff  of  any  of
 these  hoapitals.  towards  the  workers
 and  their  families  and  what  steve  have
 been  taken  in  this  connection:  and

 (d)  whether  Government  have  re-
 ceived  the  report  of  the  non-admit-
 tance  of  a  miner’s  wife  at  the  Dhan-
 bad  Hospltal,  resulting  in  her  death
 and  what  steps  have  been  taken  in
 thls  connection?

 Tbe  Mlaister  of  Cabour  (Shri  V.  V.
 Girl):  (७)  One  Central  Hospital  at
 Dhanbad,  Four  Reglonal  hoaplitalsa  and
 child  welfare  centres  at  Tisra.  Katras.
 Chora  and  Seasrsole  and  one  dispen- aary  at  Bhull.  For  other  detaila  atten-
 tion  is  invited  to  the  printed  Memo-
 randum_  on  the  activities  of  the  Coal
 Mines  ‘.abour  Welfare  Fund  for  the
 year  950-5l.  Coples  of  this  report  are
 available  in  the  Lfbrary  of  the  House
 and  have  also  been  supplied  to  all
 Members.

 (b)  Yes,
 (c)  Na
 (d)  No  apecific  complaint  was

 received  by  Government  but  the  atten-
 tion  of  Government  was  drawn  to  a
 report  published  in  local  newspapers.
 An  investigation  has  been  ordered  and
 is  in  progress.

 I  may  add  that  the  moment  the
 report  is  received,  I  shal]  be

 proper
 ed

 to  answer.  if
 the  canta

 »  @  Short  Notice
 Question  on  this  subject,  if  udmitted.

 Dr.  Rama  Rao:  May  J  know,  Sir,
 whether  the  Labour  Welfare  Advisory
 Conynittee  have  received  any  reports about  the  treatment  accorded  at  theese
 hospitals.  and.  if  so,  are  they  con-
 aidered  at  the  quarterly  meetings  of
 the  Committee?

 Shri  ्,  V.  Girl:  The  reports  are
 recelved  and  the  treatment  accorded
 {s  good

 Dr.  Rama  Rao:  Have  the  Govern-
 mest  any  inspection  or  supervision
 over  these  hospitals?

 Shri  V.  V.  Giri:  There  ta  a  tri-
 partite  Committee  recenttng  the
 workers,  employers  and  Government.

 Shri  B.  6.  Murthy:  Who  are  the
 persons  in  charge  of  this  investige-
 tion,  Sir?
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 Sari  V.  V.  Girk:  We  have  directed
 the  Coal  Mines  Welfare  Comeiasianar
 to  Investigate  and  send  a  report

 Sbri  vaiab;  May  I  know,  Sir,
 wien  न  Government  is  aware
 that  these  hospitals  are  closed  during
 working  days?

 Shri  V.  V.  Girl:  I  am  not  aware.
 Mr.  एल७४छ-ि0स्‍्न टा:  The  Question-

 hour  is  over.
 &boré  Notice  _ दिफट्डा 95.  and  Answer
 Farunt  or  Monsoon  wv  RAYALASCEMaA

 Dr.  Gangadhera  Siva:  Wili  the
 Minister  of  Good  and  Agticafiure  be
 plegsed  to  state:

 (a)  whether  it  is  a  fact  that  Rayale-
 seema  has  been  affected  by  drought this  year  also;

 (b)  whether  it  Is  a  fact  that  the
 millet  crops  and  other  crops  in  Rayala- seema  have  withered  to  a  great  extent;

 (c)  how  many  fair  price  shops  have
 ed  I  and  are mM  opened  in  Ray

 working  to-day;  and
 (d)  whether  the  stock  of  foodgrains

 in  the  fair  price  shops  in  Rayalaseema fs  adequate  to  meet  the  shortage  of
 foodgrains  in  the  said  area?

 The  Deputy  Miaister  of  Food  and
 Agriculture  (Shri  M.  V.  Krishnappe):
 (a)  to  (d).  Four  out  of  five  districts
 of  Rayalaseema  depend  on  the  South-
 West  monsoon  rains  whereas  the  5th
 viz..  Chittoor,  depends  on  both  the
 South-West  and  North-Esst  monsoons.
 During.  the  _  South-West  monsoon
 period  from  June  to  September.  rain-
 fall  in  all  these  districts  was  much
 below  normal.  The  North-East  mon-
 soon  has  also  been  deficient  so  far
 and  this  has  adversely  affected  the
 standing  crops  But  showers  even  now
 will  partially  retrieve  the  position  and
 are  anxiously  awaited.

 Tke  Government  of  Madras  have
 arranged  distribution  of  foodgralns  in
 all  the  districts  through.  4579  fair
 price  shops.  These  shops  are  well
 stocked  with  foodgralns  and  further
 supplies  will  be  made  by  the  State
 Goverament  as  and  when  necessary.

 Dr.  Gangadbara  Siva:  Sir,  may  I
 know  how  far  the  Government  has
 implemented  or  is

 going
 to  implement,

 in  view  of  the  leplorable  fnancial
 condition  of  the  Madras  State.  to  meet
 the  sudden  crisis  that  has  befallen
 the  most  unfortunate  part  of  the
 country?

 The  Minister  of  Food  aad  Agricw.
 tare  (Shei  Kidwai):  What  is  the  ques
 tion,  Sir?
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 Mr,  Oeyuty-Speaker:  Has  the  hon.
 Member  given  an  answer?  What  is
 the  question?

 Dr.  Gangadhara  Siva:  May  I  know.
 Sir,  how  far  the  Government  Is  golng
 to  implement,  in  view  of  the  deplor- able  Se  status  of  the  Madras
 State,  to  meet  the  sudden  crisis  tlrat
 hag  developed  in  that  most  unfortu-
 tate  part  of  the  country?

 Shri  Kidwal:  I  have  not  been  able
 to  follow.  What  has  to  be  Imple- t™meated,  Sir?  There  are  a  large  nwn-
 ber  of  graln  shops;  they  have  got
 Jerge  stocks.  They  will  be

 suppied with  more  stock  if  necessary.  t
 is  it  that  has  to  be  implemented?

 Dr.  Gangadbara  Siva:  Financial  aid.
 Shri  Kigéwal  How  does  it  arise  out

 of  this  question.  Sir?
 Mr.  Deputy-Speaker:  To  reduce  the

 Prices  in  the  fair  price  shops.
 Shri  EKidwat:  The  prices  were  fixed

 two  Years  go  and  there  has  be®n
 no  rise  in  the  prices  and  the

 hae shall  be  continued  to  be  supplied  at
 the  same  price.

 Dr.  Gengadbara  Siva:  It  is  stated
 in  the  Press,  Sir,  that  the  Madras
 Government  pleaded  its  inability  to
 meet  the  sudden  crisis.

 Shri  Eidwai:  I  have  said  that  the
 grain  shops  were  functloning  for  the
 last  two  years  and  will  continue  to
 function.  if  in  any  area  more  shops have  to  be  opened  they  will  be  opened and  what  grain  is  required  there,  will
 be  supplied.

 807  Raghavaiah:  May  I  know
 whether  any  foreign  gifts  in  the  form
 of  foods  etc.  have  been  given  for  the
 relief  of  the  Rayalaseema  famine-
 stricken  people  and,  if  80,  whether  they
 were  properly  distributed.  and  Sf  not.
 why  not?

 Shel  Kidwai:  Some  foreign  aid  was
 received  and  it  was  properly  distri-
 buted.  But  if  there  is  any  complaint received  it  will  be  looked  into.

 Sbri  Raghavaiah:  May  I  know
 whether  the  Government  ls  aware  of
 the  fact  that  in  these  famine-stricken
 areas  these  aids  are  distributed
 through  contractors  and  that  by  the
 time  these  things  go  to  the  hands  of
 the  consumers  it  takes  a  week?

 Sh:l  Kidwai:  It  always  takes  time
 to  unload  the  shlps_  and  send  these
 things  to  the  destination.  and  if  it  has
 been  done  within  a  week.  then  I  think
 it  is  not  an  unreasonable  delay.
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 Shri  B.  ie  Murthy:  May  I  know.  Bir,
 whether  the  Government  of  Madras
 have  asked  for  any  help  from  the
 Central  Government  and.  if  so,  in
 what  form?

 Shri  Eidwai:  The  Government  of
 Madtas  and  the  Central  Government
 share  half  and  half  al)  the  moneys
 spent  in  relief  work  and  the  supply  of
 @fain  at  concesslon  rates.

 Shri  B.  8.  Murihy:  My  question  la,
 Sir,  whether,  due  to  the  failure  of
 monsoons  this  year,  any  additional
 §raln  has  been  requested  by  the
 Government  of  Madras?

 Shri  Kidwai:  What  is  the  additional
 grain?  Whatever  foodgrains  they  will
 require  will  be  suppl  a.

 Shrt  Baghsvaiah:  May  ६  kaow,  Sir,
 whether  it  is  the  policy  of  the  Govern-
 ment  of  India  to  glve  priority  to  the
 supply  of  foodgralns  only  to  Calcutta
 and  not  to  the  people  of  Rayalaseema
 and  the  dry  districts  of  Guntur  and
 Nellore?

 Mr.  Deputy-Speaker:  Order,  order.
 it  is  really  unfortunate,  I  would  not
 alow  the  hon.  Member  to  put  any
 More  questions  merely  because  the
 hon.  Member  stands  up.  If  he  is  really interested  in  Rayalaseema,  he  will  not
 rub  the  Government  this  way,  but
 would  give  suggestions  to  them  how
 it  ought  to  be  done,  or  in  ९85९  there
 is  any  deficiency  point  it  out  to  the
 hon.  Minister.  These  are  not  the
 questions  which  I  can  allow.

 Shri  8.  S.  Murthy:  May  I  imnovw,  Sir,
 whether  the  military  will  be  used  for
 running  these  gruel  centres  regarding
 the  running  of  which  there  are  many
 scandals?

 Styi  =Kidwa):  Government.  have
 made  satisfactory  arrangements.  T‘here
 have  been  no  complaints  so  far.  If
 any  complaint  is  made,  I  will  send
 that  complaint  to  the  Government  of
 Madras  for  proper  redress.

 WRITTEN  ANSWERS  TO  QUESTIONS
 RESTORATION  AND  CONSTRUCTION  OP

 RasLway  LINES  IN  Binar
 “887,  Shri  L.  N.  Mishra:  Will  the

 Minister  of  Raltways  be  pleased  to
 state:

 (a)  the  recommendations  made  by
 the  Government  of  Bihar  in  the  cur-
 rent  year  for  restoration  and  construc-
 ties

 of  new  Railway  lines  in  Bihar;
 an

 (b)  the  steps  taken  on  them’?
 The  Parliamentary  Secretary  to  the

 Minieter  of  Railwaye  and  Transurt
 (Shri  Shahaawaz  Khan):  (a)  No  speci-
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 fic  recommendations  have  been,  made
 by  the  Government  of  Bihar  during the  current  year

 (b)  Does  not  arise.
 Foreicn  Lanp  TENURE  EXPERT

 BBO.  Shri  Mobava  Rao:  Will  the
 Minister  of  Food  aad  Agrieulture  be
 pleased  to  state:

 (a)  whether  any  foreign  land  tenure
 expert  recently  visited  India;

 (b)  if  so,  who  he  Is,  which  country
 he  helongs  to,  throuXh  which  agency
 héNtoured  the  country,  what  Is  his  ex-

 rience  of  land  tenure  in  India  or
 In  other  countries  and  what  was  the
 expenditure  {incurred  by  the  Govern-
 ment  of  Indln  on  his  account:

 (c)  what  was  the  purpose  of  his
 visit:

 (d)  which  Darts  of  India  he  visited:
 and

 (e)  whether  he  submitted  any  Re-
 Port  or  made  any  recommendations  to
 the  Central  Government  or  State  Gov-
 ernments  or  any  of  their  departments
 and  if  so.  what  was  the  nature  of  his
 report  or  recommendations?

 The  Mlalsser  of  Food  and  Agricul- ture  (Shri  Kidwal):  (a)  to  (e).  Dr.
 Kenneth  H.  Parsons.  Professor  of

 -Agricultural  Economics,  in  the  Univer-
 sity  of  Wisconsin.  ‘U.S.A.  and  Mr,
 Ladejinsky.  Agriculturial  Attache  to

 the  U.  8.  Embassy  xt  Tokyo  recently
 visited  India  on  a  short  study  tour
 under  the  auspices  of  the  T.C.A.  with
 the  object  of  studying  the  land  tenure
 problems  in  this  country.  The  Govern-
 ment  of  India  have  not  incurred  any
 expenditure  on  their  account.  Dr.
 Parsons  {s  an  expert  on  land  tenure
 problems  and  was  one  of  the  organi-
 sers  of  the  World  Land  Tenure  Con-
 ference  held  In  the  U.S.A.  in  October,
 395l.  Mr.  Ladejinsky  has  made  a
 sveclal  study  of  ag¢rarlan  problems  in
 the  countries  of  the  Far  East  eg.,
 Phillipines,  China.  Korea,  etc..  and  was
 actively  connected  with  land  reforms
 measures  in  Japan.  Dr.‘  Parsons
 visited  Uttar  Pradesh.  P.EPS.U..
 Bombay  and  Madras  and  has  submit-
 ted  a  report  to  the  Ministry  of  Food
 and  Asriculture  and  the  Planning  Com-
 mission.  A  summary  of  his  renort  is
 placed  on  the  Table  of  the  House
 [See  Appendix  vy  annexure  No.  25.)

 Information  about  Mr.  Ladeilnsky’s
 teports  will  be  placed  on  the  Table  of
 the  House  in  due  course.

 SHELA
 Shri  Jassal:  (a)  Will  the  Min-

 ister  of  Food  and  Agrleultare  be  pleas-
 ed  to  state  what  are  the  current  rates
 of  shellac?

 207  PSD.
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 (b)  What  were  the  rates  in  the  cor-
 responding  pcriod  last  year?

 (c)  Is  it  a  fact  that  the  shellac  mar-
 ket  has  been  adversely  affected  by  the
 activities  of  speculators’

 (d)  Is  it  also  a  fact  that  on  account
 of  the  sheliac  market  having  heen  ad
 versely  affected,  cultivators  and  pro-
 ducers  have  suffered  heavy  loss?

 (e)  Have  the  shellac  producers  made
 any  representation  to  the  Government
 of  India  about  this?

 (f)  If  so.  what  are  the  findings  of
 Government  and  what  steps  have  so
 far  been  taken  in  the  matter?

 The  Miafster  of  Food  and  Agricul
 ture  (Shri  Kidwal):  (a)  The  average
 monthly  price  of  T.  N.  Shellac  at  Cal-
 cutta  during  October.  952  was  Rs,  7l
 per  maund.

 (b)  Rs,  499  per  mound.
 (c)  Yes.
 (d)  Yes.
 (e)  Yes.
 (f)  The  matter  is  under  consldera-

 tlon.  in  consultation  with  the  Ministry
 of  Commerce  and  Industry  and  the
 Ind{an  Lac  Cess  Committee.

 Ineport  oF  FoopcRaIns
 °8Sl,  Sbrt  Balakrishnan:  Will  the

 Minister  of  Food  aad  Asgvicaitare  be
 Pleased  to  state:

 (a)  whether  a  cut  in  the  imports  of
 foodgralns  has  been  made  in  the  year
 1952;  and

 (b)  If  so,  what  are  the  reasona  for
 the  cut?

 The  Miolater  of  Food  and  Agrieul-
 ture  (Shr!  Kidwal):  (a)  Yes,  Sir.

 (b)  The  reason  for  the  cut  ls  an
 overall  satisfactory  food  position  in

 the  Country.
 Rairway  Apvisory  ComMMITTEES

 °892.  Shri  Krlahag  Chandra:  Will
 the  Minister  of  Railwaya  he  pleased to  state:

 (a)  whether  therc  Is  any  proposal to  appoint  Railway  Advisory  Com-
 mittees  In  every  region  and  to  appoint
 Members  of  Parliament  thereon:

 (b)  whether  Local  Advisory  Com-
 mittees  exist  at  oresent  in  which
 Members  of  State  Legislature  are  re-
 presented;  and

 (c)  whether  Members  of  Parliament
 are  permitted  to

 pe
 allway

 workshops,  Rajlway  tions  and
 other  Railway  Institutions?
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 The  Deputy  Ministcr  of  Rallways
 and  Transport  (Shri  Alagesan):  (a) The  Government  have  decided  to  esta-
 blish  Railway  Users’  Consultative
 Committees  on  a  regional  basis  iu
 place  uf  the  existing  Advisory  Com
 tnittecs.  The  answer  to  the  second  part of  the  question  is  in  the  negative.

 (b)  Yes.
 (c)  Arrangements  are  usually  made

 for  Members  of  Parliament  to  be
 shown  round  railway  workshops,  etc.
 when  a  request  is  reccived  trom  them
 by  the  authorities  co:cerned,

 Fooo  Positron
 °893,  Shrl  Basappa:  Will  the  Minis-

 ter  of  Food  and  Agriculture  be  pleased to  state:
 (a)  the  present  stock  of  food  gtains

 in  India:
 (०)  the  position  as  regards  sup-

 plies  of  food  grains  from  forelgn  cuun-
 tries;
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 (c)  the  procurement  of  food  grains
 so  far  in  those  State  Governments
 where  there  is  control;  and

 (d)  whether  any  new  contracts  for
 import  of  food  grrins  have  been  en-
 tered  into  after  May,  952  and  if  eo, witle  whom  and  for  what  quantitlea?

 The  Minister  of  Food  and  Agrieul-
 ture  (Shri  Midwal):  (a)  21-81  lakh
 tons  on  i5th  November  1952,

 (b)  From  ist  January  to  the  3lst
 October,  952  about  ३7.24  lakh  tonsa  of
 foodgtains  have  bean  imported.  from
 abroad  and  during  the  remalning  two
 months  of  the  year  viz.,  November  and
 December,  about  16  lakh  tons  are
 expected  to  arrive.

 (०)  3  43  lakh  tons  upto  5th  Novem-
 ber  ‘1952.

 )  Yes  A  statement  ahowlng  the (d
 detalls  Is  laid  on  the  Table  of  the House,

 STATEMENT
 The.  contracts  made  for  कफा!  of  foodgroine  with  Foreign  cotintriss  from  Iat  June,  962

 iy  iat  endl  of  Outtober,  2954
 Namo  of  Conntry  Commodity

 4)  Auctenlia  Wheat  end  for

 Quantity  in  long  tons

 60,000  tona  (12,00,  tons  of  thie  will  be
 in  the  form  of  flour)

 (2)  Argentina  Wreat  Quantity  cannot  be  disoloeed
 {3)  Canada  Wheat  300,000  sooy
 (4)  U.  a  AL  Wheat  66,000  tons

 Milo  87,000  tony
 (s)  Burma  Rice  50,000  tona
 40)  Chin  Nioo  40,230  tona
 (7)  Paicietan  Rice  37,700  tons

 Metre  Gavcs  Raway  Lincs
 *894.  Shri  Basappa:  Will  the  Minis-

 ter  rf  Rallways  be  Pleas(‘d  to  state:
 (a)  whether  there  are  any  propozais to  connect  the  metre  guuge  lines  run-

 ting  between  Banglore  and  Mysore,
 or  bctween  Bangslore  and  Poona  witb
 broad  gauge  lines;  and

 (b)  if  so,  when  Government  will
 {ake  up  these  works?

 The  Parliamestary  Ssctctary  lo  the
 Miloister  of  Railways  sud  =  Transort
 (Sil  Sbabuawaz  Mia:  (a)  and  (be)
 The  Metra  stauge  lines  running  between
 Bancsalurs  and  Mysvre  und  Range!loce
 and  Poona  are  already  connerted  wiin
 broad  gauge  lines.

 Er  तर्क  ar  Reem  prom  Masiprr
 FROS,  Shri  L.  h  Singh:  (a)  Wil  the

 Minister  of  Food  35४  Agricullure  be
 Nlew:cd  to  state  whether  Governmeat
 have  statislics  Grstily  of  the  procure-

 ment  of  rice  by  the  Manipur  Govern-
 ment  m  the  year  2952,  coy

 ton-
 one

 of  rice  exported  through  Su

 ष्
 Office  after  procurement  and  th
 the  tonnage  of  rice  exported  by vate  individuals  by  permits,  by  max:
 ing  collection  from  local  markets?

 (b)  If  the  answer  to  part  (a)  above
 be  in  the  negative,  do  Gnvermnent  pro-
 pose  to  maintain  such  _  statistice  in
 future?

 (९)  Is  it  a  fact  that  rice  wae  Indis-
 crlminately  exported  by  Government
 after  the  Manipur  Government  began
 seizing  rice  on  account  of  acarcity?

 (d)  If  the  answer  to  part  (c)  above
 be  in  the  a  iative.  what  steps  have
 Government  “contemplated  agalnat those  04295  who  were  responelble
 for  such  export?

 The  Minister  of  Food  aed  Agricul.
 lure  (Stirl  Kidwal):  (a)  Yes.
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 (b)  Does  not  arise.
 (c)  No  Sir,  only  58  tons  were  ex-

 ported  to  Kohima  which  is  generally
 fed  by  Manipur.

 ry  Does  not  arise.
 CeacHrs  AND  Wacons

 °896,  Shri  Viswauotha  Reddy:  Will
 the  Minister  of  Railwaya  be  pleased
 to  state  whether  the  wagons  and  tke
 passenger  coaches  that  are_  imported
 as  complete  wagons  or  coaches,  or,  in
 parts,  and  assembled  in  this  country?

 The  Parliamentary  Secretary  to  the
 Minister  of  Railways  and  Transport
 «Shri  Shahaawaz  Khan):  Wagohs
 are  mostly  imported  in  semi  knocked
 down  condition  and  arc  assembled  in
 Indie.  Passenger  co:tches  are  imported as  fully  erected  some  with  and  some
 without  Initrnal  furnishing  and  fitt-
 ings.

 Rarrwav  CoMpPARTMENT  (58878)
 °897.  Shri  Teikikar:  Will  the  Minis-

 ter  nf  Raliways  be  pleased  to  state:
 (a)  whether  the  rule  pertaining  to

 the  number  of  passengers  to  be  seated
 fn  a  Railway  Som

 parinent
 carriage.

 coach  or  bogey  followed  strictly;  and
 (b)  if  the  answer  to  part  (a)  above

 he  in  the  neg:tive,  what  are  the  diffi-
 culties  in  the  way?

 The  Parlamentary  Secretary  to  the
 Minister  of  Railwaya  and  Tronsport
 «Shri  Shabnawaz  Khan):  (a)  Although the  maximum  number  of  yassengers
 which  may  be  carried  in  a  compart-®
 ment  in  a  train  is  exhibited  in  the
 compusrtment,  it  has  not  been  practica-
 ble  to  ensure  that  this  number  is  not
 exceeded.

 (b)  The  principa)  difficulty  is  the
 paucity  of  coaching  stock.

 BANGALORE-  HYDERABAD Hircuway
 °898,  Shri  P.  Bamaswamy:  Wi)!  the

 ponte
 of  Transport  te  pleased  to

 state:
 (a)  whether  the  Trunk  8000  be-

 tween  Bengalore  and  Hyderabad  wie
 Kurnool  has  been  included  in  the
 Scheme  of  National  Highways;

 (b)  whether  it  is  a  fact  that  on  this
 Highw  the  traffic  is  obstructed  for
 want  of  bridges  over  the  Rivers  Tun-
 gabhadra  and  Krishna;  and

 Nationat

 (c)  when  Government  propose  to
 compiete  this  Highway?

 The  Deputy  Miulster  of  Raliw.ays
 Transport  (Shri  Alagesan):  (a)

 The  rosd  between  Bangalore  and
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 Hyderaba’  is  inviuded  in  (he  present
 provisional  National  Higuway  Scheme
 but  it  has  not  yei  been  decitcd  whe-
 ther  the  alignment  of  th:  Nattonal
 thghway  sheuld)  run  wi  Kurnoo)  or
 Raichur.

 (0)  Yes,  if  the  route  via  Kurnool  is
 finally  accepted.  Sut  if  the  final  route

 is  wia  Raichur,  a  bridke  over  the
 Tungabhadra  only  will  be  required  us
 the  Krishna  is  already  bricifssd.

 (c)  It  ls  expected  that  the  National
 Highway  will  be  {it  for  all-weather
 théough  traffic  by  the  end  of  1957-58
 The  Mysore  State  havc,  however,  not
 joined  the  National  Highway  Scheme
 under  the  Federal  Financia)  Integra-
 tion  arrangements  and  therefore,  the
 development  of  the  portion  of  the  road
 near  Bangalore  in  that  State  is  the  res-
 ponsibility  of  thnt  State  and  not  of
 the  Central  Government.
 RamMGunnsM-BAILADULA  Raltway  Line

 *899.  Shri  P.  Ramaswamy:  Will  the
 Minister  of  Rallways  be  pleased  to
 state:

 (a)  whether  Government  are  aw  are that  the  ex-N.S.  Railway  had  surve.y-
 ed  in  946  and  047  track  for  a  rail-

 line  from  Ramgundam  on  Central
 Ra  09)  to  Bailadula  in  Baetar  Dis-
 trict  of  Madhya  Pradesh;

 (b)  what  is  the  present  position;  and
 (c)  whether  Government  will  consi-

 der  {ts  early  execution?
 The  Deputy  Minister  of  Railways

 and  Transport  (Shri  Alagesan):  (a)
 Yes,  the  exN.S.  Railway  carried  out
 an  engineering  survey  for  this  railway line  in  1949  No  traffic  survey  was.
 however,  undertaken

 (b)  and  (९),  It  is  not  intended  to
 proceed  any  further  with  this  project
 at  present
 MACHEREA-SECUNDERAGAD  RAILWAY  Tine

 *900,  Shri-P,  Ramaswamy:  Will  the

 Minister
 of  Railways  be  pleased  to

 state:
 (a)  whether  there  is  a  proposal  to

 construct  a  Metre  gauge  Railway  linc
 connecting  Machereca  on  Muthern  Rail-
 way  to  Secunderabad  on  Central  Rail-
 way  vic  Nalgordsi:  ond

 (b)  if  the  answer  to  part  (a)  above
 be  in  the  affirmative,  when  wili  the
 Fingineering  Survey  be  made?

 The  Deputy  Minister  of  Rallwavs
 and  Transport  (Shri  Aiageasan):  (a)
 The  reply  {s  {n  the  negative.

 (b)  Does  not  arise.
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 Ratinc  Schoo.
 °90l.  Shri  K.  G.  Deshmukh:  Wi!l  the

 Minister  of  Transport  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  a
 “Rating  School’,  to  train  boys  for  mer-
 -antile  marine,  is  shortly  to  be  estab-
 iIshed,  in  the  province  of  Saurashtra, by  the  Government  of  India;  and

 (b)  if  so,  what  facilitles  the  Sau-
 reshtra  Goverment  have  agreed  to provide  to  the  Government  of  India  in
 this  connection?  .

 The  Deputy  Minister  of  Railways
 and  Transport  (Shei  Ajagesan):  (a)

 The  question  of  setting  up  an  institu-
 tlon  for  the  training  of  Merchant

 Navy  Ratings  on  the  West  Coast  is
 under  consideration.

 (b)  It_is  understood  that  the  Saur-
 ashtra  Government  have  now  under
 consideration  the  facilities  that  they
 can  make  available  in  this  connection.

 Bomeay-Mancalon—e  AIR  SERVICK
 9902.  Shri  N.  P.  Damo@aran:  Will

 the  Minister  of  Communieations  be
 pleased  to  state:

 (a)  when  the  proposed  air  service
 between  Bombay  and  Mangalore  will
 begin  to  operate;  and

 (b)  what  will  be  the  route  for  this
 service  ant  which  towns  will  be  touch-
 ed  by  this  service?

 The  Deputy  Minister  of  Communi-
 entlons  (Sbri  Raj  Bahadur):  (५)  The
 date  proposed  is  the  Ist  January,  1053.

 (b)  Bombay-Mangalore-Cochin.
 Foop  Scarcity  CONDITIONS  IN

 MaNIFUR
 *903.  Shrt  L.  3,  Singh:  Will  the

 Minister  of  Food  and  Agricaiture  be
 pleased  to  state’

 (a)  the  arca  in  Manipur  and  the
 number  of  people  affected  there  by  the
 recent  food  scarcity  conditions:

 (b)  the  causes  of  the  food  scarcity conditions  there;
 (०)  the  relief  work  so  far  under-

 taken  by  the  Central  Government  and
 nonofficial  organisations:  and

 (d)  whether  test  relief  works  are
 contemplated  by  Government?

 The  Minister  of  Food  and  Aagrtcul-
 ture  (Shri  Kidwai):  (a)  No  statistics
 arc  avnilab!e  regarding  aren  and  num-
 ber  of  people  affected  hy  recent  food
 seercity  in  Manipur.

 (b)  There  were  repeated  floods  in
 the  State  in  932  necessitating  resow-
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 ing  twice  a  thrice  with  consequent
 diminution  of  stock,

 (c}  BY  arrangement  with  the  Supply
 Department  of  Assam  3,000  rads,  of
 tice  were  imported  from  Assam  Gov-
 ernment  stocxs  for  sale  in  Monipur  at
 subsidised  rate  of  Rs  45  per  =  md.
 3402  mds.  of  this  rice  are  now  lying
 in  Government  godowns  unsold  as
 there  is  now  no  demand  for  it  on  ac
 count  of  the  price  of  local_rice  having
 meanwhile  dropped  down  to  Rs.  80
 ber  md.  for  coarse  varieties  which  is
 below  the  procurement  price  of  Rs,  ti
 per  md.

 (d)  As  there  is  no  scarcity  now  and
 the  price  of  rice  has  dropped  down
 below  procurement  rate  no  test  works
 are  necessary.

 Waste  LaNp  (RECLAMATION)
 *904,  Shrt  K.  Subrahmanyam:  (a)

 Will  the  Minister  of  #  ७०8  ana  Agrical-
 ture  be  pleased  to  state  whether  the
 services  of  any  Netheriand’s  expert
 have  been  engaged  for  advice  in  cow
 nection  with  reclamation  of  waste  and?

 (b)  If  so,  what  are  the  terms  of  his
 employment?

 (c)  How  much  of  waste  land  has
 been  reclaimed  so  far  as  per  his  ade
 vice?

 The  Minister  of  Fond  and  Agricul-
 ture  (Shri  Kidwai):  (a)  No,  Sle,

 (9)  und  (c).  Do  not  arise.
 Bomeay  TeLkeHone  System

 °905.  Shri  roMmar:  Will  the  Minis-
 ter  of  Bale  | catioaa  he  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  the  tele-
 phones  [7  Bombay  are  not  working
 efficiently;

 (b),  if  so,  what  are  the  causes;  and
 (ch  what  steps  are  belng  taken  by

 Government  to
 bi  8

 and  and  renovate
 the  Bombay  Telephone  System?

 The  Deputy  Migister  of  Communi-
 eations  (Shri  Raj  Bahadur):  (a)  They
 are  working  fairly  satisfactorily  but
 not  to  the  extent  required.  There  have
 been  temporary  setbacks  due  to  cable
 failure  during  the  monsoons.

 (b)  A  large  proportion  of  the  ex
 change  cquipment  in  Bombay  igs  old
 and  bas  outlived  its  normul  lite.

 (c)  New  equipment  of  6,900  lines
 has  been  Installed.  out  of  which  3.00
 lines  has  been  in  replacement  of  old
 equipment:  Tnstallotk on  nf  ¢dditional

 2.400  lines  of  new  e\uipment  ira
 progresa,
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 Order  for  7,200  lines  has  been  placed
 aud  the  Equipment  {s  expected  in
 December,  1953,

 Bim  Jute:

 7806,  Shri  Rajagopala  Rao:  (a)  Will
 the  Minister  of  Food  and  Agriculture
 be  pleased  to  state  whether  Govern-
 ment  have  received  any  represcntatien
 from  the  Jute-growers  of  Srikakulam
 and  Visakhapatnam  regarding  the
 marketing  of  Bimli  Jute?

 (b)  Have  Government  received  any
 recommendations  from  the  Madras  Gov-
 ernment  for  the  marketing  of  the
 Blmil  Jute  and  if  so.  do  Government
 Propose  to  place  them  on  the  Table
 of  th  e  Houae?

 (c)  Do  Government  propose  to  im-
 prove  the  quallty  of  the  Birnil  Jute
 to  the_standard  obtained  in  Assam  and
 East  Pakistan  and  if  so,  tow?

 (d)  Have  Government  received  any
 tecommendaijlons  from  the  Madras
 Government  for  the  Jmprovement  and
 development  of  the  Bimll  Jute  quality
 and  it  so,  what  are  these  recommenda

 ns?
 (e)  Do  Government  propose  to  place them  on  the  Table  of  the  House?
 The  Mlolster  of  Food  and  Agricul- ture  (Shri  Ktdwal):  (a)  Yes.  ‘The

 Srikakulam  District  Jute-growers  As
 sociation  sent  a  representation  to  the
 Government  of  India  in  May  i952  mak-
 ing  certain

 suggestions
 for  fixing  a

 minimum  price  for  the  crop  and  en-
 forcing  it  by  compelling  millers  to  pur-
 chase  the  entire  stocks  from  the  culti-
 vators.

 (02  Yes.  I  shall  consider  placing them  on  the  Table  of  the  House  after
 consulting  the  Madras  Government.

 (०)  Government  are  already  taking
 steps  to  Improve  the  .uality  of  Bimli
 Jute.  In  1949,  experimental  cultiva-
 tion  of  good  quality  jute  on  cultivators’
 Plots  was  undertaken  in  the  Srika-

 kulam  and  Visakhapatnam  Districts  cf
 Madras.  The  result  of  these  experl- ments  did  not  prove  encouraging.  If
 the  contemplated  development  of  the
 Vamsadhara  and  Nagavali  river  pro-
 jects  materialises,  it  may  be  possible to  take  up  the  cultivation  of  Agh
 quality  jute  in  thls  part  of  Madras  with
 StICCESS.

 (a)  No,
 {e)  Does  not  arise.
 Seamen  (DiscHARCE  CERTIFICATES)

 315,  Shei  @erups):  Will  the  Minieter
 of  दै...  be  pleased  to  state:
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 a)  the  total  number  of  seamen  to
 whom  “contlnuous  discharge  certi-
 ficates”  have  been  given  at  the  Ports
 of  Bombay  and  Calcutta  up  to  3let
 December,  95l;  and

 (b)  how  many  of  these  are  Pakistan
 and  Portuguese  subjects?

 The  Deputy  Minister  of  Raliways
 and  Transport  (Shri  Alagesan):  (a)

 and  (०).  The  system  of  issuing  contl-
 nuous  discharge  certificates  to  seamen
 at  the  Ports  of  Calcutta  und  Bombay
 is  a  very  old  one  and  there  afe  no
 statistics  to  show  the  total  number  of

 ‘DCs.  issued  so  far  since  the  iniiti-
 tution  of  the  system.  Approximate

 figures  of  the  Seamen  actually  engaged
 In  the  seagoing  profession  at_  Bombay and  Calcutta  and  holding  C.D.Cs,  are
 however  given  below:—

 Bumbay  38,000
 Calcutta  45,000

 Out  of  these,  Pakistanis  and  Portu-
 ae

 subjects  ore  approximately  as
 under:—

 Pakistanie  Portuguese
 mibjects f

 Bombay  1,000,  12,000,
 Calcutta  28,500  1,500,

 A  ban  was  imposed  by  Government
 on  the  grant  of  new  C.DCs.  from  947
 to  April  195@  The  number  of  new
 C.DCs  issued  since  April  950  is  ax
 shown  below:—

 Bombny  3746
 Calcutta  2338

 Out  of  these  Pakistanis  and  Portu-
 ६०९५९  subjects  are  as  under:—

 Pokivtanin  Portuguese
 (@ven)

 Bombay  Nil  068
 25  85 Calcutta

 Raiwway  ACCIDENTS
 318.  Shei  Dabhéi:  WH]  the  Minister

 of  Raiiways  be  pleased  to  state:
 (a)  the  number  of  Railway  acci-

 dents  during  the  year  95l-52;
 (b)  the  number  of  persons  Injured

 in  these  accldente;
 (c)  the  number  of  persons  who  lost

 their  lives;
 (d}  the  extent  of  damege  esueed  to

 Government  properties  as  well  as  to
 private  propertles;
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 (e)  the  amount  of  compensation
 paid  by  Government;  and

 (f)  the  number  of  Railway  servants
 found  guilty  of  these  accidents  and
 convicted  in  law  courts  or  dismissed
 from  service  as  a  result  of  departmen- tal  action  taken  against  them?

 Tie  Deputy  Minister  of  Kaliways
 and  Transport  (Shri  Alagesan):  (a)

 IG  serious  accidents  i£.,  accidents  to
 trains  carrying  passengers  sitended
 with  loss  of  human  life  and/or  griev- ous  hurt  and/or  damage  to  railway
 property  to  the  value  of  approximately
 Rs.  20,000  or  over,  in  each  case.

 (b)  208  persons  were  injured,  viz.
 40  gricvously  and  469  with  minor  in-
 yuries.

 (c)  46  persons  Jost  their  lives.

 (d)  The  approximate  cosi  of  damage to  Railway  property  wis  Rs.  5,903,500,
 ‘The  damage  to  private  property.  as  far
 as  known.  amounted  to  Rs.  7.600.

 (९)  Rs.  ‘104,578,

 toy  Out  of  the  30  accidents  referred
 to  in  the  reply  to  part  (a)  above.  no
 railway  statf  was  held  responsible  in
 ४  cases  In  the  remaining  7  cuses,  i+
 members  of  the  staff  were  held  res-
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 disciplinary  action  against  them  is  as
 follows: —
 Died pli  nary  acti  Number  of members  of

 Radsiory
 ata

 @)  Awaiting  eunuit  of
 Dolico  —  prosevtt-
 tions  in  progresr
 in  Corts  —  of
 l  io

 bi)  In  proces:  finalisa
 ion  2

 (a)  Aheady  take:  (a
 ९2४8७  Of  Vere
 waming)

 (se)  Killed  in  the  ac.
 vident  itself...  l

 Toran  I4
 A.  P.  ScHumEs

 37,  Shri  T.  N,  Singh:  Will  the
 Minister  of  Food  and  Agricultare  be
 please’)  to  state:

 (a)  the  number  of  persons  oo  full
 ration  In  urbar,  areas  in  January,  l952
 and  in  August,  952)  and

 (b)  the  population  covered  by.  A.P.
 Schemes  and  on  full  ration  lo  rural
 areas  respectively  in  January,  952
 and  in  August,  1952?

 The  Minister  of  Food  and  Agricul
 ture  (Sbrl  Kidwai):  (a)  and  (b).  A statement  giving  the  information  is

 pousible.  The  position  in  respect  of  placed  on  the  Table  of  the  House.
 STATEMENT

 Pepulatien  covered  by  Rural  rat rationing Populution  on  full  ration
 Montha  in  urban  Arees  By  A.P.  Setemes  end  By  full

 \  |  relief  Quote  shops  ration
 January  i062  30,080,000  46,890,000  7,588,000
 Auguat  052  24,101,000  60,896,000.  7,708,000

 ForpD  FOUNDATION  ASSISTANCE  SCHEME
 (TRAINING  CENTRES)

 ‘818,  Shri  B,  K.  Das:  Will  the  Minis-
 ter  of  Food  and  Aericulture  be  pleased to  state:

 (a)  the  total  number  of  workers
 trained  so  far  in  the  five  Training
 Centres  under  the  Ford  Foundation
 Assistance  Scheme

 (b)  how  their  services
 utilized;  and

 (c)  whether  the  project  areas  have
 their  workers  trained  in  the  Training Centres?

 have  been

 Tho  Minister  ood  and  Agrtcui-
 ture  (Shri  Kidwai):  (a)  Seventy-nli:t

 {oo  Phos  have  bes  cmpleved  in  the
 Cumminlty  Projects,

 (c)  The  intention  is  thet  all  the
 workers  In  the  Community  Project

 Areas  should  ultimately  receive  exten-
 sion  training  inthe  training  centres.
 To  begin  with,  however,  as  simulte-
 neous  training  for  all  the  personnel  re-
 quired  in  the  Project  Areas  is  not  pos-
 sible,  some  staff  mainly  drawn  from
 the  State  Departments  of  Agriculture,
 Co-operation  and  Education.  have  been
 appointed  to  man  the  Projects,  in  addi-
 tion  to  those  trained  at  the  extension
 training  centres.

 Pirneap  88083
 3l9.  Shri  N.  P.  Slaha:  (a)  Wilt  the

 Minister  of  Lahour  be  pleesed  to  state
 what  amount  has  been.  paid  to  the
 Colliery  owners  of  Blhar  by  way  of
 subsidies  towar<\s  constructlon  of  pit
 heacl  baths  in  the  years  95]  and  1959?

 (0)  How  many  pit-head  baths  nave
 been  made  in  those  Years  in  »Bihar
 and  in  which  Colliers
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 The  Minister  of  F.abour  (Shri  V.  V.
 Girh):  (a)  No  subsicty  was  paid  to  any
 colliery.

 (b)  Six  and  eleven  regpectively  at
 the  following  collieries:—

 2952
 Ekra  Khas,
 Lodna.
 }hulanbararee.
 Bengal  Jharia.
 Josta.
 Sirka.

 32952
 Noondih-Jeet pur.
 South  Balliary-Kondwadih,
 Guifarbar].
 Jealgora  Bararee.
 Bhutgor la.
 Nev:  Mazine,
 Kharharbdaree.
 Loyabad.
 Saltore,
 New  Bansdeopur.
 Dhansar.

 Raw  Jure  (Cost  or  Propucrion)
 $290.  Shri  L.  N.  Mishra:  Will  the

 Minister  of  Food  and  Agricodtare  b
 pleased  80  étate  the  cost  of  production
 of  raw  jute  per  maund  In  India  In  the
 years  l95i  and  19827

 The  (lnister  of  Food  and  Agricul
 tace  (Shri  Eidwal):  Cost  of  production of  jute  would  vary  from  fie!d  to  Reld
 and  variety  to  vuriety.  The  Indian
 Central  Jute  Committee  have  compiled some  data  for  certain  centres  which
 show  that  in  95]  the  average  cost  of
 Production  of  jute  for  those  centres
 was  about  Rs.  29.  The  figures  for
 i952  are  not  yet  available  as  the  col-
 lectlon  of  all  necessary  data  has  not
 yet  been  completed.

 THEFT  FROM  RatLway  WACcoNS
 $21,  Sbri  N.  P.  Sloha:  Wil]  the

 Minister  of  Rallwaya  be  pleased  to
 state:

 (a)  the  number  of  thefts  of  con-
 signed  goods  from  Railway  wagons
 reported  during

 the  months  of  May,
 June,  July  an  August,  952  from
 Eastern  Railways;  and

 (b)  the  total  amount  of  loss  caused
 to  this  Railway  due  to  the  thef's?

 The  Deputy  Minister  of  vilways and  Transport  (Shri  Alegesar):  (a)
 The  number  of  thefts  of  good;  frum
 wagons  on  the  Eastern  Raih.ay  re
 ported  during  the  months  of  May.
 dune,  July  and  Avjgust  952  was  288,
 267,  32]  and  273  respectively,
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 (b)  The  total  estimated  loss  on  ace
 vounl  ui  ibese  thefts  is  Rs,  2,87 268,
 As  claims  on  account  of  proved  running
 {rain  thefts  will  be  repudiated,  the
 actual  loss  tu  be  borne  by  the  Railway
 cannot  be  ascertained  at  this  stage.

 Mrxor  [anication  Works
 $22.  Shri  Sanganna:  Will  the  Minis-

 ter  of  Food  and  Agriculture  be  pleas- ed  to  state:
 (a)  the  total  amounts  spent  on  the

 Minor  Irrigation  works  under  the  in-
 tenslve  Cultivation  Scheme  in  each
 State  of  the  Indian  Union  during  the
 years  2947-48,  1948-49,  1949-50,  1950-
 5l  and  'l95l-52;  and

 (0)  what  is  the  retio  between
 contributions  of  Government  and
 thoae  of  ryots  in  the  expenditures  dur-
 Ing  the  zame  peri®d?

 The  Minister  of  Food  and  Agrical- ture  (Shri  Kidwal):  (a)  A  statement
 showing  the  expenditure  incurred  by
 the  Government  of  India  on  minor
 Irrigation  works  in  each  State  from
 1947-48  to  95l-52  is  placed  on  the

 Table  of  the  House,  (See  Appendix  ५,
 annexure  No.  26]

 Figures  of  sanctioned  expenditure
 have  been  givcn  wherever  the  figures of  actual  expenditure  have  not  yet  be-
 come  available

 (b)  Contributions  towards  expendi- ture  are  taken  from  ryots  only  in  res-
 pect  of  ‘private’  schemes.  Informa-
 tion  regurding  the  actual  contributions
 taken  is  not  available.

 Minseum  Waces  Acr
 823.  Shri  Belwaat  Sinha  Mebte:

 Will  the  Minister  of  Labour  be  pleae-
 ed  to  state  what  are  the  steps  taken
 by  Government  to  enforce  the  pro-
 visions  eof  the  Minimum  Wages  Act,
 1948,  to  the  mining  labour  in  India
 and  particularly  in  Rajasthan?

 The  Minister  of  Labour  (Shri  V.  V.
 Girl):  The  Minimum  Wages  Act  948
 is  applicable  to  «mploymcnt  in  any

 mica  works.  These  works  are  ‘n_  the
 States  ef  Madras,  Bihar,  Ajmer  and
 Rajasthan,  The  Lowers  of  the  Central
 Government  to  fix  minimum  rates  of
 wages  for  mica  mine  workers  have
 been  delegated  to  Stale  Governments
 and  they  have  fixed  these  780९5  under
 the  erartinont,

 Mica  Mines.  (Acctoents)
 324.  Shri  Balwant  Sinha  Mchta:

 (a)  Wil)  the  Minister  uf  Labour  be
 pleased  to  state  the  number  of  casual-
 tics  and  acchtents  whieh  occurred  Jn
 mica  mines  in  the  States  of  Bihar.
 Madras  and  Rajgsthan  during  the  sat
 five  years?
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 (b)  How  were  they  compensated?
 The  Minister  of  Labour  (Shri  V.  V.

 Girl):  (a)  A  statement  showing  the
 available  inlormition  is  attached.

 (See  Appendix  V,  annexure  No.  27.]
 (b)  Payment  of  compensation  for

 injuries  or  death  caused  as  the  result
 of  accidents  is  governed  by  the  provl-
 sions  of  the  Workmen's  Compensation
 Act,  i923.  or  similar  legislation  which

 ay  have  b2en  in  force  prior  to  Ist
 April  i95]  in  the  States  which  now
 form  part  of  Rajasthan.  As  this  Act
 is  administered  by  the  State  Govern-
 ments,  the  Government  of  India  have
 no  precise  information  on  the  point.

 Factories  Act,  948
 325.  Shri  P.  Ramaswamy:  Will  the

 Minister  of  Lahour  be  pleased  to  state
 in  how  many  States  the  provisions  of
 the  Factories  Act  948  relating  to  can-
 teens,  creches,  rest  houses  etc.,  have
 not  been  enforced  so  far?

 The  Minister  of  Labour  (Shri  V.  ्,
 Girl):  The  administration  of  the  Fac-
 tories  Act.  ‘1948,  is  the  responsibility  of
 State  Governments  aud  corseauently
 no  detailed  information  regarding  the
 factories  which  hive  not  provided canteens,  creches.  rest  rooms  ete.  is

 readily  available.  All  State  Govern-
 ments  excvot  Bhopal  and  ‘anipur have  framed  rules  under  the  above
 Act.  and  have  brought  them  _  into
 force.  The  implomentation  of  rules  re
 lating  to  canteens,  creches,  ctc.,  in-

 volves.  in  many  cuses,  the  construction
 of  new  buildings  requiring  release  uf
 controlled  building  materials  such  as
 steel]  and  cement.  This  naturally  takes
 time  and  therefore,  the  Factories
 Rules  of  most  of  the  State  Governments
 provide  for  notifying  the  dates  by which  these  amenities  shculd  be  pro-
 vided.

 FAacToriss  (ExTENSION)
 326.  Shri  P.  Ramaswamy:  Wili  the

 Minister  of  Lahour  be  please:i  to  state
 the  total  number  of  applications  re-
 ceived  in  each  of  the  Parts  A.  B  and
 C  States  by  the  Chief  Inspectors  of
 factorles  for  the  erectlon  of  new  fac-
 torles  or  for  the  extension  of  the  exist-
 ing  factories  since  the  enforement  of
 the  provisions  of  Section  6  of  the  Fac-
 tories  Act.  9487

 The  Mizister  of  Labour  (Shri  V.  yw
 Glri):  The  information  asked  for  is  not
 readily  available  as  the  administration
 of  the  Factories  Act  falls  within  the
 jurisdiction  of  State  Goveztiments

 "Fle  :nformation  is,  however.  being  cok
 lected,
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 EMPLOYEES’  PROVIDENT  FUND  SCHEME
 324,  Shel  Tusiier  Chatterjea:  Wii)

 the  Minister  of  Labour  be  pleased  to
 Stale:

 (a)  whether  the  State  Board  for
 West  Bengal  for  the  purpose  of  ad-
 ministering  the  Employees’  Provident
 Fund  Scheme  has  been  set  up:  and

 (b)  if  not,  when  It  will  be  set  uo?
 The  Minleter  of  Labour  (Shri  V.  V.

 Giri):  (a)  Not  yet
 (b)  As  soon  as  the  Central  Govern-

 ment  have  established  the  scheme  on
 a  firm  footing,  This  will  take  about
 a  year.  Meanwhile  a  Regional  Cor-
 mittee,  as  envisaged  in  paragraph  4  of
 the  Scheme.  will  be  set  up.  Steps  have

 already  been  taken  to  invite  nomina-
 tions  to  the  Committee.

 CHOLERA.  PLAGUE  aNd  SMALL  Pox
 328.  Shri  Veeragswamy:  W/I)!  the

 Minister  of  Health  be  pleased  to  state:
 (a)  the  names  of  States  where  cho

 lera,  plague  and  small  pox  frequently
 occur;

 (b)  the  number  of  people  attacked
 by  each  of  these  epidemics  laat  year
 (1951-52)  (Statewise):

 (९)  the  number  of  deaths  on  account
 of  each  of  these  epidemics;  and

 (d)  whether  the  incidence  was  on
 the  decrease  or  increase  over  that  of
 the  previous  year?

 The  Minfster  of  Health  (Raskurcari
 Amrit  Kaur):  (a)  Cholera  and  small-
 pox  occur  practically  in  all  States  in
 India.  Regular  information  is  avall-
 able  only  as  regards  Part  A  States  and
 the  Part  C  States  of  Deihl,  Ajmer  and
 Coorg.  Plague  occurs  to  an  apprecia-
 ble  extent  in  Madhya  Pradesh  and
 Uttar  Pradesh  and  is  practically  absent

 in  Aimer,  Assam.  Coorg  and  Delhi.
 (b)  and  (c).  Reliuble  figures  of  the

 number  of  victims  of  each  of  these
 epidemics  are  not  available  as  a  sub-
 stantial  proportion  of  the  actual  cases
 are  not  reported.  Reporting  of  deaths

 from  these  epidemics  is.  however,
 somewhat  more  satisfactory.  A  state-
 ment  showing  nvallable  Information
 regarding  the  number  of  deaths  (State-
 wise)  on  account  of  cholera,  small-pox
 and  plague  for  the  years  949  and
 950  is  placed  on  Table  of  the  House.
 {See  Appendix  V.  annexure  No.  28.)

 The  final  figures  for  95]  are  not
 yet  available  for  all  the  Stutes.

 (d)  As  reliable  figures  of  Incidence
 arc  not  availabie  comparison  is  पा
 possible
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 TELEGRAPH  AnD  TELEPHONE  EXCHANGES
 329,  Shri  H.  G.  Velshmav:  (a)  Will

 the  Minister  of  Communicatioas  be
 pleased  to  staté  the  number  of  new
 Telegraph  Offices  and  Telephone  Ex-
 changes:  opened  in  Hyderabad  State
 together  with  their  locatlona  in  the
 years  95]  and  ‘1952?

 (b)  Ave  these  offices  self-supporting
 and  if  not.  what  was  thé  total  extra
 amount  of  expenditure  that  was  lr
 curred  by  Government  in  these  years?

 The  Deputy  Minister  of  Communi-
 cations  (Shri  Raj  Bahadur):  (a)  A

 Aitenent
 tgs}aid’  ori  the  Table  of  the

 louse.  (See  Appendix  VY,  annexure
 No.  29.)

 (b)  All  are’  seif-supporting.

 Tusk-WEiLs
 330.  Dr.  Amin:  Wilh  the  Minister

 ut  Feud
 and  Agrleaiture  be  vieased  to

 state:
 (a)  the  estimated  cost  of  slInking  and

 completing  a  tuhe.well  Induding  the
 cost  of  pumplng  installation  for  tube-
 wells  praposed  to  he  consttucted  un-
 der  the  Indo-US.  Agreernent;  and

 (b)  what  items  can  be  of  Indigenous
 manufacture  and  wha€  is  the  coat  of
 each  item?

 The  Minister  of  Food  3nd  :Agticul-
 ture  (Shri  Kidwai):  (a)  The  estimated
 cost  of:  sinking  a  standard  tubewell  of
 00  ft  depth  under  the  Indo-U.S.
 Agreement.  including  the  cost  of  pum-
 Ping  installation  and  ‘the  supply  of
 transformer  costing  about  Rs.  2,400  is
 Rs.  29,000.  The  actual  cost  will,  how-
 cver.  depend  on  the  depth  of  the  tube-
 well.

 (b)  Pumping  set  and  distribution
 transformers  can  be  of  Indi@Mous
 manufacture.  The  estimated  costs  of
 these  two  items  df  {ndigenous  manu-
 facture  are  Rs.  5.700  ‘and  Rs.  2,000
 respectively.

 Deatu  Rave
 $8l.  Shri  E.  iyyani:  Will  the  Minis-

 ter  of  Health  he  pleased  to  state:
 (a)  the  annua]  death  rate  per  .000

 of  population  in  india;  and
 (४)  whether  it  !s  high  at  low  when

 Compared  with  the  other  countries?
 The  Pftatater  of  Health  (Gagmmart

 Amrit  Kaas}:-(a)  and'(b).  ;  A  state-
 ment,  is

 A=
 on  the.Table  of  the

 House.  }
 See  Appendix  V,  annexure

 No.  30.
 It  will  be  seen  therefrom  that  death

 rate  in  {ndla  is  hlgher  as  compared  to
 the  death  rate  in  the  US.A.,  the  U.K,

 297  PSD.
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 and  Ceylon.  However.  there  has  heen
 a

 Pe
 gal  fali  in  the  death  rate  in

 india  during  the  last  two  decades,  the
 period  2941-1950  showing  a  sharp  fall
 in  the  rates.
 Post  Ovrtces  (Savincs  Banx  TRaNs.

 ACTIONS)
 ‘832,  Shri  Ganganaa;  (a)  Will  the

 Minlster  of  Communicaticts  he  pleas-
 ed  to  state  the  number  of  Bost  offices
 faving  Saving  Bank  transactions  in
 the  State  of  Orissa?

 (b)  Is  there  any  proposal  to  open
 Savings  Bank  transactions  in  Post
 Offices  having  no  such  facilitles  be-
 fore  and  if  so,  wben? *  The  Deputy  Mlolster  of  Commanl
 vations  (Shr!  Raj  Bahadar):  (a)  The
 number  of  Post  Offices  doing

 Paxines Bank  work  in  the  State  of  Orissa
 5  Head  Offkes,  89  Sub  Offices  and
 M2  Branch  Offices,

 (0)  Yes,  the  qurstion  of  authorlsing
 32  Branch  Offices  to  transact  Soviugs
 Bank  business  for  which  requests  have
 been  received  is  under  consideration.

 Savings  Bank  facilitles  will  be  ex-
 tended  to  these  Post  Offices  when  neces-
 sary  enquiries  are  completed  and  when
 suitable  officials  to  do  Savings  bank
 work  become  available.

 8.  C.  G.  Centres
 333.  Shri  B.  S|  Morthy:  Will  the

 Mlnister  of  Health  be  pleased  to  state:
 (a)  the  number  of  BC.G.  centres

 in  South  India  with  the  names  of
 places  where  they  are  working:

 (b)  the  number  of  persons  on  an
 average  per  month  who  get  them-
 sélves  treated  in  these  centres;  and

 (७)  the  number  of  cases  reported  to
 have  been  benefited?

 The  Mlolster  of  Heatth  (Rajkumarl
 Amrit  Keor):  9)  BC.G.  vaccination
 programme  is  being  carried  out  in  the
 following  States  of  South  Jndln:—

 Nameof  Stato  Name  of  Districts  whore the  campaigo  was  in
 progresa  during

 Ostober,  I852.
 I.  Medres  Medras,
 2.  Hyderabad  Hyderabad,  Madek,

 Bider,  Parbhani,
 Nanded,  Karim.
 nagar.

 3.  Mysore  Mysore,  Bangalore,
 Chiterdrug.

 4  FPrevancore-  Triohue,  Teivandeum
 Cochin,

 (b)  and  (c).  B.C.G.  Vaccinatlon  45
 not  ry  treatment  but  a  preventive  ino.
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 culation.  The  average  number  of  (per-
 sons  tuberculin  tested  in  these  States
 is  about  1,00,000  per  month.  The  (ota)
 number  of  persons  8.C.G,  vaccinated

 .in  these  States  up  to  gist  October,
 ४092,  is  4.40,982  and  it  is  hoped  that
 all  these  persons  have  been  benefited.
 (Narita  Roap  AND  KaNpEL  Roab  STATION

 (BooxInG  FAacivities)
 334,  Sbr)  R.  N.  &  Deo:  Will  the

 Pune  ies
 of  Railwaya  be  pleased  to

 state:
 (a)  whether  Government  have  re-

 celved  any  representation  regarding
 (he  opening  of  Passenger  and  Goods
 Booking  Office  at  Narla  Road  and
 Kandel  Road  Stations  on  the  Raipur-
 Vizlonagaram  section  of  the  Eastern
 Railway;  and

 (b)  if  the  answer  to  part  (a)  above
 be  in  the  affirmative,  what  action  Gov-
 ernment  have  taken  In  the  matter?

 The  Deputy  Minister  of  Rallways
 and

 Transport
 (Shri  Alagesan):  (a)

 Representations  have  been  received  re-
 marding  the

 mening
 of  Narla  Road  for

 Passenger  and  goods  troftic  but  none
 has  been  received  in  respect  of  Kandel
 Road.

 (b)  Investigations  in  respect  of
 Narla  Road  revealed  that  the  proposat was  not  financially  justified  and  it  was,
 thercfore,  dropped.  Although  no

 specific  representation  was  received  in
 cespect  of  Kandel  Road.  the  proposal to  open  It  for  passenger  and  goods
 traffic  is  at  present  under  investigatlon.

 SYATISTICAL  DEPARTMENT
 335  Shri-  B.  N.  Kuree}:  Will  the

 Minister  of  Food  and  Agriculture  be
 Pleased  to  state  the  annual  expendi-
 ture  incurred  on  the  Statistical  De-
 partment  of  the  Ministry  of  Food  and
 Agriculture?

 The  Mialster  of  Food  and  Agricnl-
 ture  (Shri  Kidwal}:  There  are  two  or-

 ganisations  viz.,  Directorate  of  Econo-
 mics  and  Statistics  and  Statistical  Sec-
 tion  of  the  Indian  Council  of  Agricul- tural  Research  under  the  PAinistry  of
 Food  and  Agriculture  which  respec-
 tively  deal  with  (9)  comp'latlon  ana-
 tysis  and  publication  of  Agro-econamic
 Intelligence  and  Statlstles.  and  (b) statistical  research,  evolution  of  im-
 proved  techniques  of  collectlon  of  data,
 assessment  of  the  Grow  More  Food
 Campaign.  post-graduate  training  of

 students  In  agricultural  and  animal
 husbsandry  statistics  ane  provision  ‘of
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 consultative  und  advisory  services
 research.  workers  in  agriculture  ar
 animal  husbandry  Wor  eae  in  th!

 States  and  Institutes  of  Research.  The
 annual  expenditure  during  95l-52  of
 the  Diregorate  of  Economics  and  Sta-
 tistics  of  which  the  main  work  Is  eco
 nomic  rather  than  statistical  was  Rs.
 5-15.  lakhs  and  that  of  the  Statistical
 Section  of  the  Indian  Council  of  Agrl- Cultural  Research  which  speclailses  in
 statistical  work  was  Rs.  “15.  lakhs.

 Ratway  LINes
 336.  Shri  N.  L.  Joshi:  (a)  Will  the

 Minister  of  Railwaya  be  pleased  to
 state  which  railway  lines  are  still
 maintained  under  private  hands?

 (०)  What  Is  the  cost  of  these  lines?
 The  uty  Minister  of  Rallweys and  Transport  (Shri  Alasgesap  (a)

 and  (b).  The  required  information  is
 given  in  the  attached  statement.  [See
 Appendix  V,  annexure  No.  3h)

 JUTE  Propvcrion
 337.  Shri  N.  B.  Chowdhury:  (a)

 Will  the  Minister  of  Food  aad  Agri-
 culture  be  pleased  to  state  how  many
 acres  of  paddy-growing  lands  in  West
 Bengal  were  converted  into  jute.grow-
 ing  lands  during  the  period  from
 January,  949  to  March  ‘19527

 (०)  What  quantity  of  additional
 Jute  has  been  grown  as  a  result  of  this
 conversion?

 The  Minister  of  Food  andj  .Azricul-
 ture  (Shri  Kidwat):;  (a)  In  the  absence
 of  exhaustive  field  to  field  surveys  of
 land  it  is  not  possible  to  arrive  at  any firm  estimated  of  the  extent  of  land  that
 wes  diverted  from  paddy  to  jute  in
 these  two  years.  On  the  basis.  how-
 ever,  of  available  date  it  is  roughly estimated  that  in  West  Bengal  the
 maximum  amount  of  net  ‘jiverslon  of
 land  from  paddy  to  fute  that  muy  have
 taken  place  during  these  two  years  is
 likely  to  be  of  the  order  of  2:25  lakh
 acres  The  actual  diversion  is,  in
 fact.  likely  to  be  appreclably  less  as
 the  above  estimate  is  based  or  the  ex-
 treme  assumption  that  all  the  addi-
 tion  to  the  acreage  under  tute  was
 at  the  expense  o¢  paddy  and  not  by
 way  of  utilizing  follow  or  waste  lands
 nor  due  to  double-cropping.

 (b)  5  to  6  lakh  bales  of  400  Iba  each.
 is  is,  however,  subject  to  the  same

 limitations  as  pointed  out  in  reply  to
 part  (a)  of  the  Qvestlon.
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 PARLIAMENTARY  DEBATES

 (Part  i—Proceedings  other  than  Questions  and  Answers)

 OFFICIAL  REPORT

 360)

 HOUSE  OF  THE  PEOPLE

 Wednesday,  3rd  December,  952

 The  House  met  at  a  Quarter  to
 Eleven  of  the  Clock.

 EMB.  Depouty-Speaxer  in  the  Chair}

 QUESTIONS  AND  ANSWERS

 (See  Part  I)

 ‘1-52  am.

 Mr.  Deputy-Speaker:  =  received  a
 notice  of  an  adjournment  motion.  It
 was  received  only  at  eleven  o'clock.
 Under  rule  6l,  the  notice  has  to  be
 given  before  the  sitting  commences  on
 the  day.  I  am  sorry  I  cannot  allow
 this  notice  of  Shri  Trivedi.

 Shri  H.  N.  Mukerjee  (Calcutta
 North-East):  Sir,  last  night  we  all  got
 a  circular  to  the  effect  that  an  address
 to  be  given  by  yourself  has  been  post-

 |
 and  Pasliamentary  hospitality,

 uding  the  provision  of  light  refresh-
 ments.  is  being  made  to  a  person  of
 the  name  of  Dr.  Frank  Buchman.

 Now,  Sir,  this  person  has  a  very  un-
 savoury  record  particularly  because  of
 hfs  “thank  God  for  Hitler”  speech  and
 his  subservience  to  big  money  in
 America  and  elsewhere.

 Mr.  Deputy-Speaker:  Let  us  not  go
 into  details.  Order  please.  I  do  not
 think  Parliament  as  such  is  committed
 to  any  entertainment  or  refreshment
 to  any  particular  person.  The  Parlia-.
 mentary  Group  can  always  arrange  it.
 It  is  open  to  any  hon.  Member  to  con-
 vince  them  that  it  ought  not  to  be
 done.  It  is  not  on  behalf  of  Parlia-
 ment  as  a  whole.  Simply  because
 notices  relating  to  the  Par Hamentars
 Group  are  sent  along  with  other
 notices  of  Parliament,  it  ought  not  to
 be  understood  that  any  such  function
 is  on  behalf  of  Parliament  as  a  whole,
 nor  even  on  behalf  of  the  Government.

 3502

 It  is  the  Parliamentary  Group  which
 will  be  addressed  by  Dr.  Frank  Buch-
 man,

 Ghri  Nambiar  (Mayuram):  Then
 how  did  this  come  into  our  pockets,
 Sir?  Who  circulated  it?

 Shri  V.  P.  Nayar  (Chirayinkil):  May
 I  take  it  that  notices  and  invitations
 of  other  private  institutions  will  be
 circulated  by  the  Parliament
 tariat,  Sir?

 Mr.  ~  Deputy-Speaker:  The  Parlia-
 mentary  Group  is  a  distinct  Group.  It
 is  attached  to  Parliament.

 Shri  U.  M.  Trivedi  (Chittor):  On  a
 point  of  information,  Sir.  The  notice
 of  adjournment:  motion  was  given  by
 me  at  eleven  o'clock  today.  Will  it
 be  taken  up  tomorrow?

 Mr.  Deputy-Speaker:  No.  There
 are  precedents  for  it.  It  is  brought
 to  the  notice  of  the  hon.  Member.
 that  if  he  wishes  to  have  discussion
 thereon  he  shouid  take  the  first  avail-

 able
 opportunity  to  bring  it  before  the

 ouse.

 LEAVE  OF  ABSENCE

 Mr,  Deputy-Speaker:  I  have  to  in-.
 form  hon.  Members  that  I  have  re-
 ceived  a  letter  from  Shri  S.  G.  Parikh
 saying  that  he  is  suffering  from  an
 attack  of  blood  pressure  and  _  heart
 trouble  and  that  he  is  advised  to  take
 rest,  As  such,  he  says  that  he  will
 not  be  able  to  attend  the  Parliament
 during  this  session.  He  wants  leave  of
 the  House  to  be  absent  from  this  ses-
 sion.  Is  it  the  pleasure  of  the  House  to
 grant  him  leave?

 Leave  was  granted.

 INDUSTRIAL  FINANCE  CORPORA-
 TION  (AMENDMENT)  BILL~-contd.

 Shri
 ee  adhan

 Das  (Dhenkanal—
 West  Cuttack):  len  the  House  ad-
 journed  yesterday  evening,  I  was  reply-
 ing  to  the  remark  made  by  Shri  Tridib



 1563  Industrial  Finance

 {Shri  Sarangadhar  Das}
 Kumar  Chaudhuri  about  Anglo-Ameri-
 can  imperialism.  This  question  is

 really  not  germane  to  the  Bill  under
 consideration,  but  inasmuch  as  he  had
 mentioned  it  and  some  of  our  hon.
 friends  also  refer  in  season  and  out  of
 season  to  Anglo-American  imperialism,
 I  wish  to  take  this  opportunity  to  ex-
 plain  why  it  has  become  necessary  for
 those  hon.  friends  to  dwell  yn  this

 matter.  If  you  will  look  back  a
 couple  of  months  and  think  of  the  lth
 Conference  of  the  Comintern  in  Mos-
 cow,  you  will  remember  that  Comrade
 Joseph  Stalin  in  his  long  speech  had
 spoken  about  the  support  which  the
 Russian  Communist  Party  must:  give
 to  Communist  parties  anywhere  in  the
 world.  In  other  words,  the  Communist
 parties  in  the  countries  outside  the
 Iron  Curtain,  whenever  they  rebel
 against  the  Government  _  established
 by  law  in  their  respective  countries,
 will  receive  help  from  the  Communist
 Party  of  Russia.  This  is  one  thing.
 The  other  thing  is  that  Comrade  Joseph
 Stalin  expects  the  Communisf  Party  of
 Russia  to  receive  the  support  of  the
 Communist  parties  in  other  countries.
 Therefore,  although  Russia  has  diplo-
 matic  relations  with  almost  all  the
 countries  in  the  world,  it  goes  out  of
 its  way  and  breaks  new  ground  which
 had  not  been  broken  by  any  other
 nation  previous  to  now,  It  helps  and
 supports  the  parties  of  rebellion  whom
 we  might  call  “Russian  partisans”  and
 thereby  it  encourages  certain  groups  of
 people  to  stab  the  patriots  in  the  back.
 These  parties  of  rebels  will  not  fight
 for  the  freedom  of  their  own  country,
 but  they  will  rather  fight  those  people
 who  are  defending  that  freedom.  In
 other  words,  they  will  fight  their  own
 kith  and  kin.  This  is  a  very  repre-
 hensible  creed  and  as  far  as  I  gather
 from  Press  reports  of  Stalin’s  speech,
 this  is  what  he  intended  to  convey
 through  it.  Then  again,  we  have  it
 on  record  that  Shri  A.  K.  Gopalan,  the
 leader  of  the  Parliamentary  Com-
 munist  Party  in  India.  who  attended
 the  Conference  to  which  I  have  refer-
 red  just  now  said  that  “there  is  not
 the  slightest  doubt  that  the  toiling  and
 oppressed  people  of  the  whole  world
 including  India  regard  the  path  of  the
 Soviet  people  and  their  party  and
 great  leader  Comrade  Stalin  as_  the
 only  path  leading  to  peace,  freedom,
 democracy  and  socialism”,
 2  Noon

 Mr.  Deputy-Speaker:  How  is  all  this
 relevant?

 Shri  Sarangadhar  Das:  Inasmuch  as
 Shri.  Tridib  Kumar  Chaudhuri  while
 making  an  excellent  speech  on  _  this
 Bill  had  referred  to  Anglo-American
 imperialism  penetrating  into  India,  and
 inasmuch  as  this  sort  of  thing  has
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 been  said  on  many  occasions  before,  I
 felt  that  it  should  not  go  unchallenged.
 That  is  why  I  am  referring  to  other
 imperialisms  which  are  much  more
 dangerous,  although  as  far  as  the  30
 called  Anglo-American  imperialism  is
 concerned,  I  would  not  call  it  *पु तन
 perialism”.  I  do  not  want  to  dwell  on
 this  matter  any  more.

 ।  T.  हू,  Chandhuri  (Berhampore):
 On  a  point  of  personal  eXplanation,
 Sir,  Iv  order  that  there  may  not  be
 any  misunderstan  on  this  point,  I
 must  make  it  clear  that  I  did  not  make
 that  statement  about  the  World  Bank
 being  controlled  by  Anglo-American
 imperialism  as  a  member  of  the  Com-
 munist  Party.  I  am  not  a  member  of
 the  Communist  Party.  I  belong  to
 another  party.  Still.  I  feel  that  the
 World  Bank  is  dominated  by  Anglo-
 American  imperialism,

 Mr,  Deputy-Speaker:  Let  the  hon.
 Member  not  deliver  another  speech,
 Whether  he  belongs  to  the  Communist
 Party  or  to  any  other  party,  it  is  open
 to  one  hon.  Member  to  refute  a  state-
 ment  made  by  any  other  hon.  Member.

 Shri  Garangedbar Das:  i  would  now
 like  to  go  back  for  a  moment  to  the
 analysis  that  I  had  made  of  the  Bill
 and  as  to  the  reasone.  why  we  are
 handicapped  in  making  any  contribu-
 tion  to  the  discussions,  unless  the
 names  of  the  firms  that  apply  for
 loans  and  get  them  are  disclosed  to  us.
 In  addition  to  what  I  had  stated  yester-
 day,  I  want  to  refer  now  to  clause  3
 of  the  amending  Bill  which  seeks  to
 amend  section  24  of  the  parent  Act
 and  raise  the  limit  of  Rs.  50  lakhs  to
 Rs.  one  crore.  It  is  very  necessary
 for  the  Finance  Minister  to  tell  us  why
 it  has  become  necessary  to  raise  the
 limit.  JI  have  a  great  apprehension
 that  this  ecevised  amount  of  Rs.  one
 crore  will  also  be  given  away  in  the
 same  manner  as  the  previous  Rs.  50
 lakhs  have  been  given  away  to  con
 cerns  that  do  not  deserve  help.  If  the
 intention  is  to  help  a  new  industry,  say
 shipping,  engineering  workshops  that
 would  produce  machinery  for  indus-
 trial  use  or  some  such  thing.  then  I
 would  not  mind  it.  For  instance,
 some  enterprising  firm  in  Calcutta
 started  in  940  the  ‘manufacture  of
 machinery  for  the  sugar  milis  in  India,
 I  do  not  know  whether  that  firm  ex-
 ists  now  and  whether  it  has  been  suc
 cessful.  But  if  this  amount  of  Rs.
 one  crore  goes  towards  the  building  up
 of  new  industries  which  produce  not
 consumer  articles  but  some  _  other
 articles  which  are  not  at  present  being
 produced  for  industrial  uses,  I  would
 aoreciate  it.  Ship  building  deserves
 help,  but  if  this  money  goes  towards
 textiles,  sugar  production  or  manu-
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 facture  of  toilet  articles.  then  it  would
 be  a  sheer  waste  of  money.

 Then.  in  granting  loans,  I  do_  not
 believe  the  regions  have  been  taken
 much  into  consideration.  Such  re-
 gions.  as  one  of  my  hon.  friends  said

 yesterday,  for  instance  Maharashtra
 -and  Gujerat  and.  I  can  say  Orissa

 also,  which  are  extremely  backward
 industrially  should  be  given  priority
 in  granting  loans  and  in  the  matter  of

 ‘starting  various  industries.  That  will
 enable  the  Government  to  disperse  the
 Industries  ail  over  the  country  which
 dispersal  policy,  you  will  remember,

 ‘Sir,  became  absolutely  necessary  dur-
 ing  the  last  war.  If  a  bomb  is  drop-
 ped  in  an  industrial  city  where  all  the
 industries  of  the  nation  are  concentra-

 ted,  then  the  whole  industries  system
 is  put  out  of  gear.  while  if  the  indus-

 ‘tries  are  dispersed  then  there  is  no
 dlanger  of  the  industrial  system  break-
 ‘ing  down.

 Mr.  Deputy-Speaker:  The  House
 fixed  five  o’clock  today  for  completion
 of  this  debate  and  putting  the  motion

 ‘to  the  vote  of  the  House.  That  was
 ‘done  yesterday.  A  number  of  _  hon.
 Members  have  passed  chits  to  me,  I
 am  only  requesting  hon.  Members,  if

 ‘possible.  to  confine  their  remarks  to
 fifteen  minutes.  so  that  a  number  of

 “hon.  Members  may  have  an  opportu-
 nity  to  speak.

 May  I  know  what  time  the  Minister
 is  likely  to  take  for  his  reply?

 The  Deputy  Minister  of  Flnance
 (Sbri  M.  C.  Shah):  I  will  take  about  45

 ‘to  50  minutes.

 Mr,  Deputy-Speaker:  That  is,  nearly
 an  hour.

 Sbri  M.  C.  Shah:  So  much  has  been
 said  about  this  subject  that  I  would
 like  to  reply  to  as  many.  of  the  points

 as  possible
 Mr.  Deputy-Speaker:  Therefore,  I

 -will  call  upon  the  hon.  Minister  at
 about  four  o’clock,  By  that  time  hon.
 Members  must  conclude.  I  would,

 ‘therefore,  request  hon.  Members  not  to
 take  more  than  fifteen  minutes,  and  if
 possible  to  curtail  it  to  ten  minutes.

 Sbri  IL  N.  Mukerjee  (Calcutta
 North-East):  Few  Members  belonging
 to  my  party  have  spoken  so  far  so  that
 a  time-limit  of  15  minutes  would  be
 rather  difficult  for  us  to  observe.
 Otherwise,  I  would  like  to  have  some
 kind  of  an  assurance  that  more  speak-
 ers  of  our  Party  would  get  a  chance  to

 “speak,
 Mr.  Deputy-Speaker:  As  far  as  pos-

 sible,  I  would  urge  upon  hon.  Members
 40  start  as  early  as  pessible  in  the
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 beginning  of  the  debate.  “What  usually
 happens  is  that  the  debate  goes  on  foc
 two  or  three  days.  On  the  last  day
 the  leaders  of  the  various  groups  try
 to  answer  the  points  made  in  the
 course  of  the  debate.  Therefore,  who
 ever  wants  to  come  in  early  will  have
 a  better  chance  of  being  called.  I  am
 not  referring  to  Mr.  Hiren  Mukerjee.
 But  whoever  wants  to  speak  it  is
 ter  if  he  tries  to  catch  the  eye  of  the
 Chair  as  early  as  possible.

 Severai  Hon.  Members:  We  have
 been  trying  to  catch  your  eye  for  a
 long  time.

 Mr.  Depnty-Speakey:
 I  will  keep  ny

 eyes  open.
 Shri  Mobinddin  (Hyderabad  City):

 This  debate  has  now  ranged  for  more
 than  two  days.  The  general  feeling
 of  the  House  in  regard  to  the  working
 of  the  Industrial  Finance  Corporation
 has  been  an  expression,  on  the  whole,
 of  dissatisfaction.  Perhaps  the  dis-
 satisfaction  was  due  to  the  fact  that
 in  India  the  Industrial  Finance  Cor
 poration  was  established  on  such  a

 scale  for  the  first  time  in  1948.  The
 Industrial  Finance  Corporation  that
 came  _  into  existence  previously
 had  grieviously  failed  and  when
 this  Industrial  Finance  Corporatio
 was  established  under  the  auspices  of
 the  Government  and  the  Reserve  Banik
 of  India  it  was  started  with  igh  hopes
 and  great  expectations.  It  was  per
 haps  due  to  these  high  expectations  not
 being  fully  fulfilled  that  the  House
 gave  expression  to  the  general  feeling
 of  dissatisfaction.

 The  Industrial  Finance  Corporatlons
 is  a  very  risky  business.  It  has  got  6
 be  run  with  great  precaution  and  with
 great  foresight,  The  working  of  tke
 Corporation  does  deserve  full  scrutiny
 and  criticism  in  all  its  aspects  from
 all  the  Members  of  the  House.

 [Seri  ParaskaR  in  the  Chair]
 But  what  we  find  is  that  the  criti-

 cism  has'mainlv  centred  on  the  fact
 that  the  hon.  Minister  refused  to  dis-
 close  the  names  of  the  concerns  to
 whom  loans  were  granted.  I  believe
 this  was  rather  an  unfortunate  tur
 that  the  debate  took.  There  is  no
 doubt  that  the  House  has  full  right  to
 know  and  have  full  information  about
 the  activities  of  any  corporation  oF
 body  in  which  Government  is  intereat-
 ed,  financially  or  otherwise.  But  at
 the  same  time  we  have  got  to  be  very
 careful  to  see  that  the  debate  is  kept
 on  a  high  plane  and  it  does  not  come
 down  ६०  personalltles  involved  in  the
 working  of  the  Corporation

 I  believe  the  easiest  way  of  satia-
 fying  the  House  would  have  been  te
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 ciel
 tbe  Table  of  the  House  ali  the

 ce  sheets  .of  the  companies  to
 whom  loans  had  been  advanced,  be-
 cause  tbe  balance  sheets  are  public
 property  and  their  copies  can  be  ob-
 tained  by  any  Member  from  the  Regis-
 trar  of  Joint  Stock  Companies  in  the
 States.  Anyhow,  I  do  not  wish  to  con-
 tinue  the  discussion  as  to  whether  the
 names  should  be  disclosed  or  should
 not  be  disclosed.

 The  Industrial  Finance  Corporation
 no  doubt  made  a  very  small  beginning
 with  a  paid  up  capital  of  Rs.  five
 crores.  But  when  the  Corporation
 was  launched,  itswas  launched  with
 high  hopes.  It  was  expected  that
 when  the  Corporation  approves  of  any
 acheme  for  industrial  expansion  or  for
 starting  new  industries,  its  approval
 by  itself  would  be  sufficient  to  raise  the
 Prestige  of  the  company  whose  scheme
 had  been  approved,  Mr.  Krishnama-
 chari,  who  at  that  time  was  a  private
 Member  of  the  House,  had  said  that
 the  stamp  of  approval  by  itself  would
 imduCe  the  financiers  to  subscribe  to
 the  capital  of  the  company.  But  un-
 fortunately  this:position  has  not  yet
 Deen  achieved  by  the  Industrial  Fin-
 ance  Corporation.  The  importance  of
 a  Finance  Corporation,  especialy  an
 Industrial  Finance  Corporation,  does
 not  consist  only  in  the  menetary  help  it
 can  give.  The  importance  of  an  indus-
 trial  Finance  Corporation  is  much

 more  than  the  monetary  help.  That
 importance  consists  of  inspiring  con-
 fidence  in  the  public  mind  in  the  pro-

 sed  industry  which  is  approved  by
 e  Corporation.  ‘That  importance  has

 not  yet  been  realized.  I  hope  that  the
 Finance  Corporation  will  realize  that
 fmportance,  that  its  stamp  of  approval
 will  inspire  confidence  in  the  investing

 Bublic.  This  indirect  benefit  ०  in-
 gpiring  confidence  is  of  very  great  im-
 portance,  and  I  hope  the  Finance  Minis-

 had
 will  take  that  point  into  considera-

 tion.
 The  Industrial  Finance  Corporation

 is  one  of  the  main  instruments  for  the
 establishment  of  industries  in  the
 private  sector.  “According  to  the  Plan-
 Bing  Commission  the  requirements  of
 private  sector  of  industry  during  the
 next  three  or  four  years  would  be
 about  Rs,  250  to  Rs.  300  crores.  The
 finances  of  the  Industrial  Finance  Cor-
 poration  by  themselves  wili  not  be
 sufacient  to  cope  with  this  demand.
 But  if  the  Industrial  Finance  Corpor-
 ation  were  to  inspire  confidence,  as  I
 said  earlier,  it  may  help  in  bringing
 dut  the  money  that  is  required  for  in-

 vestment  in  the  private  sector,
 We  might  also  examine  the  reason

 -why  the  Finance  Corporation  has  not
 fulfilled  tbe  high  hopes  and  expecta-
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 tions  that  were  expected  of  it.  I  feet
 there  are  two  reasons.  One  is  that
 unfortunately  the  headquarters  of  the
 Finance  Corporation  is  in  the  official
 atmosphere  of  Delhi.  It  is  highly  de-
 sirable  that  any  institution  which
 deals  with  business  and_  industry
 should  be  located  in  a  place  where
 there  is  a  commercial  atmosphere.  It
 would  increase  in  efficiency  and  in  pub-
 lie  contact  if  its  headquarters  were  in
 a  place  like  Bombay  or  Kanpur  or
 Calcutta.  The  other  reason  which  I
 could  adduce  from  the  annual  reports
 that  were  placed  at  our  disposal  was
 that  the  Finance  Corporation  adopted
 more  or  less  a  passive  attitude  to-
 wards  industrial  development.  It
 adopted  8  policy  of  wait  and  see,
 It  waited  for  acceptable  or  good  appli-
 cations  for  giving  them  loans.

 The  duties  of  the  Finance  Corpora-
 tion  as  were  originally  hoped  were
 that  it  would  have  on  its  staff  a  team
 of  experts  that  would  check  and
 scrutinize  the  proposals  that  are  sub-«
 mitted  to  it  for  financial  sanction.
 That  team  of  staff  has  not  yet  beer
 developed  in  the  Finance  Corporation.
 If  the  Finance  Corporation  {fs  to  per-
 form  its  duties  in  the  manner  that  it
 was  expected  to,  it  is  necessary  that
 it  should  have  a  certain:  number  of
 highly  qualified  experts,  industrial,
 chemical  and  business  experts,  with  a
 view  to  check  up  and  scrutinize  the
 proposals  submitted  to  the  Corporation
 for  financial  help,  and  also  to  guide.
 and  advise  prospective  applicants  as
 to  the  way  in  which  their  schemes.
 should  be  prepared.  As  we  have  de-
 cided  to  have  a  pienned  economy,:  the
 same  staff  sltould  be  reacy  to  prepare,
 on  its  own  initiative,  schemes  for  the
 establishment  of  new  industries  in
 India.  In  addition  to  that,  the  ex-
 pert  staff  could  also  be  helpful  in  giv-
 ing  advice  and  guidance  to  the  State
 Finance  Corporations,  From  the  re:
 port  we  find  that  the  Corporation  _is.
 still  thinking  of  employing  a  few  €४-
 perts.  They  have  not  yet  employed
 any,  As  far  as  we  know.  they  refer
 the  applications  only  to  the  depart-
 mental  experts,

 The  Corporation  bas  so  far  accumu-
 lated  only  a  reserve  of  about  Rs.  three
 lakhs.  I  think  this  is  extremely  in-
 sufficient.  The  Bitl  provides  that  the
 dividends  or  the  interest  payable  to  the
 Reserve  Bank  and  the  Government  wil!
 be  kept  as  a  separate  special  reserve,
 Even  if  the.  Reserve  Bank  and  _  the
 Government  were  to  forego  their  part
 of  the  dividend,  I  am  afraid  it  will  be
 about  fifteen  or  twenty  years  for  the
 reserve  to  be  built  up  even  to  the  ex-
 tent  of  Rs.  50  or  Rs.  60  lakhs.  This
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 situation  seems  to  be  rather  very  un-
 satisfactory..  It  is  necessary  that  the
 reserves  of  the  Corporation  should  in-

 crease  considerably,  either  by  contri-
 bution  from  the  Government  or  other-
 wise.

 While  the  reserves  are  so  very  low
 ‘we  propose  to  borrow  money  to  a  very
 large  extent  from  abroad  and  also  to
 increase  the  limit  of  loans  to  Rs.  one

 Crore  instead  of  Rs.  50  lakhs,  These
 two  proposals,  I  believe,  are  not  in  con-
 formity  with  the  canons  of  sound  fin-
 ance—increasing  the  limit  of  loans  to
 Rs.  one  crore  and  at  the  same  time

 Sorrowing  heavily  from  abroad  while
 our  reserves  are  so  very  low.  I  hope
 the  Finance  Minister  will  consider
 these  two  points  and  examine  whether

 ‘there  are  ways  and  means  of  increas-
 ing  the  reserves  of  the  Finance  Cor-
 poration.

 Shri  प्र.  N.  Mukerfee:  We  are  discus-
 sing  a  Bill  to  prop  up  and  strengthen
 the  Industrial  Finance  Corporation

 ‘whose  object  is  to  assist  with  finance
 ‘the  development  of  industries  in  the
 private  sector  of  our  economy.  These
 discussions  have  made  it  very  clear
 that  if  the  working  of  the  Industrial
 Finance  Corporation  is  to  be  taken  as

 -a  criterion,  Government  has  actually
 thrown  to  the  winds  all  real  idea  of
 economic  development  in  the  country
 and  true  to  its  role,  it  is  befriending
 Indian  big  business  which  again  is
 ‘playing  a  role  of  a  junior  partner  to
 the  imperialist  capitalism  which  stalks
 our  land  today  in  spite  of  certain  ob-

 -servations  which  have  been  made  in
 this  House  by  my  friend  Mr.  Saranga-

 Ghar  Das.  So,  we  consider  that  the
 Industrial  Finance  Corporation  has
 been  essentially  a  big  business  racket

 -and  that  is  why  it  is  very  important that  in  scrutinising  the  working  of
 this  Corporation  we  should  find  out
 how  it  has  contributed  to  the  develop-
 ment  of  our  industry.  Now,  it  is  be-

 “Cause  of  this  that  considerable  im-
 portance  attaches  to  the  demand
 which  was  made  in  this  House  for  the
 divulgence  of  al!  relevant  information

 ‘regarding  the  working  of  this  Cor-
 poration.  Now,  after  a  great  deal  ef

 -cajoling,  we  have  got  some  little  in-
 formation  but  actually  we  have  not
 got  anything  like  enough  and  that  is
 a  matter  against  which  I  also,  along
 with  so  many  Members,  would  like  to
 raise  our  voice.  We  find  that  at  least

 in  one  Bengali  weekly  called  Yuga
 ‘Vani  which  is  edited  ty  the  author  of
 4hat  rather  well-known  book  The
 Mystery  of  Birla  House,  there  appears
 a  list  of  those  concerns  to  which  ad-
 vances  had  been  made  by  the  Indus-
 trial  Finance  Corporation  and  _  this
 Paper  alleges  that  most  of  those  con-
 cerns  were  controlled  directly  or  in-
 -directly  by  people  who  were  relatives
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 of  or  financially  subsidiary  to  two  ime
 portant  industrial  magnates  in  this
 country  including  the  Chairman  of  the
 Industrial  Finance  Corporation.  KX  am
 sorry  I  have  not  got  this  paper  with
 me  at  the  moment  but  as  soon  as  I
 get  it,  I  will  send  a  copy  of  it  to  the
 Finance  Minister  so  that  he  might  go
 into  it  and  find  out  whether  it  is  true
 or  not.  In  any  case  this  kind  of  allegae
 tion  is  in  the  aid  and  that  is  a  very
 important  reason  why,  in  order  te
 allay  suspicion  regarding  the  working
 of  this  Corporation,  Govermnent
 should  have  come  forward  with  a  full
 disclosure  of  all  the  material  at  its

 disposal.
 There  is  also  another  matter  to

 which  I  want  to  draw  the  attention  of
 the  House’  because.I  consider  it  fa
 rather  serious.  Over  and  over  again
 it  has  been  mentioned  in  this  House
 on  the  high  authority  of  the  Prime
 Minister  himself  that  the  Finance
 Minister  had  made  certain
 ments  regarding  this  matter  and
 therefore,  in  the  absence  of  the  Fin-
 ance  Minister,  nothing  could  be  done
 about  it.  I  think  this  argument  mill-
 tates  against  the  whole  idea  of  collec-
 tive  Cabinet  responsibility.  The
 Cabinet  has  to  shoulder  responsibility
 for  a  major  legislation  like  the  fndus-
 trial  Finance  Corporation  and  &
 should  not  shove  tbe  responsibility  on
 to.  the  shoulders  of  the  Finance
 ter  alone,  who  is,  besides,  ably  repre-
 sented  here.  After  jall)  trunk  tele-
 phone  communication  is  not  so  parti-
 cularly  difficult  or  expensive.  If  the
 Prime  Minister  wanted  to  get  in  touch
 with  Mr.  Deshmukh,  he  could  have
 done  so  for  the  asking  but  he  did  not
 choose  to  do  so  and  that  is  why  we
 naturally  feel  rather  suspicious  about
 the  whole  procedure,

 And  then  again,  as  has  already  been
 pointed  out  in  the  case  of  the  World
 Bank,  we  find  that  they  publish  full
 details  regarding  loans  given.  I  see,
 for  example,  that  in  the  latest  annual
 report  for  1951-52  of  the  Internstional
 Bank  for  Reconstruction  and  Develop-
 ment,  the  loans  are  shown  country  by
 country  and  with  the  specification  ef
 the  names  of  parties  and  the  amounts
 lent  to  them.  For  example,  on  page
 24  of  that  report,  Holland  is  men-
 tioned  and  the  K.L.M..  the  Dutch  Air
 Company  is  mentioned  as.  a  concern
 which  got  assistance  from  the  World
 Bank.  When  this  sort  of  thing  is  done
 there,  there  is  no  reason  why,  in  our
 case,  we  should  have  been  subjected  to-
 a  kind  of  pestering,  and  a  putting  off
 the  demand  which  we  made  so  urgent-
 ly.  from  time  to  time,

 As  I  have  said  before,  we  consider
 the  Industrial  Finance  Corporation  to
 have  operated  more  or  less  -as  a  big
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 business  racket  and  Indian  big  busi-
 ness  has  entered  into  such  subsidiary
 alliance  with  foreign  big  business
 that  the  whole  matter  la  now  givin::
 rise  to  very  grave  anxiety  on  the  score

 of  the  future  of  our  trade.  We  see
 that  on  one  side  these  capitalists  are
 making  a  lot  of  money.  For  example,
 in  the  case  of  the  Associated  Cenient
 Company,  we  find  that  certain  figures
 show  that  between  ‘1946-47  and  1949-50,
 the  rate  of  dividend  has  increased  from
 five  to  83  per  cent.,  that  is,  the  increase
 fhas  been  by  more  than  50  per  cent.  Now
 this  is  a  period  also  when  we  see  from
 the  Government  of  India  Labour
 Gazette  that  the  accidents  in  factories
 have  increased  and  fsom_  १946-49
 accidents  per  one  thousand  workers
 employed  have  increased  from

 24°68  to  31:06.  This
 goes

 on
 along  with  intensification  o  abour
 and  impositions  on  the  w

 beer  oy  Maa If  we  look  at  the  biggest  estab  t
 we  have  in  this  country—the  Tata  Iron
 &  Steel  Co.—we  find  that  between
 1948-49,  and  1950-51  the  productton  of
 saleable  steel

 per
 man-shift  worked  in-

 creased  from  0°085  tons  to  0°098  tons,
 More  than  5  per  cent.  The  workers
 did  not  gain  anything.  was  no
 wage  increase.  The  consumers  got  no
 advantage  out  of  it.  A  higher  price
 had  to  be  paid  for  steel  and  steel  pro-
 ducts  but  the  net  profits  as  far  as
 the  coupon<lippers  were  concerned,

 rose  from  Rs.  4°24  crores  in  1947-48  to
 Rs.  544  crores  in  1949-50,  that  is  by
 28  per  cent.  So  labour  has  peen  in-
 tensified.  The  consumers’  interests
 are  being  thrown  to  the  winds.  At  the
 same  time  we  find  that  ali

 ay
 these  big-

 दि  in  the  industrial  world  are  try-
 ing  to  take  advantage  of  tbe  working
 of  the  Industrial  Finance  Carporation.
 For  instance,  in  the  last  year,  we  see
 that  the  number  of  new  bsstalations
 in  our  country  added  up  to  the  grand
 figure  of  2h.  All  these  new  ‘factories
 produce  things  like  woodscrews,  hur-
 ticane  lenterns.  razor  blades  and
 motors  up  to  50  H.P.  There  is  not
 one  single  factory  that  has  been  set
 up  last  year  which  is  able  to  contribute
 to  the  making  of  India  ent  in
 Yegard  to  capital

 20000  शद
 is  the

 icture  of  our  industrial  deyewpmcnt.
 his  is  the  context  in  which  the  In‘dus-

 trial  Finance  Corporation  la  working.
 How  exactly  is  it  working?  It  works
 50  inefficiently  that  it  requires  subven-
 tion  from  Government  and  other  sour-
 ees.  We  know  that  Government  has
 had  to  pay  as  subvention  in  four  years
 Rs.  26,8],i26-4-0  just  because  a  very
 small  percentage  of  dividend  is
 guaranteed.  We  see  agam  that  under
 the  item  “miscellaneous”,  a  very  large
 amount  of  money  is  spent  by  tbe
 Industrial  Finance  tion.

 Thavugh  we  see  at  the  anne  ne  that
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 establishment,  Directors’  fees  and.
 expenses,  rent,  taxes,  insurance,  tele-
 graph  and  telephone  charges,  sta‘ion-
 ery,  printing-—everything  is  shown
 separately,  yet  miscellaneous  expen-
 ses  for  one  year  ended  30th  June  1952.
 come  to  Rs.  78,84l-4-0.  This  is  a  rate
 of  expenditure  which  is  very  high  and.
 this  goes  along  with  the  inability  of
 the  Corporation  ito  justify  its  exis-
 tence  unless  it  could  show  that  in  the
 sphere  of  industry,  because  of  the

 op
 eration  of  the  Industrial  Finance

 orporation,  some  very  real  and  bene=-
 ficial  results  have  ensued.  I  see,  also.
 in  the  speech  which  the  Chairman  of
 the  Corporation  made  on  30th  August,
 1952,  a  very  plain  admission  that  the
 Corporation  has  in  some  cases  done
 certain  things  which  were  beyond  the
 scope  of  its  jurisdiction.  He  said:

 “The  Corporation  has  in  some
 cases  gone  to  the  aid  of  its  clien-
 tele  even  in  respect  of  the  provi-
 sion  of  working  capital  though
 Normally  that  is  outside  the  scope
 of  its  activities.”
 We  would  very  much  like  to  know

 which  are  the  instances  where  the  Cor-
 poration  has  gone  beyond  the  ambit  of
 its  normal  activities  and  provided  as-
 sistance  in  regard  to  the  provision  of
 working  capital.  These  are  matters.
 which  naturally  make  us  very  chary
 regarding  the  work  which  the  Indus-

 pula
 Finance  Corporation  has  done  so

 ar.

 Government,  as  we  all  know,  has:
 been  very  loyal  to  Indian  big  business.
 If  I  had  the  time,  I  could  show  how  from:
 1948-49  to  the  present  day.  industry
 has  got  relief  to  a  very  large  extent:
 relief  in  regard  to  Income-tax,  super--
 tax,  Business  profits  tax,  export  duties.
 and  all  that  sort  of  things.  But.  the
 consumer,  the  average  man,  has  had  to
 suffer  increased  postal  charges,  in-
 creased  railway  fares,  excise  on  ciga-
 rettes,  bidis  and  all  sorts  of  things.
 The  policy  of  the  Government  has  been.
 to  please  Indian  big  business  and  at
 the  same  time  to  fleece  the  Indian  con-
 sumer.  And  now,  the  provision  of  fin--
 ance  also  is  being  added  to  the  other
 methods  of  helping  big  business,  In
 order  to  help  big  business,  there  is  8:
 provision  in  this  amending  Bill  that
 our  country  will  approach  the  Worl¢
 Bank  for  assistance.

 This  matter  of  the  World  Bank,.
 which  was  also  referred  to  by  Mr.  Das,
 fis  a  matter  of  which  we  take  very
 serious  notice,  because,  we  do  consider-
 that  the  World  Bank  is  absolutely  an
 agency  of  American  Imperialism.

 There  is  no  getting  away  from  that.
 Whoever  knows  anything  about  the
 character  and  working  of  the  World
 Bank  certainly  knows  that  it  is  am
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 agency  of  American  Imperialism.  I
 would  like  to  tell  you  a  few  facts  in
 regard  to  this  matter,  and  about  the
 character  of  the  World  Bank.  Every-
 body  knows  that  the  U.S.A.  owns  the
 largest  block  of  shares  in  the  World
 Bank.  Everybody  ought  to  know  that
 the  Bank  borrows  mainly  from  Wall
 Street.  The  President  uf  the  Bank  has
 always  been  an  American  citizen.
 Loans  from  the  World  Bank  can  never
 be  obtained  without  the  suppart  of  the
 Government  of  the  U.S.  India  has
 got  several  loans  from  the  World  Bank,
 amounting  to  perhaps  6h  million
 dollars,  since  1949.  We  pay  an  in-
 terest  rate  of  four  per  cent.,  which  is
 by  no  means  low.  Then,  again,  the
 loans  which  we  have  taken  are  not
 very  large  if  we  compare  India’s  share
 of  400  million  dollars  in  the  bank's
 capital  subscribed.  These  loans,  gen-
 erally,  are  for  expenditure  in  tbe  U.S.
 This  matter  is  extremely  imgortant.
 This  World  Bank  has  been  against  the
 industriallsation  of  our  country.  If  we
 refer  to  the  speeches  made  by  Mr.
 Eugene  Black,  who  was  the  Chairman
 of  this  Bank,  we  see  how  this  Bank
 put  its  foot  down,  so  to  speak,  on  the
 idea  of  the  building  of  a  plant  in  this
 country  for  locomotive  -  production.
 This  Bank  really  tries  to  he  a  sort  of
 a  coipmission  agent  for  U.S.A.  capita-
 lists,  and  this  Bank  insists  that  what-
 ever  loan  it  gives  is  going  to  be  spent
 on  the  purchase  of  U.S.A.  goods.  This
 can  be  well  illustrated  with  reference
 to  certain  matters  which  are  of  com-
 mon  knowledge.  Some  time  back,  the
 Estimates  Committee  of  this  House
 reported  in  regard  to  the  Bokaro  ther-
 mal  Fiant.  which  is  an

 reread
 of

 the  Damodar  Valley  Profect.  am
 quoting  from  the  Sth  Report  of  the
 Estimstes  Committee  for  1951-52,  page
 3l.  The  Committee  reported:

 “The  Corporation  in  the  frst
 phase  of  the  project  seem  to  have
 given  preference  to  the  generation
 of  electricity,  and  flood  cqstrol  and
 irrigation  measures  were  relegated
 to  the  background.  The  scheme
 was  originally  conceived  as  a  flood
 control  measure,  but  the  Corpora-
 tion  have  thought  it  fit  to  concen-
 trate  attention  on  the  thermal
 station.  There  is  an  urgent  need
 for  the  supply  of  water  to  un
 ted  tracts  of  land  and  Leet  ‘ve
 steps  should  have  been  taken  to
 complete  the  barrage.  The  Com-
 mittee  note  with  concern  that  the
 Central  Government  should  have

 overlooked  the  country’s  need  in  the
 matter  of  food  and  agricultural  pro-
 duce  and  given  their  attention  to  a
 secondary  matter,  namely,  the  erec-
 tion  of  a  thermal  station.  The  Com-
 mittee  feel  that  the  work  of  flood
 control  and  irrigation  could  have
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 been  completed  at  a  far  less  cost
 than  that  incurred  on  the  thermal
 station  and  the  results  would  have
 been  more  useful  for  the  country’s
 benefit.”
 The  construction  of  this  thermal

 atation  was  due  only  to  the  fact  that
 it  was  at  this  point  of  time  that  the
 World  Bank  came  forward  with  some
 assistance  and  the  World  Bank  insisted
 that  this  thermal  station  should  be

 built,  that  the  American  giant  com-
 bine,  the  General  Electric  Company
 should  get  the  order  so  far  as  the  con-
 struction  of  this  plant  was  concerned,
 and  it  also  insisted  that  there  should
 be  another  American  firm,  the  Kuljian
 Corporation,  which  should  be  given  the

 eed
 of  continuously  operating,  super-

 ntending  and  directing  the  affairs  of
 the  Bokaro  thermal  plant.  This  is
 also  seen  from  the  reports  of  the
 D.V.C:  In  the  speech,  for  example,
 of  Mr.  Phulan  Prasad  Verma,  it  was
 made  clear  that  it  was  because  of  the
 World  Bank’s  insistence  that  the  ther-
 mal  plant  ought  to  be  built  first  that
 we  gave  it  priority  and  we  said  ditto
 to  whatever  the  World  Bank  wanted
 us  to  do.  As  a  fFesult  of  that,  the
 D.V.C.  plan  has  been  postponed,  and
 as  the  Estimates  Committee  has  re-
 marked,  the  production  of  food  for  this
 country  has  been  adjourned  in  order
 to  let  our  money  to  be  sent  into  the
 coffers  of  our  American  capitalists  of
 Wall  Street.

 The  Kuljian  Corporation,  for  exame-
 ple,  which  is  running  our  Bokaro
 thermal  plant  constriction,  sends  a
 two-monthly  report  to  the  World  Bank,
 and  as  far  as  I  know,  our  Government
 does  not  know  anything  about  it,  what
 it  says  and  what  it  does  not  say.  Our
 Government  has  no  idea  as  to  how  it  is
 done.  The  World  Bank  _  supervises
 these  things  because  the  World  Bank
 bas  other  reasons  for  lending  money
 to  countries  including  our  own.  In
 segard  to  this  I  shall  quote  from  sn
 authoritative  journal  of  Wall  Strevet,
 which  is  comparable  to  the  London
 Economist,  a  journal  called  Business
 Week.  In  its  issue  of  l0th  February,
 95l,  the  Business:  Week  said:

 “Today  prospective  customers  of
 both  banks  (World  Bank  and  Im-
 port-Export  Bank)  know  that  their
 chances  of  getting  loans  will  be
 much  better  if  their  pet  projects
 have  a  defence  angle,  that  stra-
 tegic  materials  will  be  speciaily
 favoured:  included,  of  course,  are
 power  and  transportation  projects
 aimed  at  speeding  up  the  output
 of  critical  materials.”
 Were  is  a  Wall  Street  journal  which

 says  very  openly  that  the  World  Bank
 only  gives  its  loans  on  certain  condi-
 tions  and  these  conditions  have  always
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 an  ९३9८९  towards  tbe  strat
 ere

 strategic  needs  of
 ald

 We  find  also  that  the  World  Bank
 has  always  timed  its  loans  in  accord-
 ance  with  the  exigencies  of  American
 foreign  policy.  That  is  the  reason
 why,  yesterday,  I  was  so_  perturbed
 when  my  hon.  friend  Mr.  Tyagi  got
 up  and  said  that  representatives  of  our
 country  were  negotiating  for  a  loan
 with  the  representatives  of  the  World
 Bank.  I  want  to  know  clearly  why  it
 is  that  the  World  Bank  should  be  in  a
 Position  to  dictate  to  us  the  time  table.
 It  should  be  left  to  us  to  find  out
 when,  why  and  where  we  are  goilg  io
 have  an  arrangement  with  the  World
 Bank.  I  say  so,  because,  the  World
 Bank  previously  has  timed  its  assis-
 tance  in  a  fashion  which  shows  that  it
 fs  working  always  as  a  subsidiary  of
 the  U.S.A,  Government.  For  example,
 the  first  loan  which  the  World  Bank
 gave  us  was  approved  only  on  the  eve
 of  the  visit  of  our  Prime  Minister  to
 the  U.S.  We  all  know  the  unsavoury
 story  of  how  efforts  were  made  at  that
 time  to  woo  our  Prime  Minister
 and  for  some  time  to  woo  him
 out  of  court,  and  how  India

 was  trexu\led  extremely  badly  in
 those  days  and  how  the  self-respect  of
 India  was  almost  in  the  gutter.  And
 it  was  only  in  order  to  gecure  some
 kind  of  friendly  relationship  with
 India,  which  would  really  mean  effec
 tive  subservience  of  Indian  interests
 to  American  interests,  that  the  loan
 was  advanced  on  the  eve  of  Pandit
 Nehru’s  American  visit.  The  last  loan
 was  made  in  April,  1950  before  India’s
 policy  in  regard  to  China  had  begun
 to  irritate  the  United  States  The
 Same  policy  is  pursued  in  regard  to
 other  countries  also.  Poland  and
 Czechoslovakia  have  never  got  a  loan
 from  the  World  Bank.  Yugoslavia  got
 a  loan  only  after  the  State  Department
 of  the  United  States  put  out  a  state-
 ment  that  the  ‘Yugoslavian  Govern-
 ment  was  approved  by  the  Government
 of  the  United  States  of  America.  80,
 it  is  always  a  matter  of  timing  as  far
 83  the  World  Bank  jis  concerned.  and
 their  eyes  are  today  on  the  United
 Nations  where  very  important  ques-
 tions  of  international  significance  are
 being  discussed.  Are  we  have  to  have
 a  suspicion  on  very  reasonable  grounds
 that  the  World  Bank’s  loan  is  heing
 conditioned  on  India’s  behaviour  in  a
 particular  fashion  in  the  national
 sphere  as  well  as  in  the  international
 sohere?  Are  we  being  hurried  in  the
 course  of  legislation  in  this  House  be
 cause  the  World  Bank  has  been  glven
 a

 cop
 y  of  whatever  Bill  Mr.  Tyagi  has

 luced  out  of  his  hat,  and  told  that
 ese  are  the  conditions  which  alone

 are  going  to  govern  our  relations  with
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 them?  If  that  be  the  case,  surely  we
 have  every  reason  to  be  perturbed  in
 regard  to  the  World  Bank  ang  its
 relationship.  Now...

 Mir,  Chairman:  May  I  make  one
 ous gestion?  The  hon.  Member  bas

 ready  spoken  for  20  minutes.
 course,  I  know  he  is  speaking  on  be-
 half  of  a  group  and  deserves  some  con-
 cession,  but  the  Deputy-Speaker  had
 tixed  hbout  5  minutes,  and  I  think  it
 would  be  better  if  be  fnishes  in
 another  five  minutes.

 Shri  H.  N.  Muberjee:  May  I  submit
 that  in  view  of  the  fact  that  no  other
 Member  of  the  group  which  I  repre-

 ee
 going  to  speak,  I  may  be  ak

 owed...
 Mr,  Chairman:  The  hon.  Member

 may  take  about  five  minutes  more
 Shri  H.  N.  Mukerjee:  I  shall  try  my

 best  to  Anish  as  soon  as  I  can,  but  if
 I  cannot,  I  would  like  you  |
 bear  in  mind  that  the  time  allotment
 to  our  group  would  be  taken  only  by
 myself  and  nobody  else.

 bl
 Jaisocrya  (Medak):  What  about

 me?

 Shrl  प्रा,  N.  Muket$ee:  I  refer  tv  the
 World  Bank  at  this  length  because’  I
 kmow  that  this  is  a  matter  of  kreat
 importance.  We  do  not  quite  know
 how  much  money  we  are  going  to  get
 out  of  the  World  Bank.  The  Times  of

 “India  reported  some  time  back  that  we
 are  going  to  have  ten  million  dollars.
 Dr.  Mookerjee  said  yesterday  it  would
 be  Rs.  elgbt  crores.  In  any  case,  we
 do  not  know  exactly  how  much  money
 we  are  going  to  have  from  the  World
 Bank.  In  any  «ase,  this  World  Bank
 is,  to  my  mind,  absolutely  an  instru-
 ment  of  American  Imperialism  and
 we  ought  to  be  very  chary  in  regerd

 a
 vur  relationship  with  the  Worid

 n

 I  will  give  you  another  example,  and
 that  was  a  very  recent  one:  the  viait
 of  a  World  Bank  Mission  led'  by  an
 American.  steel  manufacturer,  George
 D.  Woods.  This  Steel  Mission  assured
 both  the  India  Government  and  private
 steel  manufacturers  in  this  country
 that  they  would  receive  adequate  azsis-
 tance  from  the  World  Bank  to  expand
 existing  steel  plants,  and  establish  new
 and  integrated  iron  and  steel  plants.
 The  Americans  directly,  and  through
 the  Japanese  indirectly,  are  going  to
 establish  this  new  iron  and  steel  plant,
 and  they  come  and  say.  that  the  World
 Bank  will  assist  us  oniy  on  condition
 that  we  give  them  every  facility  for
 penetrating  into  India,  for  controlling
 our  resources  and  for  dominating  our
 econom

 -
 It  is  very  interesting  also

 that  this  man  Woods  admitted  to  cor-
 respondents  that  in  a  personal  capacity,
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 -he  was  also  taking  interest,  as  the
 +head  of  a  big  steel  firm,  in  the  U.S.A.,
 in  the  possibilities  of  investment  in  the
 Indian  steel  business.  This  is  hap-
 Pening.  As  I  said,  in  the  guise  of
 Japanese  capital,  they  are  beginning  to
 penetrate.  There  was  8  so-called
 Japanese  steel  delegation,  which  is
 another  name  for  American  steel  dele-
 8ation,  which  came  recently,  It  was
 sent  by  a  Company  called  Atena
 (Japan)  Company.  This  is  a  subsi-

 -diary  of  the  Atena  Engineering  Cor-
 Poration  of  Pittsburg,  U.S.A.  This
 delegation  which  was  called  a  Japanese
 -delegation  was  headed  by  an  American
 <apitalist  called  Swelter.  This  Atena
 ‘Company  wants  to  build.  in  partership
 ‘with  Indian  capital,  a  blast  furnace  in
 -Sembalpur  in  Orissa.  The  main  con-
 -dition  sought  to  be  imposed  is  that  the
 ‘major  part  of  the  products  of  the  new
 ‘joint  concern  will  be  sold  at  cheaper
 than  world  rates  to  the  Atena  Com-
 spany  of  America.  These  are  the  opera-
 tions  going  on,  not  behind  the  scenes,

 ‘but  quite  openly,  unashamediy  before
 our  eyes,  by  the  agents  of  “American

 italism;  and  the  World  Bank  is  ab-
 tely  their  instrument  and  it  is

 with  this  World  Bank  that  we  are  now
 Soing  to  get  into  some  kind  of  arrange-
 -ment  about  which  I  want  to  warn  the
 *House,

 T  know  that  every  time  this  question
 -of  foreign  money,  foreign  loan,  aid,  in-
 ‘vestment  etc.,,  comes  up,  friends  here
 ‘like  Dr.  Mookerjee  and  even  Mr.
 Serangadbar  Das.  who  has  come  out  as

 a  champion  of  Anglo-American  Im-
 perialism,  all  come  up  and  say:  “Why

 -are  you  afraid  of  foreign  assistance?”’.
 And  I  am  reminded  of  what  my  hon.

 friend  the  Minister  of  Finance  said
 some  time  ago,  He  sid  in  his  own
 -charining  fashion  that  India  would
 follow  the  elephant  in  accepting  fore-
 ign  assistance,  that  the  elephant  while

 ‘receiving  its  food,  scares  the  giver.  and
 cha$  almost  to  be  cajoled  into  accepting
 the  assistance.  Mr.  Desbmukb  forgot
 that  after  cajoling  and  giving  food  to

 the  elephant.  man  uses  ‘the  elephant
 as  a  beast  of  burden,  and  fhat  is  ex-

 actly  how  we  are  going  to  be  used  by
 these  foreign  capitalists.  I  say  so  not
 because  ‘of  emotional  ‘fervour,  Far
 from  it.  There  are  absolutely  material,
 trangible  facts  before  you  which  show

 row
 these  foreign  capitalists  are  work-

 Rg.

 I  have  already  told  you  about  the
 Damodar  Valley  Corporation  and  the
 ‘Bokaro  Thermal  Plant  and  the  acti-
 vities  of  the  Kuljian  Corporation.

 “Then,  I  was  very.  perturbed  when  I
 saw  in  Mr.  Shah’s  speech,  a  reference
 to  technical  experts.  He  is  going  to

 mmave  these  technical  experts  come  to
 ‘this  country  and  examine  the  working

 3  DECEMBER  952  Corporation  (Amend-  १5828
 ment)  Bil

 of  these  plants  which  are  going  to  get
 assistance  from  the  Industrial  Finanee
 Corporation.  And  he  is  by  no  means
 very  civar  in  regard  to  the  natioéality
 of  these  experts.  He  said—I  am
 reading  from  a  report  in  the  States
 man:

 “The  Corporation  had  _  already
 got  supervisory  staff  for  the  pur-
 pose  of  inspection  of  all  the  con-
 cerps  to  which  it  advanced  loans.
 In  order  to  cope  with  its  increasing
 activities,  it  was  proposed.  to
 strengthen  the  staff,  particularly
 of  technical  experts,  Thus,  the
 Corporation  would  be  increasingty
 in  a  better  position  ६०  scrutinise
 the  entire  schemes  for  which  the
 loans  were  to  be  required  it
 would  be  inthe  fitness  of  things  if
 the  agency  of  the  Corporation”—
 in  regard  to  technical  experts,  I
 expect—“was  available  botn  to

 the  Central  Goverument  and  thé
 International  Bank  whenever  either
 of  them  advanced  direct  loans  to
 industry.

 That  is  to  say,  you  are  sending  out
 an  open  invitation  to  the  International
 Bank,  saying:  ‘“Iwok  here,  you  send  ua
 technical  experts  to  examine  our

 schemes,  You  report  on  it.”  Tbese
 people  come.  They  send  a  reports.
 The  Kuljian  Corporation  sends  reports,
 and  we  here  know  nothing  about  it
 If  you  read  about  the  Point  Four  Pro-
 gramme,  the  diferent  reports  cf  the
 United  States  of  America  published  by
 the  United  States  Government,  you
 will  see  that  on  many  occasions  there

 -are  asterisks  put  “and  the  resi  of  it
 are  not  for  publication.”  There  were
 further  reposts,  espionage  reports,  by
 these  American  agencies  which  are  not
 put  down  in  black  and  white,  but  they
 are  referred  to  because,  after  ali,  these
 are  matters  which,  in  the  set-up  which
 they  have  there,  they  bave  got  at  least
 to  refer  to  by  name.  So,  these  techni-
 cal  experts  would  create  a  great  deal
 of  confusion  and  danger.  and  it  is
 here  that  we  feel  that  the  links  bet-
 ween  Indian  big  business  and  foreign
 big  business  are  going  to  play  a  very
 dangerous  role  There  this  link;
 there  is  no  doubt  about  it.  Even  Tatas,
 the  biggest  industrial  combine  in  this
 country  are  forming  links  with  McNeil
 &  Barry  and  so  many  other  foreign
 concerns.  McLeod  &  Co.,  of  Calcutta
 is  having  an  unholy  wedlock  with
 Surajmal  Nagarmul.  All  sorts  of
 things  are  happening.  By  thse  hap-
 penings  from  day  to  day,  Indign  big
 business.  becoming  clearly  a  subsidiary
 to  foreign  big  business,  would  try  to
 help  the  foreign  interests,  because  they
 are  subservient.  because  they  have
 chosen  deliberately,  voluntarily,  to  be
 the  junior  partners  of  impcrialism.
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 {Shr:  H.  N.  Mukerjee]
 Therefore,  they  are  going  to  play  a
 very  dangerous  role  indeed,

 There  is  another  proposal  in  regard
 to  ahipping,  that  assistance  is  guing  to
 be  given  to  shipping.  I  find  in  the
 Indan  Shipping  which  is  the  organ  of
 the  ship-owners  of  this  country,  that
 they  are  expecting  money  from  Gov-
 ernment.  I  am  quoting  from  the
 indian  Shipping  of  May,  1952,  which
 says

 “The  shipping  industry  had  been
 urging  Government  ta  come  to
 their  aid  with  loans  to  huy  ships
 Obviously  it  a  avery  good

 thing  if  our  Ind  in  sh shipping  industry
 buys  new  ships.  But  I  would  like  to
 make  it  very  clear  that  before  our
 country  goes  forward  to  assist  the  ship-
 ping  industry  or  any  other  Iiudustry,
 we  must  make  sure  about  the  _  rele-
 vance  to  the  national  interests,  of  the
 work  that  particular  industry  is  going
 ७0  take  up.  As  far  as  the  shipping
 industry  is  concerned,  we  find  _  tbat
 there  has  been  a  very  dangerous  link-

 ०  Aired
 shipping  industry  with  a  sub-

 Ye  of  American  capital,  a  Prench
 his  French  company  was

 referred  to  in  this  House  this  session
 as  well  as  in  the  last  sesslon—‘“Sociéte
 Ananyme  des  Atéliers”,  etc  This
 ¥rench  company  has  got  mto  an  ar-
 cangement  with  the  only  ship-building
 yard  which  ‘we  have  got.  »amely  the
 Hindustan  Shipbuilding  Yard,  Vizaga-
 Patam,  and  in  exchange  of  their  tech-

 nical  know-how—Heaven  knows  what
 it  is—they  are  going  to  get  four  per
 ceut.  of  the  turnover—mind  you,  not
 of  the  profits,  but  of  the  turnover
 There  is  this  link-up  now  between
 Prench  capitalism  which  is  todgy  an
 utter  subsidiary  of  American  eapita-

 »  and  Indian  capitalism  We
 ougbt  to  make  sure  ahout  the  position.
 We  ought  to  make  sure  that  our  ship-

 ing  indust
 Tas

 not  going  to  be  driven
 fate  a  subsidiary  all  |  with  foreign
 capital.  If  that  assurance  is  not  ferth-
 coming,  I  am  sure  we  shall  not  be
 able  to  offer  our  shipping  industry  cor
 any  other  industry,  any  promise  of  ss-
 sistance  from  the  Industrial  Finance
 Corporation.

 I  have  almost  fanished,  but  I  would
 like  to  refer  again  to  the  dangers  that
 are  involved  in  an  unthinking  adoption
 of  the  measure  which  is  before  us.
 In  this  measure  there  have
 gestions  that  Parliamentary  control
 has  been  sought  to  be  negatived.  I
 hope  that  the  Cabinet  does  take  a  very
 serious  note  of  the  objections  strenu-
 ousty  put  forward  in  this  House  to  the
 kind  of  procedure  which  it  is  sought
 to  adopt.  I  find  also  that  in  this  Bili
 the  old  character  of  the  Industrial
 Fidadce  Corporation  as  a  big  business
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 racket  still  continues.  I  find  that  in.
 the  country  there  is  very  widespreai,
 auspicion  in  regard  to  the  operation  af
 the  Industrial  Finance  Corporation.  I
 find  again  that  India’s  link-up  with,

 the  World  Bank  and  its  subsidiary
 relationship  with  American  imperia-
 lism  are  going  to  undermine  our  eco-
 nomy  with  results  which  are  extremely
 disastrous  to  the  interests  of  our  coun-
 try.  As  far  as  the  shipping  industry  is.
 concerned,  we  have  to  be  clear  in  our
 minds  regarding  the  role  which  it  is
 going  to  play  in  our  national  life
 Then  again,  I  would  like  to  aay,  ६५  my
 hon,  friend  Mr.  Guha  pointed  out  on
 the  first  day  of  the  discussion.  that.
 no  help  has  been  rendered,  as  far  as.
 we  know,  by  the  Industrial  Finance
 Corporation  to  genuine  seekers  after
 industrial  development.  I  am  remind-
 ed  only  of  one  instance.  We  were
 told  yesterday  that  the  Bengal  Potter-.
 ies  was  one  of  the  concerps  which  got
 the  assistance  from  the  Industrial  Fin-
 amce  Corporation.  ९  am  sure  Mr.
 Guha  felt  so  strongly  about  it,  because
 the  Bengal  Potteries  was  one  of  those
 concerns  which  came  out  as  a  result
 of  the  frst  fine  rapture  of  the  Swaceshi
 movement  in  Bengal,  And  that  con~
 cern  which  was  built  with  the  patriotic
 self-sacrifice  of  hundreds  of  people,  has.
 been  taken  over  later  on  by  one  of
 those  who  is  now  controlling  the  eco-
 nomy  of  this  country.  And  perhaps  it.
 was  only  for  that  reason,  only  because
 of  the  relationahlp  of  Bengal  Potteries.
 Limited  under  a  new  dispensation  with
 the  Chairman  of  the  Industrial  Fin-
 ance  Corporation,  that  it  got  assistance.
 If  the  Bengal  Potteries  was  being
 managed  by  humble  patriota  like  those-
 who  etasted  it  in  its  early  days,  it  is
 possible  the  Industrial  Finance  Cor-

 ation  would  have  looked  askance  at
 i  and  would  not  have  taken  any
 notice  of  that  kind  of  concern.  That
 sort  of  thing  has  gone  on,  the  Swa-

 ore
 impulse  has  gone  out  of  the  pic-.

 re...
 The  Minister  of  Revenue  and  Ex-

 penditure  (Shri  Tyagi):  |  believe  it:
 was  transferred  much  earlier  than  the

 canine
 into  existence  of  the  Corpora-

 on,

 Shri  A  N.  MaBerjee:  That  I  know,
 but  I  take  this  as  a  symbolic  instance
 Here  was  a  company  which  was  start-
 ed  as  a  result  of  a  wonderful  patriotic
 impulse,  but  here  is  a  concern  which
 has  been  transformed  inw  one  of  the
 many  instruments  for  the  contro]  of
 Tndian  economy  by  big  business.  and
 because  of  the  latter  circumstance,
 this  concern  has  now  got  assistance
 The  Swadesh]  impulse  has  gone  out  cf
 the  picture  altogether,  Though  we  are
 independent.  we  now  buy  all  sorts  of
 things  produced  by  foreign  capital
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 operating  on  Indian  soil.  And  that  is
 why  I  feel  that  as  far  as  the  basic  eco-
 ‘gomic  interests  of  our  country  are  con-
 cerned,  the  Industrial  Finance  Cor-
 poration  has  failed  egregiously.  If
 we  are  to  prop  it  up  and  strengthen
 its  structure,  then  we  must  see  that
 it  is  going  to  change  its  direction,  that
 the  policy  of  subservience  to  foreign
 imperialism  is  going  to  be  put  an  end
 to,  and  that  really  and  truiy  tbe  in-
 terests  of  our  country  will  be  the  first
 consideration  as  far  as  this  Corpora-
 tion  is  concerned.
 i  P.M.

 The  House  then  adjourned  for  Lunch
 ql  Half  Past  Two  of  the  Clock.

 The  House  re-assembled  after  Lunch
 at  Half  Past  Two  of  the  Clock

 {Mr.  Deputy-SPEAKER  in  the  Chair].
 Mr.  Deputy-Speaker:  Babu  Ram-

 marayan  Singh.  Hon,  Members  will
 be  short  and  sweet.  There  are  a  ntim-
 ber  of  hon.  Members  who  are  anxious
 to  speak.  I  will  call  the  hon.  Minister
 at  four  o’clock.

 बाबू  रामतारावण  सिंह  (हजारीबाग

 परचम)  :  समाप्ति  महोदय,  में  आप  के

 आदेशानुसार  बहुत  थोड़ा  ही  बोलूंगा  t

 Sw  writs  सदस्य:  ओर  मधुर  भी  ।

 arg  CPTATTTTS  fee  :  हां,  कुछ
 लोगों  को  तो  मधुर  भी  लगेगा,  लेकिन  यह

 जरूरी  नहीं  कि  जिन  के  हाथ  में  अधिकार  हैँ

 उन  को  भी  मुर  लगे

 सभापति  शहरों,  जिस  न्व्क्त  मेरे  मित्र

 माननीय  त्यागी  जी  बोल  रहे  थे  तो  इतने

 सुंदर  तरीके  से  वोल  रहे  थे  कि  उन्हों  ने  छोरों

 को  कह  दिया कि  भाई  जिस  तरह से,  जिस

 दिल  से  में  बोल  रहा  हूं,  उसी  तरह  से  इस  को

 समझो  i  में  त्यागी  जी  को  बहुत  दिनों  से

 जानता  हूं  ।  उबर  जाने  से  वह  पत्ते  तौ  हो

 गया,  मधुर  भी  हो  गया  t  लेकिन  में  भाई

 त्यागी  जी  से  कहूंगा  कि  काम  ठीक  से

 करो  और  ठगो  मत  यह  काम  छोड  दो,

 यह  काम  आप  का  पहले  से  नहीं  था  ॥

 सभापति  महोदय,  में  एक  ही  बां  त  बोलने

 के  लिये  खड़ा  हुआ  हूं  |  बह  च्ञात  यह  हे  कि

 यहां  चारों  तरफ  से  यह  मांग  हो  रही  हूं  कि

 snent)  Bill

 इन्डल्ट्रियल  फ़ायनेन्स  का  रपोरेशन  (Indus-
 trial  Finance  Corporation)  की

 तरफ़  से  किन  कन  लोगों  को  ऋण  दिया

 गया,  उन  के  नाम  बोल  दो  ।  सब  की  ओर

 से  1:  मांग  हैं  ।

 उपाध्यक्ष  महोदय  :  इस  के  ब  रे  में  कितती

 बार  बोल  गये  हें  7  Every  hon..

 Member  ia  referring  to  the.

 same  thing  I  think  it  is  a.

 dead  horse.

 याय  रामनारायण  सिह  :  हां,  लेकिन
 उस  की  व्याख्या  में  किये  देता  हूं  कि  यह  जो

 लोगों  की  मांग  हूं  तो  नाजायद्ध  मांग  है,
 क्योंकि  लोगों  को  यह  मालूम  होना  चाहिये  कि

 यह  जो  सरकार  है  मत  के  सब  काम  परदे

 में  होते  हैं,  गुप्त  काम  होते  हें।  सरकार

 का  काम  आम  तौर  पर  प्रकट  रूप  से  और

 सब  के  लिये  तो  होता  नहीं;  कुछ  लोगों  के  लिये

 होता  है  t  सभापति  महोदय,  आप  ने  सुभा
 होगा  कि  इस  बार  बहुत  सी  स्त्रियों  को  वोट:

 देते  का  मह्तिग्यार  नहीं  मिला  i  क्यों  ?

 क्योंकि  उन  का  नाम  नहीं  लिखा  हुआ  था,

 लिखा  हुआ  भा  मौजे  फ़लां,  या  बेटी  करो  ॥

 तो  यह  प्रथा  तो  हिन्दुस्तान  में  बहुत  दिनों  से

 चलो  आती  हैँ  कि  बहुत  सी  स्त्रियां  परदे
 में  रहता  हैं  और  उन  का  नाम  लोग  पबलिक

 में  नहीं  लेते  हैं।  आम  तौर  पर  उन  के  बारे

 में  कहना  होता  है  तो  कहते  हैं  जोडे

 फ़लो,  या  बेटी  फ़लां  बस  और  कुछ  नहीं  ।

 तो  इधर  जो  मांग  होनी  चाहिये  थी  कह  यह

 रोकी  चाहिये  थी  कि  यह  तो  ठीक  है  कि  जो

 कूछ  ऋण  तुम  ने  दिया  हैं  वह  मालम  होता

 है  कि  ऐसे  लोगों  को  दिया  है  कि  जो  परदे  के

 अन्दर  रहने  बाली  हैं,  इसलिये  उन  का  नाम

 वो  नहीं  कह  सकते  हो,  लेकिन  कस  से  कम

 यह  तो  बोल  दो  कि  हम  ने  जो  ऋण  दिया  हूं

 बह  जोड़े  फलां  या  कटी  फलां  को  दिया  हैं

 कुछ  तो  बोल  दो  ;  में  मंत्री  महोदय  से  तौर

 1622:
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 [बाबू  रामनारायण  सिंह]

 -जो  सरकार  के  लग  हैं  उन  से  कहूंगा  कि

 माई  उन  का  कुछ  नाम  रखो  I  यह  में  मान

 लेता  हूं  कि  यह  ऐसे  लोग  हैं  जो  परदे  में

 रहने  बालों  हैँ,  जिन  का  नाम  आप  नहीं

 कह  सकते।  तो  यह  तो  सही  बात है,  मत  कहो

 लेकिन  जिन  का  नाम  नहीं  कहा  जाता  है

 चन  के  पति  था  पिता  का  न|म  तो  रख  दिया

 जाता  हैं  |  तो  यह  नाम  बोलो,  यह  आप  को

 -खोलना  होगा।  यह  में  मानता  हूं  कि  हम  परदे

 -में  रहने  बालों.  का  नाम  नहीं  मांग  सकते

 जहां  -  लेकिन  यह  किस  की  पत्नी  हैं,  किस  की

 =  है,  यह  तो  कह  देना  होगा ।

 सभापति  महोदय,  यह  मामूली  बात

 नहीं  हैं।  आप  हस  बिल  को  कुरेसा  आखिर

 कसक  पढ  जाइये,  तो  साफ  मालूम  होता  हे  कि

 “किसी  खास  ब्यक्ति  के  गयी,  खास  समाज के
 “लिये,  खास  गर बन्दी  के  लिये,  यह  कानून
 बन  रहाहै  |  कहा  जाता  है  कि  शिपिंग  इंडस्ट्री

 (Shipping  industry)  को  भी  कर्जा

 “दिया  जाय,  पहले  नहीं  दिया  जाता यथा।

 उस  के  साथ  साथ  अमी  सभी  ने  कहा  है  कि

 यह  कानून  हस  अभिप्राय  से  बना  था  कि  हस

 देश  के  व्यवसाय  की  उन्नति  हो  t  तो  व्यवसाय

 ,  की  उन्नति  के  लिये  यह  कानून  बना  ।  अब

 क्सी  और  व्यवसाय  का  नाम  तो  नहीं

 सुनते  लेकिन  सुनते  हें  कि करीब  ९५  लाख

 रुपया  चीनी  इंडस्ट्री  को  दिय।  गया  है  ।

 “हस  का  क्‍या  मतलब है  ?  हस  दारे  में  में

 पहले भी  कई  बार  हस  तरह की  बात  कह  चुका

 हूं  कि  जब  कोई  प्रबन्ध  होता  है,  था  किसी

 समाज कफ!  कोई  प्रबन्ध  होता  होते  इस  मतलब

 से  होता  है  कि  इतने  कार्य  है  लहौर  इतने

 -आदमी  बहाल  होने  चाहिये  ।  मुझे  तो  यह  कहने

 में हुक  मालूम  होता  है  ।  मुझे  तो  हस  को

 -सरकार  कहने  में  भी  लज्जा  मालम  होती  है  |
 :
 हस  को  सरका र  नहीं  कहना  चाहिये  1  यह  तो

 'इस  तरह  का  छुछ है  ही  नहीं a  यह  तो  एक
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 लूटने  के  स्विच  समाज  बना  है  |  जो  क़ानून
 बनते  हूँ  वह  इसलिये  नहीं  कि  उस  से  देश  ,  का

 कोई  लाभ  हो  |  वह  हस  लिये  क़ानून  नहीं
 बनाते  हूं  कि  देश  को  उस  की  जरूरत  है

 कौर  उसके  लिये  आदमो  को  जरूरत  है,

 और  उस  काम  के  लिये  किलो  आदमी  को

 लेलें।  हस  मतलब  से  क़ानून  नहीं  बुनता  है।

 बल्कि  इस  सैलाब  से  बनता  है  कि  एके  आदमी

 हैं  जिस  की  रोजगार  पर  लगाना  है  -  उस  के

 लिये क़ानून  बना देते हूँ,  उ  ध्षके  लिये  डिपार्टमेंट

 खोल  देते  हें,  पद  बना  देते  हे,  और  उस  पर

 उस  आदमी  को  बहाल  कर  देते  हें।  इस  काम

 के  लिये  यह  कानून  बनता  है।  अब  यह  कानून

 बनता  है  ।  लेकिन  क्‍या  डिप्टी  मैनेजिंग

 डायरेक्टर  की  जरूरत  थी  ?  अभी  न  इस

 कारपोरेशन  को  बहुत  पये  मिले  हैं,  न  बहुत
 काम  हुआ  है  ।  काम  हुआ  है  तो  सिर्फ  चोरी

 व्यवसाय  को  रुपया  मिला  हे  जो  बिल्कुल
 उन्नतिशील  व्यवसाय  है  -  उस  में  उन्नति  के

 लियेठपय  की  जरूरत  नहीं  थी।  ऐसे  ऐसे  व्यय-

 साय  की  मदद  होनी  चाहिये  थी  जो  कि  हस  देना

 में  हैं  नहीं  i  यह  काम  तो  नहीं  होना  चाहिये

 था  कि  जो  व्यवसाय  उन्नतिशील  हे  उसी

 की  उन्नति  करो  |  तो,  जैसा  और  लोगों  ने

 कहा  है,  डाक्टर  लंका सुन्दरम ने  भी  कहा  है

 (यह  जितनी  छा यं वाही  हो  रही  हे  यह  सब

 हस  बिल  के  हर  एक  पद  से  मालूम  होती

 है,  हर  एक  अक्षर  से  मालूम  होती  है,  हर

 एक  पंक्ति  से  मालूम  होती  है,  कि  यह  कानून
 जो  बन  रहा  हे  यह  कुछ  लोगों  के  लिये

 बन  रहा  है।  प्रधान  मंत्री  मी  आ  कर

 कह  गये  कि  वह  तो  माम  नहीं  बतलावेंगे।

 क्ति  मंत्री  ने  ऋण  लेने  वाले  से  वादा

 किया  है  कि  उस  का  नाम  प्रगट  नहीं
 किया  जायगा  I  सभाप्रति  महोदय,  हम  जानते

 हैं कि  ये  लोग  वादा  पालन  करने  में  कितने

 बहादुर  हैं,  कहां  तक  वादा  पालन  करते  है,
 कान  पालन  करते  हैं।  यह  सब हम  लोग  जानते

 36246
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 हैं।  और  जगह  वादा  किया  गया  था,  प्राइम

 मिनिस्टर रते  वादा  किया  था  खद,  कि  पाकिस्तान

 में  रहने  वाले  हिन्दुओं  की जान  माल  की  रक्षा

 होगी  वह  छाया  कहां  पूरा  हो  रहा  हैं?

 लेकिन  यहां  जिन  लोगों  को  घन  दिया  है,

 जिन  लोगों.  को  कर्मी  दिये  गये  हें,  उन  के  नाम

 नहीं  बतलाये  जायेंगे,  यह  वादा  हो  गया  हैं

 और  इस  वादे  को  प्रा  किया  जाता  हूँ।

 इन  लोगों  को  ऐसा  कहने  में  न  कुछ  संकोच

 होता  है  ओर  न  जनता  का  कुछ  भव

 होता  है  ।

 सो  में  अधिक  इस  बारे  में  नहों  मूंग  |  लेसन

 इतना  कह  देता  हूं  कि सरकार  की  तरफ़  से

 जो  कार्य  करने  वाले  हैं  वे  इस  तरह  के  कार्य

 न  करें  जो  लोकहित  के  लिये  न  हों,  देश  के

 भले  के  स्प  न  हों  ।  ऐसे  काम  नहीं  करने

 चाहियें  |  ऐसे  काम  करने  चाहियें  जो  सारे

 देश  की  भलाई  के  लिये  हों  और  उत  में  हर

 तरह  के  लोगों  की  मलाई  हो।  लेकिन  कुछ
 लोगों  की  भलाई  के  लिये  काम  करना,

 यह  बहुत  बुरी  बात  है  ।  पे,  अधिक  न  कह  कर,

 चूंकि  आप  ने  पहले  ही  कह  दिया  है  कि  बहुत

 संक्षिप्त  होना  चाहिये  ,और  मधुर  होना  चाहिये,

 में  जाप  के  कहे  अनुसार  संक्षिप्त  किये  देता

 हैं  और  अपने  भाषण  को  मधुर  भी  करने

 की  मेने  कोशि  की है।  लेकिन  यह  तो

 त्यागी  जी  ही  बतला  सकेंगे  कि  में  अपने

 को  कहां  तक  मधुर  कर  सका  हूं।  लेकिन  में

 इतना  अवश्य  कहूंगा  कि  हमें  वह  बात  जो

 देश  के  भले  की  हो,  अवश्य  कहनी  चाहिये  ।

 सरकार  अगर  कोई  बात  नहीं  बताना  चाहती

 और  परदे  वाली  बात  हो  तो  यह  तो  बतला

 हो  देना  चाहिये  कि  वह  परदे  काली  किस  की

 पत्नी है,  या  किस  की  वेटी  है,  यह  दस  तरह से
 ठो  कह  ही  देना  चाहिये  -  और  बगर  यह  भी

 नहीं  बतलाते  है  तो  में  कहने  को  मजबूर  हूँ
 कि  स  रकार  जो  भी  काम  करती  है  अपने

 लाभ  के  लिये  और  अपनी  गुटबन्दी  के

 ment)  Bill

 ara  को  दृष्टि  में  रख  कर  करतीं  है  जो
 कि  बुरा  और  अनासक्ति  &  और  इस

 लिये  भें  इस  बिल  का  घोर  विरोध  करता  हूं।
 Shsi  S.  8.  More  (Sholapur):  I  pro-

 pose  to  follow  your  direction  and  shalt.
 be  short,  but  I  do  not  know  whether
 I  shall  be  sweet,  But  with  all  the-
 difidence  {I  shall  try  to  be  short  and:
 sweet  as  well.

 Before  I  proceed  to  make  my  _re-
 marks,  on  the  present  measure  which
 is  under  discussion,  I  may  voice  my
 protest—though  protests  have  been.
 voiced  from  so  many  quarters—regard-
 ing  the  Government's  attitude  on  the
 particular  policy  of  suppressing  facts
 from  the  knowledge  of  the  House.  Sir,
 you  were  pleased  to  say  that  the  pnint
 is  a  dead  horse.  With  due  deference,  f
 disagree  with  you.  Parliamentary  demo-
 cracy  is  of  very  recent  growth  in  this.
 country.  Therefore,  the  sovereign
 rights  of  Parliament  have  to  be  pre-
 served  and  protected  with  all  the  assi-
 duity  and  diligence  at  our  command.
 But,  as  I  have  stated  on  the  first  day
 that  I  entered  this  House,  some  of  the
 Parliamentary  conventions  which  have
 been  developed  in  England  during  the
 last  500  years  are  becoming  casualties.
 one  after  another.  Under  the  sovere-
 ign  rights  of  Parliament  no  informa-
 tion  can  be  withheld  from  Parliament.
 That  is  one  of  the  healthiest  conven-
 tions  which  the  Parliament  in  England.‘
 has  developed  after  a  very  lorig—tI
 may  say  bloody—struggle  and  in  that
 very  convention  is  being  very  blatant~-
 ly  flouted  by  the  present  Government
 in  office.  The  Prime  Minister  was
 pleased  to  say  that  the  Finance  Minis-
 ter  had  entered  into  a  certain  agree-
 ment,  had  given  certain  assurances  to-
 the  loanees  concerned.  and  he  further
 asked:  us  to  wait  till  the  arrival-of  the
 Finance  Minister.  And  jin  spite  vf~
 that  fact  Mr.  Tyagi  was  pleased’.
 yesterday  to  reveal  the  names  of  some-
 of  the  loanees,  because  Mr.  Shri  Ram,
 who  happened  to  be  the  Chairman.  per-
 mitted  him  to  make  that  sort  of  dis-
 closure.  So,  what  is  the  necessary  im--~-
 plication,  Sir?  What  inference  can  be
 drawn  regarding  the  sovereign  rights
 of  Parliament?  There  is  only  one  res-.-
 triction  and  it  aypears  to  be  the  sweet
 will  of  Mr.  Shri  Ram,  who  havpens  to
 be  the  Chairman  of  this  Corporation
 If  he  says,  ‘divuige  this  information
 then  Mr.  Tyagi  will  be  very  willing
 and  generous  to  give  us  that  informa-
 tion.  But.  if  Mr.  Shri  Ram  says,  ‘no’,
 then  we  have  to  remain  content  with
 whatever  information  is  doled  out  to
 us.  I  would  refer  to  one  of  the  rulings
 from  the  Chair  given  in.  1959,  on  pege
 29,  when  the  Appropriation  Bill  was
 before  this  House.  He  was  pleased  to-
 say:
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 {Shri  S.  S.  More]
 “It  is  hardly  necessary  to  state

 that,  in  the  case  of  a  large-scale  and
 country-wide  administration,  there
 can  hardly  ever  be  too  much  of
 parliamentary  control  on  Govern-
 ment  expenditure.”

 I  would  emphasise  the
 ~which  he  has  laid  down,

 “The  administration  being  in
 charge  of  numerous  individuals.  it
 is  difficult,  almost  impossible  for

 ‘every  spending  authority  to  have
 an  over-all]  picture  of  the  financial
 burden  on  the  tax-payer  and,  con-
 sequently.  any  urge  for  economy.
 At  the  same  time.  it  is  necessary
 to  vest  fairly  wide  discretion  in
 those  to  whom  the  administration
 is  entrusted.  Parliamentary  on-

 .  trol  over  finance  is’—and  here,  Sir,
 I  emphasise  it—“intended  for  the
 purpose  of  attaining  maximum  eff-

 «ciency  at  the  minimum  cost  to  the
 tax-payer.  It  essentially  means  a
 thorough  scrutiny  of  the  accounts
 with  a  view  to  avoid  waste  and  sug-
 get  ways  and  means  for  economy
 consistent  with  efficiency  and  the
 needs  of  the  State  in  respect  of  all
 branches  of  its  activity.”
 My  submission  is  that  when  this  Bill

 __is  placed  before  the  House  with  some
 -important  modifications  or  amend-

 ments,  this  House  is  entitled  to  scrutl-
 “nise  the  activities  of  this  particular

 Corporation  as  carefully  as  possible.
 “The  Government  is  assuming  that  8

 certain  section  of  the  House  is  inimical
 *to  this  Corporation,  At  least,  as  far

 as  I  am  concerned.  I  can  very  well  say
 that  the  industrial  future  of  this  coun-

 “try,  the  industrial  development  of  this
 country,  is  ari  urgent  necessity  and  we
 should  try  to  over-ride  party  feelings,
 party  slogans  and  try  to  help  even  the

 “Government  if  it  is  really  aiming  at
 industrial  development  of  the  country.
 If  this  Industrial  Finance  Corporation
 is  going  to  be  one  of  our  instruments

 ~for  advancing  the  cause  of  industry,
 then  it  needs  our  help  and  it  deserves

 -all  our  sympathetic  co-operation.
 Therefore,  we  sought  certain  informa-
 tion.  Of  course,  I  do  understand  that
 those  who  are  in  charge  of  the  affairs
 of  this  Corporation  are  human  beings

 i

 to  err  and  human  nature  is,  Sir,
 we  now  what  it  is.  I  may  repeat  a

 do  h  of  Kabir.  He  has  stated:
 भोजन  खातर  अपने  दाख  का  बर्मन

 7  चरण  लावे  |
 अपने  शाल  का  नहि  मिला  तो  अन्य

 शाख  का  बुलावे  ॥
 The  meaning  is  that  it  is  natural,

 ~whenever  any  individual  is  in  charge
 «of  any  Corporation  or  any  institution

 principle
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 which  is  dealing  with  crores  of  cupees,
 for  him  to  first  see  to  his  own  interests,
 then  the  interests  of  his  relations,
 particularly  the  interests  of  his  sons-in-
 law  and  brothers-in-law  and  other  in-
 laws.  Then  if  something  is  left,  to  see
 to  the  other  interests,

 Bahu  Ramaarayan  Singh:  Party  men.
 Shri  8,  8S,  More:  So  many  times,

 complaints  have  been  voiced  on  the
 floor  of  this  House  that  favouritism
 and  nepotism  are  the  banes  of  our  ad-
 ministration,  When  the  affairs  cf  a
 Corporation  are  being  placed  seyond
 the  close  scrunity  of  this  House,  then,
 Sir,  it  gives  foundation  to  a  super
 structure  for  suspicion,  Therefore,  it
 would  have  been  much  more  in  the  in-
 terests  of  the  Government  themselves  to
 disclose  this  information.  I  would  say
 as  a  friend  of  the  Government  that
 they  have  been  unwise  in  denying  the
 information.  In  their  unwise  enthusi-
 asm  for  securing  the  interests  some
 limited  concerns,  they  have  unneces-
 sarily  given  ample  ground  for  the  op-
 ponents  of  the  Government  to  think
 that  everything  is  not  as  we  expected
 it  to  be  and  therefore  Government  is
 interested  in  hiding  something  ‘shady
 behind  a  sort  of  purdah.  Our  ladies
 are  discarding  purdah  and  our  Govern-
 ment  is  adopting  the  purdah  abandon-
 ed  by  them.  Let  all  transactions  be
 in  the  open.  If  certain  loans  have
 been  advanced  to  corporations  which
 are  undesirable,  then  let  us  have  the
 opportunity  of  going  through  these
 things.  The  small]  dole  of  information
 that  has  been  gi¥en  to  ७5  speaks
 volumes.  We  expected  that  the  per-
 son  who  had  the  charge  of  this  will  be
 aman  who  would  care  less  for  his  own
 interest.  If  any  one  is  asked  to  distri-
 bute  the  amounts.  he  should  be  one
 wk  would  say  “let  everybody  else  get
 something  and  then  if  possible,  if  any-
 thing  remains.  I  will  extend  my  hend
 to  get  some  thing  for  myself”.

 Shri  B.  Das  (Jajpur-Keonjhar):  Has
 anybody  that  power  which  you  are
 enunciating?

 Shri  8.  8,  @fere:  I  think  my  friend
 will  have  his  own  opportunity  to  raise
 this  question,  My  submission  is  that
 the  information  that  was  disclosed  to
 this  House  shows  that  Mr.  Shri  Rem,
 who  happened  to  be  the  Chairman  had
 substantial  interests.  as  Managing
 director,  in  some  of  the  companies
 which  were  given  some  loans.  Now,
 to  justify  his  acts,  be  has  advanced  the
 argument  that  his  are  the  only  come
 panies  which  are  prompt  in  paying  the
 instalments-and  they  are  not  default-
 ing.  Well,  I  pay  them  compllments
 for  that.  but  I  am  obiecting  to  the  ini-
 tial  distribution  of  the  loans  them-
 selves,  I  have  a  shrewd  suspicion  that
 all.  the  information  has  not  been
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 ‘given  to  us.  Mr.  Shri  Ram  only  says
 that  he  happens  to  be  the  managing
 partner  in  these  three  companies,  but
 there  may  be  other  companies  to  whicia
 loans  are  advanced,  in  which  ne  may

 &e  only  the  chairman  or  one  ef  the
 directors.  All  that  information  is  not
 supplied  to  us.  I  do  say  that  he  has
 not  acted  in  the  interests  of  tue  cuoun-
 try,  He  gives  ample  room  for  think-
 ing  that  he  has  acted  more  in  his  ind-
 vidual  interest  and  that  he  is  hardly
 the  type  of  Chairman  who  would  in-
 spire  confidence  in  the  country  at  large
 or  the  industrial  intgrests  concerned.

 Tie  authority  of  Parliament  has
 een  flouted  and  it  is  being.  asked  to
 rush  through  with  a  measure  without
 placing  at  its  disposal  the  necessary
 anaterial  which  may  enable  it  to  sub-
 ject  all  the  transactions  done  by  this
 Corporation  to  close  scrutiny.  You,
 Sir.  were  pleased  to  rule  that  Govern-

 ament  should  disclose  all  the  info:rma-
 tion  that  is  reasonably  and  justifiably
 asked  for  by  some  sections  of  the
 House,  but  Government  did  not  even
 respect  your  ruling.  Therefore,  Parlia-
 mentary  democracy  even  at  the  in-

 ception  is  assuming  a  sort  of  dictato-

 er
 tone,  and  this  augurs  ill  for  the

 uture.

 With  these  preliminary  remarks,  I
 do  compliment  the  Government  for
 their  efforts  to  finance  industries,  but
 let  me  also  subject  their  policy  tu  some
 scrutiny.  What  is  our  objective?  The
 Congress  Party,  after  it  came  to  power,
 issued  a  statement  of

 pay,
 about  the

 depejopment  of  industries  on  the  6th
 April  1948.  It  divided  the  industries
 into  different  categories  such  as  basic
 industries,  large  scale  industries  and
 cotiage  industries.  Now,  this  Cor}.ora-~
 tion  is  supposed  to  help  big  business.
 I  do  want  to  ask  the  Government  and
 particularly  Mr,  Tyagi  what  is  meant
 ‘by  this.  I  would  expect  Government
 to  concentrate  on  industries  which  are
 not  yet  advanced,  or  industries  which
 Save  not  yet  started  in  this  country.
 In  this  connection,  let  me  read  to  you
 a  few  lines  from  the  latest  Fiscal
 Commission  Report.  After  referring
 to  the  fact  that  our  industrial  progress
 compared  with  our  population,  area
 and  materia)  resources  is  almost  ne@li-

 gible,  the  Commission  proceeds  _  to
 state  in  para.  36,  page  33,  as  follows:

 “But  there  are  notable  deficien-
 cies.  India  has  only  a  few  heav
 capital  goods  industries.  Mach  4

 nery  and  machine  tools,  non-fer-
 rous  metals,  electrical  engineering
 goods,  automobiles,  tractors,  prime
 movers  and  heavy  chemicals  are
 sume  of  the  basic  industries  which
 are  non-existent  or  still  in  their
 anfancy
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 My  contention  is  that  Government
 should  concentrate  their  financial  re-
 sources  on  these  industries.  tnstead
 of  doing  that,  this  Corporation  has
 advanced  huge  loans  to  the  textile  in-
 dustry,  The  textile  industry  has  been
 receiving  protection  for  a  long  time,
 and  it  has  reached  a  stage  where  there
 is  over-production  and  we  have  to
 hunt  out  foreign  markets.  The  same
 argument  can  be  advanced  as  regards
 the  sugar  industry  too.  My  suggestion
 is  that  instead  of  helping  these  indus-
 tries  which  can  stand  on  their  own  legs,
 Government  should  help  others  that
 are  unable  to

 eae
 on  their  own  legs.

 That  is  the  only  right  way  in  which
 this  Corporation  ought  to  function.

 Then  there  is  another  point  which  I
 find  is  not  being  taken  into  account.
 Why  are  the  Government  and  this
 Corporation  not  concentrating  their
 resources  on  the  production  of  capital

 oods?  My  fear  is  that  we  are  still
 being  dominated

 ny
 world  powers.

 Britain  was  one  of  our’  exploitery.,
 America  is  now  seeking  new  markets
 to  serve  as  outlets  for  her  extra  pro-
 duction.  She  is  holding  the  economic
 strings  in  its  hands,  We  are  seeking
 a  loan  from  the  International  Bank  for
 Reconstruction  and  Development.  Mr.
 Tyagi  was  pleased  to  say  that  we  are
 one  ef  the  founder-members  of-  this
 Bank  and  therefore  it  would  not  be
 valid  to  contend  that  it  is  an  imperia-
 list  organisation.  Let  me  give  you
 some  figures.  According  to  the  latest
 report  of  this  Bank  for  1951-52  fifty-

 one  States  are  its  constituents  and  the
 total  voting  strength  is  97,285.  Out  of
 this  total.  the  United  Kingdom  has
 13,250  votes.  that  is,  3°62  per  cent.
 The  United  States  has  32,000  votes  that
 is  32°89  per  cent.  France  has  5,500
 votes.  The  tota)  votes  of  these  three
 imperialist  countries  put  together  come
 to  52°30  per  cent.  ‘Thus,  three  coun-
 tries  combined  together  hold  the  can-
 trolling  strings.  They  will  see  that
 the  funds  at  the  disposal  of  the  World
 Bank  are  advartced  to  any  Asian  or
 backward  country  in  such  a  manner
 as  will  stifle  the  growth  of  key  induz-
 tries.  A  contradiction  always
 vails  between  the  industrial  interests
 of  the  imperial  countries  and  the  in-
 terest  of  the  struggling  backward  caun-
 tries  which  are  trying  to  get  help
 from  this  Bank.  These  imperial  coun-
 tries  may  not  say  it  openly  but  they
 will  indirectly  try  to  stifle  the  develop-
 ment  of  capital  industries.  There-
 fore.  while  I  am  not  out  against  the
 foreign  loans—because  I  do  know  that
 under  certain  circumstances  we  must
 have  them—my  submission  is  that  this
 particular  Bank  gives  room  for  this
 kind  of  suspicion.  Y  do  not  want  to
 condemn  it,  but  one  must  concede  that
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 {Sbri  SS.  More}
 this  international  body  can  be  an  im-
 pediment  in  the  way  of  our  progress.
 All  these  countries  are  inimical  to  us.
 Since  the  5th  August  947  when:Con-
 gress  came  into  power,  perhaps  a
 transformation  has  come  over  them.
 You  know  the  story  of  Ram.  The
 moment  be  touched  a  stone  slab  a
 beautiful  lady  came  out  of  that  siab.
 Does  Mr.  Tyagi  contend  that  the  mo-
 ment  Pandit  Nehru  touched  the  black
 hearts  of  these  Imperialist  Powers

 svernight  they  became  white  angels
 and  they  now  generously  and  without
 any  ceservation  are  striving  their  best
 to  make  India  one  of  the  foremost
 industrialised  countries  of  the  world?
 I  have  got  my  own  doubts  and  there
 are  many  hon.  Merbers  who  enter-

 pa
 these  doubts  with  some  justifica~

 3  PM.  j
 Then,  we  wanted  further  inf..rma-

 tion  to  find  out  whether  the  Industrial
 Finance  Corporation  is  striving  for
 even  development  of  the  different  parts
 of  the  country.  You  will  concede,  Sir,
 and  ven  the  Treasury  Benches  will
 cumcede  that  all  parts  of  India  are  not
 uniformly  industrially  developed,  India
 is  a  vast  country  with  different  condi-
 tians  prevailing  in  different  parts.

 Some  parta  are  industrially  advanced
 बजती  some  parts  are  backward.  Gov-
 ernment  will  have  to  use  their  influ-
 ence  and  use  this  particular  instru-
 ment  in  their  78705  for  advancing  the
 cause  of  the  backward  “erritories.
 Whetber  the  Corporation  is  discharg-
 ing  this  responsibility  is  one  of  the
 points  which  one  can  very  weil  raise
 mm  this  House.  In  this  connection  I
 would  like  to  quote  some  figures,  which
 Mr.  Tyagi  was  very  prompt  in  supply-
 ing  me,  because  the  report  of  the  Cor-
 poration  is  very  scrappy  and  does  not
 reveal  any  information.

 Rupees  four  crores  and  20  lakhs  were
 advanced  as  loans  to  the  Bombay  State.
 Let  us  take  the  regional  distribution  of
 these  loans.  Greater  Bombay  grt  Rs.
 two  crores  and  39  lakhs  distributed
 ampng  eleven  companies.  In  Maha-
 rashtra  nine  companies  among  them

 Rs.  one  crore  and  32  Jakks.  In
 Gujrerat  five  companies  among  them
 got  Rs.  49  lakhs  50  thousand  and  Kar-
 natak  zero.

 Shri  M.  C.  Shah:  Because  35८८८  is
 no  industry.

 Shri  8.  8.  More:  Therefore,  my  con-
 tention  would  be  that  if  you  have  got

 funds,  you  must  make  an  honest
 effort  to  start  some  companies  in  Kar-
 matak  because  even  Karnatak  contains
 some  material  resources  which  can  be
 @eveloped.

 3  DECEMBER  952  Corporation  {Amend-  58f
 ment)  Bill

 I  may  in  this  connection  remind  the.
 House  that  when  the  Industrial  Fin-.
 ance  Corporation  Bill  was  first  pre-~
 sented  to  this  House  in  1948,  Mr.
 Shanmukhsam  Chetty  happened  to  be
 the  Minister  in  charge  of  the  Bul,  He:
 assured  the  House  that  the  formation
 of  this  Corporation  with  its  fmancial
 resources  would  encourage  und  give  an.
 incentive  to  the  formation  of  public
 companies  for  the  developmert  of
 industries.  I  should  like  to  know  from.
 Governinent  whether  this  hope  expres-
 sed  on  the  floor  of  the  House  by  Mr.
 Shanmukham  Chetty  has  come  to  be:
 realised?  If  Karnatak  has  no  indus-
 tties  it  is  the  responsibility,  I  may  aay
 the  first  responsibility  of  Government,
 to  see  that  Karnatak  gets  some  indus-
 tries.

 Shri  Tyagl:  May  I  here  inform  my
 hon.  friend  that  out  uf  the  tota!  loans.
 advance  of  Rs,  5:°23  crores,  Rs.  5  7५
 crores  represents  loans  sanctioned  for
 new  types  of  industries—manufacture:
 of  new  lines  of  industrial  proJuction
 in  India.

 Sbri  8.  8,  More:  That  ls  no  reply
 to  the  point  I  am  making.  Thty  may
 be  giving  loans  for  new  concerus,  for
 establishing  industries  where  indus-
 trialisation  has  already  made  some
 progress.  If  Karnatak,  as  the  /finister-
 was  pleased  to  say,  has  no  industries,
 what  have  Government  dorte  to  ad-
 vance  the  industrial  interests  of  Kar-
 natak?

 An  Hoa,  Member:  Is  it  the  duty  of
 the  Corporation  to  serve  the  industry?

 Shri  S,  5.  More:  One  lesrned  Mem-
 ber  is  pleased  to  ask  me  whether  it  is
 the  responsibility  of  the  Jorporation?
 I  would  refer  him  to  section  6.  It  is
 said  that  it  will  be  Government  wi:ich
 will  be  giving  insiructions  regarding’
 its  policy  to  the  Corporation.  Let  Mr.
 Tyagi  or  Mr.  Shah  say  that  Govern-
 ment  is  not  interested  in  ad*:ancing  the
 industriai  interests  of  backward  areas.

 Let  them  say  so  for  the  satisfaction  of
 the  hon.  Member  who  interrupted  me.

 Taking  into  consideration  the  area
 and  population  of  Maharashtra  suffi-
 cient  funds  have  not  beer:  given  to
 Maharashtra.  But  compared’  with
 Karnatak,  I  may  say  I  am  in  a  better
 position.  Then  I  would  particiularly
 draw  attention  to  loans  granted  to
 Greater  Bombay—Rs.  two  crores  and
 39  lakhs.  I  need  not  remind  this
 House  of  the  saying  that  one’  shou!d:
 not  place  all  his  eggs  in  one  basicet.
 As  a  matter  of  fact,  the  industrial  con-
 centration  in  Bombay  ought  to  ७७
 relieved.  Bombay  capitalists  must  be
 forced  to  decentralise,  and  take  their
 industries  out  of  Bombay.  But  the»
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 are  not  doing  it.  The  Corporation  can
 very  wei  use  its  Influence  ard  it  should
 be  one  of  the  terms  of  accommodation,

 =  because  the  rules  do  provide  tlrat’  the
 Corporation  can  fix  some  conditions
 about  the  location  of  industries.  I
 do  not  know  what  will  happen  to  so.
 much  of  loan  given  to  Bombay,  because
 we  are  now  in  the  midst  of  a  depres-
 sion  and  possibly  the  number  of  de-
 faulting  companies  will  be  going  on  in-
 creasing.

 Now,  I  propose  to  make  ovne  or  two
 observations  about  the  meusure  that  is
 before  the  House,  In  clause  2  it  is
 proposed  to  add  the  words  “or  in  ship-
 ping”.  May  I  ask  whether  agriculture
 Is  recognised  as  one  of  the  industries?
 It  is  not.  Take  for  instance  the  dairy
 industry.  Supposing  one  _  starts  a
 dairy  on  a  big  scale  for  the  purpose  of
 providing  milk.  Then  what  about
 mechanised  agricultire?  Now  we
 must  start  looking  upon  agriculture  as
 an  industry.  The  Fiscal  Commission
 has  stated  that  there  cannot  te  iadus-
 trial  development  unless  agriculture  is
 advanced.

 Mr.  Deputy-Speaker:  I  am  afrald
 the  hon.  Member  is  going  far  beyond
 the  scope  of  the  amending  छा),  The
 Bill  seeks  to  amend  the  Industria!
 Finance  Corporation  Act  ty  the  addf-
 tion  of  some  provisions.  But  to  go  to
 the  root  of  the  Act  itself  is  not  right.

 Shri  S.  S.  More:  My  only  @oint  is
 that  Government  should  widen  the
 scope  of  the  definition  of  industrial
 concern  so  as  to  include  agriculture.
 Of  course,  it  is  only  a  suggestion  for
 Government  to  consider

 Mr.  Deputy-Speaker:  The  hon.  Mem-
 ber  will  kindly  confine  his  remarks  to
 the  Bill  uhder  discussion.

 Shri  S.  8.  More:  Now  I  come  to
 clause  3,  The  number  of  directors
 who  can  be  appoinced  by  Government
 is  heing  increased  from  three  to  four.
 When  the  Bill  was  oresented  in  ‘1948,

 ‘the  Bill  provided  foc  two  directors  to
 be  appointed  by  Governmext.  When
 it  returned  from  the  Select  Committee
 the  number  two  was  raised  to  three
 and  the  managing  director  ws  the
 fourth.  Now  another’  attempt  is
 being  made  to  add  tu  the  number.  The
 explanatory  note  on  page  l]  suys:

 “In  view  of  Government's  res-
 ponsibility  on  account  of  the  gua-
 rantees  given  by  thc  Government
 in  terms  of  the  Act  and  also  to
 enable  proper  representotion  being
 given  to  all  interests,  provision  is
 being  made  for  the  nomination  of
 four  Directors  instead  of  three  83

 353  PSD.

 3  DECEMBER  4953  Corporation  (Amend-  3534
 ment)  Bill

 at  present.  The  Deputy  Manoging
 Director  of  the  Corporation  will
 be  included  in  the  Board  of  Direc-
 tors  of  the  Corporation  without
 voting  rights.”

 I  wonder  whtther  by  adding  one
 member  to  the  present  sumber  they
 can  think  of  representing  all  interests.
 Either  they  are  not  disclosing  ai]  the
 facts  or  they  are  not  giving  us  proper
 explanation  for  this  increase.  Gov-
 ernment,  I  very  much  regret  40  state,
 seem  to  be  out  to  create  posts,  becpuse
 different  interests,  not  industrial
 bona  fic:  legitimate  interests.  but
 other  party  and  political  interests  have
 to  be  satisfied.  And  every  time  we
 are  adding  to  the  number  of  posts  that
 are  at  the  disposal  of  Government.
 This  we  must  deprecate  because  that
 lends  room  for  nepotism,  favouritism
 and  jobbery.

 An  Hon.  Member:  All  sorts  of  cross
 currents.

 Shri  S,  8.  More:  There  is  one  more
 provision.  In  clause  6  it  is  said  that
 the  managing  director  sha)]  be  remov-
 ed  only  if  there  is  a  two-thirds  majo-
 tity.  We  find  a  similar  provision  in
 some  of  the  Acts  relating  to  the
 management  of  local  hodies.  For  in-
 stance  in  the  Bombay  Boroughs  Act,
 the  Eocal  Boards  Act  ete.  it  is  pro-
 vided  that  the  chief  c‘ficer  or  engineer
 shall  not  be  removed  unless  there  is  a
 two-thirds  majority  Why  that  sort  of
 sinister  provision  should  be  _  enacted
 here,  I  fail  to  understand.  If  the
 capital  is  supplied  by  the  Government,
 if  the  whole  organisation  is  under  the
 control  of  the  Government,  why  should
 not  the  Government  have  the  power,
 without  this  restriction  of  two-thirds
 majority,  of  coming  to  a  decisi-nn  them-
 selves  about  the  removal  of  this  man-

 aging
 director.  My  submission  is  that

 this  provislon  is  kent  there,  possibly
 we  shall  be  giving  an  instrument  to
 the  managing  directc.r  to  play  one
 group  in  the’  Corooration  against
 another  and  possibly  a_  two-thirds
 majority  will  never  be  realized  with
 the  result  that  a  man  who  is  un.
 desirable  possibly  to  the  majority  will
 still  continue  to  be  hanpering  the  work
 of  the  Cororation.  {  strengty  abject
 to  this  particular  vrovis‘on.

 I  wanted  to  say  so  mary  other
 things.  but  since  you  desire  that  I
 should  be  very  short  I  would  rather
 say  that  Government  should  take  into
 consideration  the  dliferent  construe-
 tive  suggestions  which  have  teen  made
 in  this  House,  particularly  by  the  Mem-
 bers  of  the  Opposition.  It  would  have
 been  well  if  Government  had  accepted
 the  motion  for  referrlng  the  Bill  to  a
 Select  Committee.  We  are  out  to  help
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 the  Government  as  far  as  this  parti-
 cular  matter  is  concerned,  provided
 the  ground  for  our  reasonabie  distress
 is  removed  by  Goverarnent  as  early  as
 possible.

 There  is  one  more  point  on  which  I
 should  like  to  concluJe  my  specth,  .I
 have  nothing  to  say  svainst  Mr.  Shri
 Ram.  Mr.  Shri  Ra:n_  happens’  to  be
 the  Chairman  of  the  Corpurathin
 view  of  the  revelations.  wade  ३  would
 rather  say  that  Government  should  in-
 troduce  a  Clause  in  this.  Bill  just  as  we
 have  a  section  in  the  Tariff  Commis-
 sion  Act  that  a  person  who  happens  to

 ‘be.  or  who  is  to  be  appointed,  on  the
 Tariff  Commission  shall  not  have  any
 personal  existing  interest  in  any  busi-
 mess  concern.  That  sort  of  proviso
 would  have  been  much  welcome  to
 this  House.  Then  possibly  ai!  thesc
 suspicions  would  not  have  auy  ground
 for  existence.  Of  course.  it  was  con-
 tended  that  when  a  ioan  was  sanction-
 ed  in  favour  of  a  particular  company
 and  if  the  man  ixtercsted.  in  that
 company  happened  to  be  a  director,
 he  remained  non-voting.  But  we  know
 there  are  associations  of  persons.  whose
 policy  is  ‘I  scratch  your  back  and  you
 scratch  mine’.  That  is  the  policy
 which  governs  such  associations  of
 capiialis  5  Therefore.  I  would  say
 that  if  this  Corporation  is  to  remain,
 like  Caesar’s  wife.  above  susoicion.
 Government  have  to  see  to  it  that  the
 Chairman  of  the  ®ard  or  the  Direc-
 tors.  particularly  the  Clairman,  shall
 not  be  directly  associated  with  any
 fjarticular  concern  in  this  country.  I
 believe  that  in  this  country  even
 amongst  the  big  business  there  are  diff-

 erent  sections.  Sri  Ram,  -  Ganshyam,
 Ramkxrishna—all  these  godély  names
 are  monopolised  by  these  monopolists
 of  different  sections  and  they  are  fight-
 ine  with  one  another.  It  is  one  of  tae
 contradictions  of  big  business.  ‘lhere-
 fore.  I  would  ask:  «why  one  particular
 section  should  be  given  this  potent  in-
 strument  in  its  hands  and  why  the
 other  section  should  not  get  the  chance
 by  rotation.  Therefore.  it  is  time
 for  Government  to  think  of  replacing
 the  present  Chairman  by  some  other
 person  who  may  be  equally  competent.
 Possibly,  we  may  get  seme  opportunity
 next  time  when  we  talk  about  this
 measure.  Why  not  a  political  worker
 who  has  no  present  financial  interest
 in  any  concern?  Sir,  a  aan  like  you
 would  inspire  confidence.

 Mr.  Depnuty-Speaker:  I  would  re-
 quest  hon.  Members  not  to  draw  in  my
 name.  I  do  not  want  to  use  any  other
 word  than  that.  Then  énother  hon

 piember
 will  say  that  हैं  am  8  bad

 ellow
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 Shri  S.  8.  More:  I  am  sorry:
 Mr,  Deputy-SPeaker:  I  am  not  atiri-

 buting  any  motives.  But  it  is  rather
 a  delicate  matter  and  let  not  the  Chair
 be  brought  in.

 Shri  S.  S.  More:  Sir,  I  did  not  refer
 to  you  in  your  capacity  as  the  Deputy-
 Speaker.  I  have  the  pieasure  to  work
 with  you  on  different  Committees  and

 do  know  that  you  have  the  capacity
 of  acting  above  party  ccnsiderations  cr
 party  notions.  And  that  is  what  prom-
 pted  me  to  make  this  _  observation.
 But  if  you  do  not  like  it,  I  withdraw  it;
 and  with  no  apologies,  Sir.

 Shri  B.  Das:  It  is  gratifying  to  find
 that  exceot  the  feeble  voice  of  my
 friend  Babu  Ramnaraya:  Singh  the
 House  is  unanimous  what  there  should
 exist  a  Corporation  like  the  Industrial
 Finance  Corporation.  Even  my  friend
 Babu  Ramnarayan  Singh  in  i948  was
 unanimous  witn  us  that  such  a  Cor-
 poration  should  be  established.  I  was
 very  pleased  to  know  from  my  friend
 Shri  Gadgil  that  he  ‘s  afraid  that  the
 control  of  the  Government  of  India
 over  the  Industrial  Finance  Corpora-
 tion  and  other  State  Corporations  like
 the  Sindri  Fertilizer  Factory,  the  Peni-
 cillin  Factory,  the  Telechone  Company
 and  others.  is  not  adequate.  I  find  in
 th's  Bill  that  the  Finance  Ministry  has
 introduced  the  Auditor-General  to
 controfthe  accounts  of  the  Corporation.
 My  friend  Mr.  08073  kriows  that  this
 was  the  first  big  Bill  introduced  in
 3947  when  we  were  in  the  infancy  of
 our  Independence.  Naturally  at  that
 time  the  House  did  not  suggest,  could
 not  suggest  that  the  Auditor-General
 should  come  in.  But  Mr.  Gadszil  may
 recollect  that  when  his  next  Bill,  the
 Damodar  Valley  Corporation  Bill,  was
 Antroduced  some  of  us  insisted  that  it
 should  not  only  pay  income-tax  but
 that  it  should  be  subjected  to  the  con-
 trol  of  the  Auditor-General.  I  am
 divulging  no  secret.  but  in  the  Publilc
 Accounts  Committee  this  aspect  of  the
 question—the  authority  of  the  Comp-
 troller  and  Auditor-General  over  State
 Corporations  and  purchase  of  Govern-
 ment  shares  In  other  Companies--we
 have  discussed  very  often.  We  have
 discussed  it  with  representatives  of
 the  Finance  Ministry  and  we  have
 tentatively  come  to  the  conclusion  that
 the  Auditor-General  must  be  associat-
 ed.  The  Auditor-General  has  often
 exoressed  the  view  that  whenever  the
 Government  of  Ind’a  have  a_  State
 Corporation  they  should  introduce  a
 Bill  on  the  floor  of  the  House,  as  jn  the
 case  of  the  Damodar  Valley  Corpora-
 tion.  and  every  such  State  Corporation
 should  be  governed  by  8  statute  of
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 this  House  and  the
 should  have  full
 lacuna.  If  my  friends.  in  the  Finance
 Ministry  were  alert  and  alive  they
 would  have  broughtearlier  an  amendin,
 Bill  for  having  the  Auditor-General’s
 control  although  I  know  the  Auditor-
 General  occasionaily  takes  notice  of
 the  accounts  of  the  Corporation.

 My  friend  Mr.  Sarangadhar  Das—I
 find  that  he  is  not  here—referred  to
 some  textile  mill  named  ‘A’  in  Orissa.
 I  wish  to  tell  the  Rouse  that  I  happen
 to  be  a  director  of  one  of  those  two
 concerns.  (An  Hon.  Member:  Of  ’A’
 or  ‘B’?)  ‘A’.  ‘B’  is  not  finctioning.
 Most  of.  my  friends  know  that  I  am  a
 strict  observer  of  financial  rules  and
 principles.  When  the  Finance  Cor-
 poration  sinctioncd  some  _  loan,  of
 course  on  mortgage  of  property—not
 through  the  charity  of  Mr.  Shri  Ram
 or  throuzh  the  charity  of  the  managing
 director  of  the  Finance  Corporation——-
 I  felt  that  ail  the  conditions  of  the
 Industrial  Finance  Corporation  Act
 were  being  fulfilled.  I  never  felt  at
 that  time—I  ama  very  _  suspic’ous
 man;  the  Chairman  of  the  Public
 Accounts  Committee  has  to  be  a  very
 suspicious  man-—and  I  never  felt  that
 any  underhand  work  was  there.  This
 is  ty  the  by.  But  I  wish  to  tell  the
 House  that  at  no  stage,  the  Industrial
 Finance  Corporation  has  advancei
 money  in  the  air:  A  passage  was
 quoted  from  the  Chairman’s  speech
 that  somewhere  money  had  been
 advanced  without  any  _  security  or
 credit.  It  is  for  my  _  friend  Mr.
 Tyagi  to  examine  and  see  why  it  was
 done.  The  whole  Executive  Com-
 mittee  of  the  Board  or  the  Managing
 Director  should  be  punished  if  that  has
 been  done  so.

 Auditor-General
 control.  It  is  a

 Sir,  you  and  I,  you  were  the  Chair-
 man  of  the  Select  Committee  of  the
 Industrial  Finance  Corporation  Bill,
 made  tremendous  effort  to  see  that  the
 country  is  developed  industrially.  We
 were  at  the  infancy  of  our  Indepen-
 dence.  In  the  month  of  November
 947  we  wanted  rapid  industrial  deve-
 lopment  ip  the  country  while  our
 capitalist  friends—some  of  them  are  in
 this  House  went  to  America,  went  all
 over  and  canvassed  that  the  Govern-
 ment  of  India,  this  sovereign  Govern-
 ment  of  India,  will  not  be  supported
 financially  by  the  capitalist  group  of
 U.S.A.  At  that  time  we  were  depleted
 of  finances  just  after  partition  We
 demanded  that  the  Industrial  Finance
 Corporation  must  be  established.  It
 was  established.  Sir.  you  and  I  fought
 hard  for  three  months.  The  subject
 ‘was  discussed.  We  wanted  it  to  be  a
 State  Corvoration.  Mr.  Tyagi  was
 not  8  member  of  that  Committee.  the
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 Seiect  Committee.  This  is  086  frst
 Financtal  Cofporation  we  were  e@ted-
 lishing...  Mr.  Shanmukham  Chetty
 gave.-us  the  assurance  that  it  would
 soon  be  converted  into  a  State-owned
 Corporation.

 Some  of  us  are  not~at  least  I  am
 not—very  fond  of  the  capitalist  group.
 We  know  particularly  of  that  treachery
 in  1947-48  and  how  difficult  it  was  #०
 plan  development  of  industries!  But
 since  then  what  has  happened?  We
 have  established  the  Rehabilitation
 Finance  Administration  with  State
 Finance  of  Rs.  ten  crores.  Our  finan-
 ces  are  in  a  more  iiquid  state.  If  this
 Bill  is  to  be  introduced  today,  no
 Member  of  this  House,  not  even  the
 Congress  Party  Members  will  support
 this  system  of  financing;  Outsiders
 will  not  have  to  be  brought  in.

 My  friend  Mr.  Ramnarayan  Singh
 was  always  speaking  against  the  Party
 when  he  was  a  member  but  this  is  not  a
 Party  Bill.  ‘This  is  a  national  Bill.
 in  the  national  interest,  in  the  interest
 of  national  economy.  My  friends,  Dr.
 Mookerjee  and  Mr.  Hiren  Mukerjee,
 have  pointed  out  certain  defects.  The
 defects  pointed  out  by  many  Speakers,
 particularly  by  Dr.  5.  P.  Mookerjee  and
 Mr.  Hiren  Mukerjee  should  be  ana-
 lysed  and  examined.  Of  course,
 there  were  political  observations.  I
 respectfully  differ  in  certain  political
 observations.  My.  Shanmukham
 Chetty  used  to  meet  us  constantly
 and  made  us  happy  and_  contented.
 He  stated  on  the  floor  of  the  House  that
 within  five  years  the  Corporation
 would  be  nationalised.  Why  not  ace
 quire  the  shares  worth  three  crores
 of  rupees?  Why  give  subvention  for
 depreciation  reserve  and  for  guaranteed
 interest?  Why  are  the  charges  rightly
 or  wrongly  levied  by  various  party
 leaders,  by  promirent  Members  of
 this  House?  I  do  not  disagree  with
 some  of  their  observations.  I.  do  agree
 that.  there  may  have  been  jobbery  and
 partiality  in  some  cases.  I  exam'ned
 now  and  then  the  list  of  directors  in
 the  Industrial  Finance  Corporation.
 My  friend,  Mr.  Ramalingam  Chettiar
 was  a  director.  He  represented  the
 great  Province  which  you  reocresent.
 After  that  it  has.  all  gone  to  Bnmbay.
 I  find  only  one  representative  of  Bengal.
 Mr.  8,  N.  Mookerjee.  Accidentally  all

 Ea  ae
 have  come  from  Bombay

 ate,

 Mr.  Deputy-Speaker:  The  hon.  Fin-
 ance  Minister  comes  Yrom  Maharashtra.

 Shri  B  Das:  I  may  say  the  hon.
 Mynister  is  domg  a  very  thankless  task,

 Ghri  Tyagi:  There  is  also  a  possibility
 of  Indians  rising  above  provincialism.
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 Shri  B.  Das:  I  am  very  glad  Mr.
 Tyagi  says  like  that.  My  friend  haa
 still  too  much  of  over  provincialism.  I
 am  a  man  who  ls  above  provincialiam.

 Mr.  Depnaty-Speaker:  The  hon.  Mem-
 ber  will  kindly  address  the  Chair.

 Shri  8,  Das:  Yes,  Sir.  When  we  were
 ruled  by  the  foreigners  we  gave  in
 ३3934  Rs,  five  crores  to  the  Reserve
 Bank  for  its  Reserve  Fund.  if  today
 this  Industrial  Finance  Corporation  is
 made  into  a  State  Bank,  whatever  is
 wanted,  the  Government  of  India
 should  easily  sanction  it  as  Reserve
 Fund.  When  the  Finance  Corporation
 become  State-owned  there  must  be
 industrial  advisers,  Let  there  be  a
 paid  Chairman.  Today,  the  Chairman
 and  directors  are  getting  perhaps  Rs.
 00  or  200  and  travelling  allowance,
 etc.  My  hon.  friend  Mr.  K.  K.  Desai
 is  here  and  he  is  a  director.  He  may
 tell  you  what  little  remuneration  he
 gets.  It  is  better  to  have.  a  paid
 Chairman.  It  is  better  to  have  a
 managing  director  who  is  under  the
 control  of  the  Reserve  Bank  of  India,
 the  Finance  Department  and  us,  Parlia-
 ment,  rather  than  have  the  provision
 that  2/3rds  majority  of  the  directors
 and  shareholders  must  pass  a  resolu-
 tion  and  then  the  managing  director
 could  be  dismissed.  Why  this  play?
 After  all,  those  capitalists  who  worked
 against  us  in  1947-48  have  got.  the
 advantage:  not  the’  people  of  India.
 Therefore,  what  I  ask  the  Government
 of  India  is  this:  Today,  it  is  952  end.
 The  year  953  will  be  the  5th  year.
 Why  do  not  the  Finance  Ministry  or
 the  advisers  of  the  Finance  Minister
 advise  hin®that  the  assurances  which
 Mr.  Shanmukham  Chetty  gave—-he  gave
 these  assurances  here  onthe  floor  of
 the  House,  in  the  Lobby,  outside,  in
 the  Select  Committee--should  be  ful-
 filled?  The  former  Finance  Minister
 was  ag  keen  a  Congressman  as  my  hon.
 friend  Mr.  Deshmukh.  We  _  took  him
 as  a  Congress  Minister.

 Shri  K.  K.  Basu  (Diamond  Harbour):
 That  was  the  tragedy.

 Shri  R  Das:  I  have  noted  that  my
 hon.  friend  Mr.  Tyagi  wants  that  this
 Billi  should  be  passed  immediately  in
 this  House.  would  have  preferred
 a  two  days’  0  fecussion  of  the  Leaders
 of  Parties  to  settle  points  of  difference.
 This  bac  not  been  done.  We  cannot
 delay  the  Bil.  We  will  pass  it.
 I  think  the  six  months  rule  will  not
 acply  and  hooe  that  ihy  hon.  friend
 Mr.  Tyaei  will  bring  an  amending  Bill.
 in  the  next  session  to  make  this  Indus-
 trial  Finance  Corporation  a  State-own-
 ed.  Corporation.  We  have.  spent  a
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 crore  of  rupees  on  that  pre-fabricated
 housing  factory.  It  has  gone  (An
 Hon.  Member:  to  dogs.)  It  doea  not
 exist.  Some  foreigners  are  going  to.
 consider  if  it  could  function.  Always
 the  foreigner  will  come  to  rescue  of
 advise!  The  first  consideration  should
 be  our  honour,  the  honour  of  Parlia-
 ment  and  the  honour  of  the  country.
 The  promise  of  the  previous  Finance
 Minister  that  this  Industrial  Finance
 Corporation  would  be  made  State-own-
 ed,  should  be  fulfilled.  We  do  not
 want  any  outside  shareholders,  be  they
 bankers  or  insurance  men.  The  new
 Banking  Companies  Act,  gives  Gov-
 eraument  complete  controj/  over  bankers,
 They  cannot  wriggle  out  of  the  hands
 of  the  Finance  Minister  and  the  Re-
 serve  Bank.  They  will  have  to  do
 what  the  Finance  Minister  and  _  the
 Reserve  Bank  desire  them  to  do.  At
 that  time,  we  had  no  money.  But,
 now,  we  have  become  very  well  estab-
 lished.  Financially  we  are  a  success.
 Thanks  to  Mr.  Tyagi,  income-tax
 evaders  are  paying  up.  _  I  expect  they
 will  pay  more  if  he  applies  the  Pre-
 ventive  Detention  Act  and  puts  the
 evading  capitalists  in  detention.  For
 that  the  Minister  will  have  to  take
 courage  and  put  them  _  in  detention
 under  the  Act.  so  that  tax  evasion
 could  be  eradicated.

 Shri  Tyagi:  Will  there  not  be  the
 danger  of  its  being  used  by  party  in
 power  for  their  party  purposes,  if  it
 were  an  absolutely  governmenta?
 affair?  There  would  again  be  the  diffi-
 culty,  with  so  much  power  and  crores
 of  rupees  and  patronage,  perhaos  the
 party  in  power  might  misuse  that.  It
 may  not  be  better.

 Shri  B.  Das:  I  agree  that  the  Finance
 Minister  must  consider  those  aspects.

 No  State  Government  has  applied
 the  Preventive  Detention  Act  to  arrest
 corruptors  except  perhaps  Bihar.

 [SHRI  PatasKaR  in  the  Chair]
 It  was  repeatedly  pointed  out  by  Dr.  ft

 Katju  that  he  would  apply  the  Act
 against  black-marketers  and  corruptors.
 But,  this  has  not  been  done.  Why
 are  Governments  afraid?  The  whole
 House--I  can  assure  on  behalf  of  Mr.
 Hiren  Mukerjee  also  that  he  will  give
 his  full  support—will  support  the  Gov-
 ernments  }f  they  arrest  black-mar-
 keters.  There  will  then  be  no  black-
 marketing  or  corruption  in  India.

 Babu  Eamnarayan  Singh:  How  will
 you  then  fight  election?

 Shri  8.  Das:  As  if  my  election  Is  in
 my  hon.  friend’s  hands!  -It  will  be
 five  Yearg  hence.
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 Some  observations  have  been  niade
 about  foreign  financing  from  World
 Bank,  about  limitation  to  one  crore  to
 one  party  ets.  Though  I  agree  with
 the  limitation  at  one  crore  of  rupees,
 I  suggest  that  there  should  be  an
 amendment  that  a  crore  of  rupees
 should  be  given  only  to  the  shipping
 companies  when  the  Finance  Minister
 approves  of  it.  I  know  very  few
 shipping  companies  who  pay  any  divi-
 dends.  I  want  the  Finance  Minister
 and  particularly  this  Corporation  not
 to  advance  money  as  loans  for  ships,
 unless  there  is  any  hope  that  shipping
 companies  will  pay  dividends.  Some
 shipping  companies  do  not  pay  any
 dividends.  It  is  all  eaten  away  py
 the  managing  agents;  or  what  happens,
 God  alone  knows.  That  point  should
 be  carefully  considered.  Apart  from
 the  recommendations  of  the  executive
 committee  of  the  Corporation,  the
 Finance  Minister  must  examine  the
 question  of  advance  to  shipping  com-
 panies.  We  are  all  afraid  of  inflation.
 We  are  going  to  in:«rease  inflation  if
 we  go  on  advancing  :noney  through
 this  subsidiary  bank  the  Industrial
 Finance  Corporation  to  concerns  that
 will  not  earn  profits.  Of  course,  I
 recognise  that  shipping,  banking  and
 insurance  are  the  three  main  items  of
 yardstick  of  our  sovereignty.  Without
 these  we  cannot  be  a  great  nation.  Let
 us  give  it  in  one  lump  sum  grant.  Let
 us  purchase  shios  in  addition  to  what
 we  build  at  Vizagapatam.  India  did
 not  buy  in  1948-49  when  good  offers
 came  from  Japan.  Good  offers  came
 from  America  also.  Now,  of  course,  we
 will  buy  ships  at  higher  prices,  Let  us
 make  a  present  of  them  and  let  us
 make  the  country  know  that  it  is  subsi-
 dy  to  the  shipping  industry.  Let  us  not
 clothe  it  in  the  language  of  an  Act  and
 make  the  Industrial  Finance  Corpora-
 tion  subject  to  the  criticisms  that  I
 am  anticipating  and  that  I  am  levelling
 today,

 .
 I  support  the  Bill  and  I  hope  my

 hon.  friends  Mr.  Tyagi  and  Mr.  Shah
 will  fulfil  the  assurance  given  by  Mr.
 Shanmukham  Chetty  and  bring  an
 amending  Bill  in  the  next  session  to
 make  the  Industrial  Finance  Corpora-.
 tion  a  completely  State-owned  institu-
 tion  with  a  paid  Chairman  §  and  not
 with  a  plutocrat  as  8  part-time  Chair-
 man.

 Shri  द  B.  Gandhi  (Bombay  <lty—
 North):  I  wish  to  begln  by  saying  a
 good  word  for  the  Industrial  Finance
 Corporation.  I  think  it  is  constitut-
 ed  on  sound  and_  enterprising  lines.
 On  an  impartial  assessment  of  its
 functioning  during  the  last  four  years
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 of  its  existence,  it  will  be  found  that
 it  bas  done  exceedingly  well  It  pro-
 mises  to  00  better  in  .the  years  to
 come.

 In  the  debate  that  has  been  going
 on  here  for  the  past  few  days,  many
 things  have  been  said  in  criticism  of
 the  working  of  this  Corporation.
 Some  harsh  words  hav2  also  been  said
 about  the  management  of  this  Corpora-
 tion.  These  are  serious  matters  and  they
 ought  to  be  considered,  and  I  propose
 to  deal  with  a  few  of  them  before  I
 sit  down.  But,  above  all,  let  us  re-
 member  one  thing,  that  this  Corpora-
 tion  is  doing  good  work,  that  it  is  do-
 ing  necessary  work  and  we  ought  to
 help  it  in  the  manner  proposed  in
 this  amending  Bill.

 Now,  I  will  have  to  be  a  little  abrupt
 in  my  approach  for  want  of  time.
 Among  the  several  ways  in  which  we
 wish  to  help  this  Corporation,  there  is
 one  way  and  that  is  to  give  it  increased
 finances,  We  are  trying  to  do  that  by
 amending  section  27  of  the  original
 Act.  The  amendment,  or  rather  the
 principal  amendment  that  matters  in
 the  amending  Bill  before  this  House  is
 sub-section  (2)  of  the  new  section  27
 which  we  wish  to  substitute  for  the
 original  section  27  of  the  principal
 Act.  Now,  this  sub-section  provides
 for  power  for  the  Central  Government
 to  guarantee  loans  received  by  the
 Industrial  Finance  Corporation  from
 the  International  Bank  for  Reconstruc-
 tion  and  Development.  With  this  pro-
 vision  in  sub-section  (2)  of  the  new
 section  27,  the  way  will  be  open  for
 the  International  Bank  for  Reconstruc-
 tion  and  Development  to  advance  loans
 to  industries  in  India  and  for  our
 Corporation,  the  Industrial  Finance
 Corporation,  to  receive  these  loans.
 The  absence  of  such  a  provision  in  the
 original  Act  has  acted  for  all  these
 years  as  a  barrier  against  this  flow  of
 desired  investment.  The  question  that
 therefore  arises  is:  how  is  it  that  this
 provision  was  not  included  in  section
 27  of  the  original  Act?  If  we  turn  to
 the  Statement  of  Objects,  we  look  In
 vein  far  any  explanztion.  However.
 the  Statement  of  Objects,  in  utter
 frankness,  makes  one  admission  and
 that  is,  that  “this  Act  is  being  amend-
 ed  to  authorise  the  Central  Govern-
 ment  to  guarantee  the  loans”.  Now,
 we  are  waking  up  to  the  need  of  thts
 provision  at  this  late  hour.  The  only
 explanation  we  find  jis  the  exolanation.
 eiven  by  the  hon..Minister  Mr.  M.  C.
 Shah  in  his  speech.  And  he  says:

 “When  this  sectlon”-—he  is  re-
 ferring  to  section  27—“was  drafted.
 however,  the  exact  mechanism  and.
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 procedure  which  would  be  iavolv-
 ed  in  such  borrowings  were  not
 clear.”

 Now,  that  is  the  explanation,  and  i
 want  to  suggest  that  this  explanation
 does  not  convince  this  House  very
 much  because  it  is  a  thing  that  should
 have  been  very  plain  from  the  very
 beginning.  Our  country  has  been
 an  original  participant  in  the  Inter-
 national  Bank  from  its  very  inception.
 We  are  an  important  member;  we  gre
 one  of  the  five  powers  that  have  the
 Tight  to  appoint  an  executive  director,
 and  qur  executive  directors  are  there
 in  Washington  all  these  years,  and
 such  a  simple  thing  as  the  procedure,
 or  rather,  the  exact  mechanism  and
 procedure,  as  the  hon.  Minister  calls
 it,  should  be  known.  In  the  articles
 of  Agreement  or  the  Constitution  on
 which  the  International  Bank  is  based,
 it  is  clearly  stated  that  this  Bank  wiil
 be  empowered  to  advance  loans  only
 to  projects  sponsored  by  Governments.
 If.  however,  the  Bank  wishes  to  ad-
 vance  any  loans  to  industries  in  any
 country,  those  loans  have  to  be  gua-
 ranteed  by  the  Government  of  the
 country  or  by  the  Central  Bank  of  the
 Country  or  by  any  institution  equiva-
 lent  to  the  Central  Bank.  This  fact  is
 there  in  the  articles  of  Association,  or
 articles  of  Agreement.  as  they  call  them.
 This  fact  has  been  repeated  every  year
 in  the  annual  report  of  the  Internation-
 al  Bank  for  Reconstruction  and  Deve-
 lopment.  I  shal]  just  read  here  what
 appears  in  the  latest  annual  report  of
 the  International  Bank.  It  says  here:

 “In  the  first  place,  the  articles
 of  Agreement  require  that  all  loans
 to  any  non-governmental  _  bor-
 rowers  must  be  guaranteed  by
 the  Government  or  by  the  central
 bank  or  its  equivalent  of  the
 country  in  which  the  project  to  be
 financed  is  located.”

 It  has  caused  many  of  us  to  wonder
 that  our  Ministry  and  our  Secretariat
 who  are  usually  so  circumspect  and  so
 well-informed  should  have  allowed  this
 slip  in  the  original  Act  and  should  have
 put  up  this  barrier  that  has  withheld
 the  free  flow  of  these  investments
 which  would  help  otr  industries.

 f  shall  not  go  further.  But  there  is
 another  statement  in  the  Minister’s
 sveech  which  also  indicates  a  certain
 amount  of  vagueness  of  under'standixg
 of  the  exact  nature  of  the  loans  that
 the  International:  Bank  advances  and
 which  we  would  like  tn  accept  from
 that  Bank
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 In  many  of  the  notable  speeches
 during  this  debate,  a  lot  of  attention
 has  been  concentrated  on  the  distri-
 bution  or  the  way  the  funds  were  dis-
 tributed  by  our  Industrial  Finance
 Corporation  among  the  applicants  for
 loans.  There  is  a  risk,  if  we  concen-
 trate  too  much  of  our  attention  on
 this  aspect  of  the  function  of  the
 Industrial  Finance  Corporation,  of  our
 taking  a  very  one-sided  view  of  the
 real  functlon  of  the  Corporation.
 After  all.  this  Industrial.  Finance  Cor-
 Poration’s  function  is  not  similar  to
 that  of  the  Postal  Money  Order  peon
 who  goes  out  every  morning  and
 distributes  money.  No.  It  has  to  do
 something  else,  perhaps  a  little  more
 important  ‘than.  just  this  distribution
 of  funds;  and  that  is,  this  Corporation
 has  to  produce  its  own  finance.  This
 Corporation  has  to  ‘mobilise  the  sav-
 ings  of  the  community.  This  Cor-
 poration  has  to  direct  these  mobilised
 savings  for  the  use  of  industry.  That
 is  precisely  what  it  does.  This  is  not
 a  Corporation  like  the  Export  Import
 Bank  eft  Washington  which  is  com-
 pletely  owned  by  the  Government  of
 the  country.  After  ali,  in  its  Rs.  five
 crores  of  paid-up  capital.  the  Govern-
 ment  has  contributed  only:  Rs.  one
 crore.

 Mr.  Chairman:  May  I  suggest  to  the
 hon.  Member  to  be  rather  brief  so  that
 I  can  just  accommodate  another  Mem-
 ber  for  some  minutes  more.

 Shri  V.  B.  Gandhi:  So.  this  Corpora-
 tion  ts  after  all  a  credit  institution.
 and  we  are  fortunate  that  we  should
 have  here  men—it  is  a  big  job—big
 enough  to  handle  that  job.  J  shall
 only  come  to  the  last  point,  and  that
 ls  about  this  usual  suggestion  of  there
 being  always  some  connection  between
 any  investments  that  come  out  of
 America,  and  _  imperialism.  I  am
 referring  to  the  speech  of  the  hon.  Mr.
 T.  Chaudhuri,  as  also  of  the  hon.
 M  i  H.  N.  Mukerjee.  Here  we  are
 not  dealing  with  the  American  Govern-
 ment.  We  are  onty  dealing  with  the
 International  Bank.  And  the  Inter-
 national  Bank  is  not  an  American
 Government  institution.  It  is  owned
 by  54  countries;  there  is  so  much  taik
 of  American  control,  but  let  us  not
 forget  the  fact  that  so  far  as  control  of
 this  institution  is  concerned,  67  per
 cent.  of  the  voting  is  in  non-American
 hands.  803  we  are  an  important  mem-
 ber  of  the  International  Bank.  Shri
 Hiren  Mukerjee  gave  the  House  an
 impression  that  all  these  loans  and
 advances  made  by  the  Intefpationat
 Bank  are  what  are  generally  known
 as  tied  loans.  that  is  to  say.  with  a
 condition  attached  that  they  shall  be

 +
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 spent  only  in  purchasing  Arsherican
 materials  in  America.  Now  .§I  shall
 only  have  to  quote  a_  few  figures  ‘to
 prove  that,  it  is  not  50.

 Pandit  S.  C.  Mishra  (Monghyr
 North-East):  At  least  this  one  is.

 Shri  V.  B.  Gandhi:  I  am  quoting
 from  the  last  annual  report  of  the
 International  Bank.  It  says:

 “The  equivalent  of  49  milion
 doliars  was  repayable  in  Belgian
 francs.”

 Which  means  that  purchases  were
 made  in  Bejgiurn,  and  that  the  amounts
 will  go  to  Belgium.  It  further  says:

 Cees  Belgian  francs,  Canadian  dol-
 lars,  Danish  kroners,  French
 francs.........  9

 In  all  there  are  nine  currencies  in
 which  these  loans  are
 meaning  thereby  that  the  amounts
 were  disbursed  in  those  countries.

 So  far  as  the  raising  of  the  capital
 is  concerned,  this  Bank  issues  bonds
 not  only  in  America.  but  recently  it
 issued  toans-  or  bonds  and  raised  50
 million  Swiss  francs  in  Switzerland,  a
 few  million  dollars  in  Canada.  and  in
 other  currencies  in  other  countries.

 Mr,  Chairman:  Is  Mr.  Jaisoorya
 likely  to  finish  within  ten  minutes?  At
 four  o’clock,  the  hon.  Minister  is  to  he
 called.

 Dr,.  Jaisoorya  (Medak):  It  is  now
 seven  minutes  to  four,  and  I  shall  take
 just  ten  minutes.  not  a  second  less  nor
 more

 The  matter  is  very  simple.  Have
 we  in  this  House  got  any  jurisdiction
 over  the  Industrial  Finance  Corpora-
 tion  or  not?  Under  sub-section  (2)  of
 the  proposed  section  27,  the  Central
 Government.  may,  where  necessary,
 guarantee  all  loans  taken  by  the  Cor-
 poration  under  sub-section  (l)  as_  to
 the  repayment  of  the  principal  and  the
 payment  of  the  interest.  Again  pro-
 posed  section  27  (4)  reads:

 “Any  loss  or  profit  accruing  to
 the  Corporation  in  connection  with
 any  borrowing  of  foreign  currency
 under  sub-section  (l)}  or  its  repay-
 ment  on  account  of  any  filuctua-
 tions  in  the  rates  of  exchange  shall
 be  re-imbursed  by,  or  paid  to,  the
 Central  Government,  as  the  case
 may  be.”  i"

 In  other  words,  the  Industrial  Fin-
 ance  Corporation,  according  to  Mr
 Tyagi,  wants  tp  eat  its  cake,  and  keép
 it  at  the  same  time.  It  wants  us'to

 repayable,.

 ‘and  that  it  is  not  there
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 help  the  public,  but  in  case  anything
 goes  wrong,  we  have  to  guarantee  the
 loans,  we  ‘have  to  stand  guarantee  for
 all  this,  390  make  up  the  losses.  and
 yet  this  House  is  not  entitled  to  any
 relevant  material.  I  submit  that  if
 this  House  has  to  bear  the  responsibi-
 lity—I  mean  the  Government,  and  the
 Government  is  represented  by  this
 House—then  we  have  the  right  to  get
 any  information  we  require  as  and
 when  necessary  Now,  Mr.  Tyagi  is
 making  a  very  big  show  of  it,  and  I
 am  surprised  at  it:  Under  section  39
 of  the  Act

 “Every  Director.  auditor,  officer-
 or  servant  of  the  Corporation  shall.
 before  entering  upon  his  duties.
 make  a  declaration  of  fidelity  and
 secrecy  in  the  form  set  out  in  the
 Schedule.”

 So,  if  yesterdzy,  he  read  out  a  state-
 ment  from  the  Chairman  of  the  Indus-
 trial  Financ2  Corporation,  then  the
 Chairman  has  broken  that  oath  of
 fidelity  and  secrecy.

 Now  I  shall  come  to  another  point.
 Here  is  ithe  report  of  Industrial  Trust
 Fund  of  the  Government  of  Hydera-
 bad,  950  and  I  claim  that  we  have
 some  experience  of  industrial  financ-
 ing,  since  it  began  in  1929,  when  there
 was  no  Government  here.  (iInter-
 ruption)  I  meant  that  our  Government
 was  not  here,  I  think  it  is  obvious  that
 it  meant  national  Government.  If
 you  will  please  see  the  report  of  that
 Trust  Fund,  you  will  find  that  the
 amount  of  money  that  has  _  been  ad-
 vanced  is  there,  the  names  of  persons
 t>  whom  they  were  advanced  are  there,
 the  total  amounts  given  to  them  are
 there.  and  the  amounts  returned  are
 also  there,  and  there  is  no  secrecy
 about  it.

 Shri  Ss  S.  More:  The  Nizam  is  more
 progressive!

 Dr.  Jaisoorya:  Certainly.  It  has
 been  stated  that  the  Industrial  Finance
 Corporation  is  not  an  altruistic  body

 for  charity
 purposes,  but  that  hard-headed  busi-
 nessmen  are  going  to  get  finance,  and
 are  going  to  loan  it  out  at  5%  or  six
 per  cent.  interest.  But  I  was  sur-
 prised  to  find  that  the  profits  were
 only  Rs.  nine  iakhs,  and  that  is  for  an
 investment  of  Rs.  eleven  crores;  where-
 as  for  our  Industrial  Finance  Corpo-
 ration  :n  Hyderabad,  it  was  only  Rs
 5-07  crores.  and  our  profits  were  also
 Rs.  nine  lakhs  for  the  {fst  half  year
 4950  That  means,  for  exactly  half
 the  amount  of  investment,  we  got  the
 same  interest  in'six  months,  and  that
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 is  in  what  you  call  an  inefficient  Gov-
 ernment,  People  say  tbat  private
 capital  is  very  efticient,  and  I  am  sur-
 prised  to  bear  that.

 Secondly,  we  in  Hyderabad  never
 said  that  we  are  nere  only  tor  the  pur-
 pose  ot  shrewd  business.  This  Corpo-
 rétion  of  ours  was  formed  so  that  the
 income  could  be  utilised  for  the  deve:
 Jopment  of  cottage  industries,  indus-
 trial  experiments  and_  exhibitions,
 industrial  investigations  and  survey,
 grants  to  assist  industrial  and  techni-
 fal  research  and  scholarships  to  young
 men  to  obtain  industrial  training  i
 India  and  abroad.

 Now  there  is  another  peculiar  point.
 In  7929  when  we  started,  we  bad  an
 investment  of  only  Rs.  59,93,000,  and
 there  were  no  further  investments.
 Today,  from  the  income  of  the  last
 sO  many  years,  our  capital  is  Rs.
 5,76,81,303,  I  am  really  surprised  at
 the  inefficiency  of  this  Industrial
 Finance  Corporation  at  the  Centre.

 A  great  fetish  has  been  made  of  the
 fact  that  the  names  cannot  be  disclos-
 ed,  that  they  are  secret.  That  is
 something  very  funny,  From  the
 report  we  find  that  cotton  textiles  baa
 received  Rs.  204  lakhs.  We  tried  our
 best  and  we  looked  up  the  balance-
 sheets  of  almost  all  important  textile
 mills,  but  we  could  not  find  in  theif
 debit  side,  any  mention  of  the  fact
 that  they  have  taken  loans  from  the
 Industrial  Finance  Corporation.  I  do
 not  know  which  mills  had  received
 them.  They  are  not,  at  any  rate,  the
 old  established  big  mills  that  we
 know.  It  is  for  my  hon.  friend  to
 tell  us  where  they  are  from.  Secondly,
 -~he  can  correct  me  if  I  am_  wrong,
 and  he  can  deny  my  statement  if  I
 am  wrong—ceramics  and  glass  had
 received  Rs.  9  lakhs.  Out  of  that
 the  Glass  Factory  in  Calcutta—please
 correct  me  if  I  am  wrong—has  receiv-
 ed  Rs.  50  lakhs.  Kindly  tell  me  who
 are  the  directors  of  that,  and  who  were
 the  directors  of  that.

 Dr.  S.  P.  Mookerfjee  (Calcutta  South-
 East):  I  have  got  a  telegram  with  me
 here.  Hon,  Member  might  read  it
 out,  without  mentioning  the  name.

 De.  Jalsoorya:  “Loan  Forty  Lakhs
 to  Sodepur  Glass  Works.’  Then,
 Kirloskar—I  did  not  want  to  mention
 the  name.  but  I  know  for  a  fact—has
 received  Rs.  50  lakhs.  Kindly  ask  the
 Gcvernment  to  Inquire  bow  many  oil
 engines  Kirloskar  bas  actually  manu-
 factured.  Only  some  outer  shells  they
 have  manufactured.  and  they  are  get-
 ting  unlimited  steel  quota.  These  are
 things  that  are  happenlng.
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 Shri  Tyagt  This  glass  works  has
 been  taken  over  by  the  Government.

 Dr.  Jaisoorya:  I  have  told  you  what
 I  know.

 Shri  B.  S..Murtby  (Eluru):  When
 the  loan  has  been  swallowed.

 Dr.  Jaisourya:  It  is  surprising  that
 an  oil  mill  has  received  Rs.  <«,50,000,
 when  there  is  a  glut  of  oil  mills.
 Cotton  textiles  have  received  Rs.  205
 lakhs,  and  once  again  it  is  the  same
 thing  I  am_  surprised  at  the  lack  of
 business  acumen  that  is  evident  here.
 ane@y  say:  “You  stand  guarantee
 for  this,  you  stand  guarantee  for
 that:  but  we  will  not  teil  you
 what  are  going  to  06०  with
 your  money”.  That  is  a  rather  sur-
 prising  position.  I,  therefore,  think
 that  either  we  refuse  to  foot  the
 bill  or  that  we  have  the  right  to  ask
 for  information  as  and  when  we  like.

 4  PM.

 Finally,  one  word  about  this  ques-
 tion  of  foreign  loans.  Opinions  are
 divided.  You  may  say  what  you
 like.  Mr.  Hiren  Mukerjee  may  quote
 chapter  and  verse  There  is  a  whole
 book  which  appeared’  yesterday:
 Amierican  Shadow  over  India.  Any-
 body  can  read  it.  All  the  facts  are
 there.  But  it  seems  to  me  that  our
 Government  has  made_  up  its  mind.
 It  is  hke  that  chaste  young  matron  in
 Byron’s  Don  Juan:

 “One  hand  she  put  ‘in  his;  she
 thought  it  was  her  own.”

 Pandit  S.  C.  Mishra:  I  want  to
 make  a  submission,  Sir.  I  am  not
 spoiling  for  a  fight,  but  I  want  to  make
 a  submission.  The  Deputy-Speaker
 had  said  that  if  a  Member  wished  to
 speak,  he’  should’  stand  up.  From
 beginning  to  the  end  ॥  have_  been
 standing  up  and  sitting  down,  Sir.  I
 find,  that  a  monopoly  Is  being  created
 here  in  the  House.  This  monopoly
 should  not  be  allowed  to  grow.

 Mr.  Chairman:  I  sympathise  with
 the  hon,  Member,  thet  he  was  not  able
 to  catch  the  eye  of  the  Chair.  But  २
 think  it  is  not  proper  to  say  that  there
 is  a  sort  of  monopoly.  There  is  no
 corporation  here.  Of  course,  so  far
 as  he  is  concerned;  I  sympathise  with
 him,  but  there  might  be  many  others
 also  like  him.  .

 hri  M:  0,  Shah:  I  have  heard  for
 the  last  few  days  the  speeches  on  this
 Bill  of  my  hon  friends’  with  rapt
 attention.  I  thought  that  this  was  a
 very  simple  Bil]  and  pethaps  it  would
 not  evoke  so  much  discussion.  I  have
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 found  that  the  proposals  in  the  amend-
 ing  ill  have  not  deen  toucned  upon
 except  by  two  or  three-hon.  friends,
 but  the  whole  discussion  has  been
 centred  round  the  names  to  be  given
 out  to  the  House.

 The  working  of  the  Industrial  Fin-
 ance  Corporation  has_  been  discussed
 and  it  is  quite  natura]  that  when  an
 amending  bili  comes  before  the  House
 Members  should  discuss  the  working
 of  the  Corporation.  But,  I  am  sorry
 to  tind  that  instead  of  discussing  the
 principies  of  the  amending  Bill,  we
 have  discussed  a  good  deal  about  this
 matter.  It  would  nave  given  me  great
 pleasure  to  disclose  the  names  ot  all
 the  industrial  concerns  who  had  taken
 loans  from  the  _  Industrial  Finance
 Corporation,  if  it  were  possible  for  me
 to  do  so.  I  had  to  follow  the  policy
 that  has  been  accepted  by  this  House.
 In  3949  a  question  was  raised  here  on
 the  floor  of  the  House  and  Dr.  John
 Matthai,  the  then  Finance  Minister,
 observed  in  the  same  way  in  which
 the  Minister  recently  answered  the
 question  on  this  subject.  Reports
 were  published  in  1951.  The  amend-
 ing  Bill  was  there  and  still  this  ques-
 tion  was  never  raised  on  the  floor  of
 the  House.

 And  so,  it  was  very  difficult  for  me
 to  deviate  from  the  policy  already
 followed  by  the  Finance  M  lniater  and
 the  Prime  Minister  has  already  as-
 sured  the  House  that  after  the  return
 of  the  Finance  Minister  this  question
 would  be  9  up  and  in  consultation
 with  the  representatives  of  the  House
 this  matter  would  be  decided.

 I  thought  that  the  House  would  be
 satisfied  with  the  Prime  Minister’s
 assurance  and  the  assurance  of  my
 colleague,  Shri  Tyagi,  that  if  any
 question  was  raised  with  regard  to
 favouritism  or  nepotism  or  partiality.
 he  was  prepared  to  look  into  that  and
 to  satisfy  the  House  on  that  subject.

 I  have  been  in  office  for  only  a  short
 period  and  since  the  time  I  have  taken
 over  office  I  have  been  dealing  with
 this  Industrial  Finance  Corporation.
 The  amending  Bil]  was  to  be  brought
 in.  I  have  looked  into  all  the  papers
 that  were  absolutely  necessary  and
 I  have  already  told  the  House  that  I
 am  prepared  to  give  all  possible  in-
 formation,  every  piece  of  information
 that  they  want.  except  the  disclosure
 of  the  names  which  may  be  held  over
 for  sometime.  (interruptions).

 Shri  Bhsgwat  Jha  (Purnea  cum
 Santal  Parganas):  On  8  point  of
 information,  Sir.........
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 Mr.  Chairman:  Order,  order.:  The
 hon.  Minister  is  not  prepared  to  yield.
 Let  him  proceed.

 Shri  M.  C.  Shah:  I  have  found  that
 there  has  been  some  coniusion'§  ot
 thought  with  regard  to  the  objectives
 for  wnich  tne  Industria]  finance  Cor-
 poration  was  a  estaolisnea.  from
 tne  speech  of  my  irenu,  wis.  More,  ६
 can  understand  that  tnere  has  been
 some  contusion  of  thougnt.  Tne  Indus-
 trial  Finance  Corporation  was  estab-
 lished  to  help  those  industries  wnich
 were  establisned  or  were  in  the  pro-
 cess  of  being  established.  The  anaus-
 trial  Finance  Corporation  never
 thought  inat  it  could  cater  to  the
 entire  industrial  needs  ot  industrial
 finance  of  the  country.  ‘Ineretore,
 in  the  original  BR)  it  was  provided
 that  the  loans  were  to  be  given  to  the
 joint  stock  limited  companies—com-
 panies  which  had  registered  under  an
 Act  of  the  Centrai  Legislature  or
 under  an  Act  of  the  Provincial  Legfs-
 latures  or  under’  the  Co-operative
 Societies  Act  and  engaged  in  the
 manufacture  or  processing  of  goods,
 for  mining  and  for  generation  of
 electricity  or  power.

 Here  much  has  been  made  about  the
 industries  which  were  given  help  and
 which  were  not  given  help.  It.  has
 been  said  that  new  industries  were
 not  given  help.  My  hon.  friend,  Dr.
 Lanka  Sundaram,  referred  to  the
 remarks  in  my  speech’  when  I  said
 that  this  Industrial  Finance  Corpora-
 tion  had  to  supplement  the  capital
 which  was  not  available  or  when
 accommodation  could  not  be  had  from
 commercial  banks  or  from  the  capital
 market.  I  maintain  that  this  Indus-
 trial  Finance  Corporation  with  its
 limited  resources—only  five  crores
 paid  up  capital—has_  tried  to  serve
 the  economy  of  the  country  to  the
 best  of  its  ability.

 I  shall  come  to  the  working  of  the
 Corporation,  to  certain  criteria  and  to
 certain  questions  posed  by  my  vener-
 able  friends,  Dr.  Syama  Prasad
 Mookerjee,  Dr.  Krishnaswamy  and  Dr.
 Lanka  Sundaram,  very  soon.  But  be-
 fore  that,  I  repeat  what  I  said  in  the
 beginning,  that  the  Industrial  Finance
 Corporation  is  to  supplement’  the
 finances  rather  than  provide  all  the
 finances  of  the  _  industrial  concerns.
 In  1946,  in  the  post-war  period,  50
 many  entrepreneurs  had  just  estab-
 ished  certain  concerns.  They  had
 raised  capital.  They  had  ordered  out
 capital  goods.  They  had  _  just
 purchased  lands  on  which  to  con-
 struct  buildings,  and  because  of  cer-
 tain  circumstances,  because  of  the
 rise  in  the  cost  of  capital  goods  as
 well  as  the  rise  in  the  cost  of  putting
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 up  buildings  and  ail  those  things,  they
 found  that  the  capital  was  short  and
 they  could  not  go  along  with  their
 industries.  Therefore,  at  that  time
 the  Industrial  Finance  Corporation
 came  in  and  just  helped  those  indus-
 tries  to  complete  their  plans  and
 get  running.

 My  learned  friends  have  made  so
 much  about  the  working  of  the
 Industrial~Finance  Corporation  and
 about  the  help  given  to  the  new  indus-
 tries  and  to  the  industries  that  are
 established.  I  will  give  the  figures,
 which  I  have  already  given.  The
 Corporation  had  up  to  the  end  of
 October  1952  sanctioned  03  losns
 aggregating  Rs.  15.28,70,000.  Of  these,
 Rs.  5,78,70,000  were.  for  new  types  of
 industries.  The  capital  collected  by
 these  new.  industrial  concerns  was
 then  13,71,58,000,

 Besides  this,  the  Corporation  has
 sanctioned  loans  aggregating  to  four
 crores  and  thirteen  lakhs  for  new
 industrial  establishments  to  add  to
 the  installed  capacity  in  the  country.
 For  those  concerns  which  were  estab-
 lished  and  which  had  to  change  their
 machinery  or  to  add  further  machinery
 or  to  modernise  the  machinery,  the
 Industrial  Finance  Corporation  has
 given  five  crores  and  thirty-one  lakhs.
 All  this,  the  paid  up  capital  of  all
 these  concerns  you  will  see,  Sir,  has.
 come  to  Rs.  30,81,92,000.  It  will  be
 seen  that  to  the  companies  with  an
 eggregate  paid  up  capital  of  Rs.  30
 crores,  the  Industrial  Finance  Corpo-
 ration  has  sanctioned  Rs.  15,22,70,000
 and  this  will  bear  me  out  when  3)
 say  that  the  Industrial  Finance  Cor-
 poration  was  meant  to  supplement  the
 capital  of  those  industrial  concerns.

 There  are  certain  suggestions  made
 by  the  hon.  Members  that  the  report
 should  contain  more  detailed  informa-
 tion.  I  entirely  agree  with  them  and
 the  Government  will  issue  ‘instructions
 to  the  Industrial  Fiance  Corporation
 to  give  this  information  industry-wise,
 State-wise  and  region-wise,  new  indus-
 tries  and  old  industries  which  require
 certain  more  facilities  to  modernise
 their  machinery.  I  have  got  the
 information  region-wise.  Some  hon.
 Members  suggested  that  this  helo
 should  be  given  to  parts  where  it  is
 absolutely  necessary,  rather  to  back-
 ward  areas.  It  may  be  remembered
 that  this  Industrial  Finance.  Corpora-
 tion  Act  was  passed  in  948  and  at
 that  fime  the  Part  B  States  were  not
 included  therein.  They  _  integrated
 onlv  afterwards  and  so.  b¥  an  Act  of
 95l.  those  Part  B  States  became
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 eligible  for  this  help.  When  I  read  out,
 the  statemetit,  you  will  find  ‘out  that
 the  Industrial  Finance  Corporation  hes,
 tried  Its  level  best  to  help  those  cor
 cerns  in  the  backward  areas  too.  At.
 the  same  time  I  will  read  something.
 from  the  report  which’  will  satisfy
 the  hon.  Membera  about  the  criterion
 or  the  policy  followed  by  the  Indus-
 trial  Fmance  Corporation  in  consider-
 jing  the  applications  and  granting  the.
 loans.  If  my  hon.  friends  will  take
 a  clearer  view  of  the  whole  thing.
 then  they  will  consider  that  the  Indus-
 trial  Fimance  Corporation  is  working.
 on  sound  lines.

 I  am  giving  out  the  figures  region-
 wise,  Bombay  gets  Rs.  4,5,50,000,—
 Textile  machinery  Rs.  ६  lakhs,
 mechanical  engineering  Rs.  26.50.
 lakhs,  electrical  engineering  Rs.  69
 lakhs,  cotton  textiles  only  Rs.  28,
 lakhs.  My  friends  have  suggested
 that  no  cotton  textiles  should  be  given.
 loans  in  Bombay  and  Ahmedabad  and
 they  must  be  located  in  other  places
 where  it  is  absolutely  necessary  like
 Bengal,  Orissa  and  other  places.  So,
 the  cotton  textilé  industry  is  gétting
 only  Rs.  28  lakhs,  rayon  industry  Rs.
 50  lakhs,  chemicals  Rs.  four  lakhs.
 ceramic  and  glass  industry  Rs.  20
 lakhs,  non-ferrous  metals  Rs.  30  lakhs,
 iron  and  steel]  engineering  Rs.  38  lakhs,
 sugar  industry  Rs.  40  lakhs—this
 amount  has  been  passed  on  to  Maha-
 rashtra  and  that  also  given  to  the  co-
 operative  sorieties  of  farmers.  Then
 paper  industry  Rs.  24  lakhs,  automobile
 tractor  industry—about  wach  it  has
 been  said  that  the  Fiscal  Commission
 has  already  stated  that  it  should  be
 supported—Rs.  50  lakhs......

 Dr.  S.  P.  Mookerjee:  Are  these
 amounts  paid  or  sanctioned?

 Shri  M.  0.  Shsh:  I  am  reading  the
 sanctioned  amounts.  I  will  then  come
 to  the  point  why  all  these  sums  have
 not  been  availed  of.

 Then  we  come  to  Bihar.  Bihar  is
 also  an_  industrially  backward  State.
 There,  for  electrical  engineering  we
 have  given  twelve  lakhs  of  rupees,  for
 ceramic  and  glass  Rs,  50  lakhs,  for
 iron  and  steel  Rs.  2.50  lakhs  etc.
 Then  comes  Madhya  Pradesh.  There,
 for  cdtton  textiles  Rs.  23.75.000.  for
 ceramic  and  glass  Rs.  six  lakhs.  Pun-
 jab  also  is  given  for  woollen  textiles
 Rs.  ten  lakhs.  chemicals  Rs.  ten  lakhs.
 Then  for  Madras  textiles  Rs.  11.50,000.
 chemicals  Rs.  30  lakhs.  cement  Rs.  40
 lakhs.  sugar  industry  Rs.  35  lakhs.  My
 friend  Shri  Sarangadhar  Das  made  a
 point  thatthe  sugar  industry  should
 not  be  helped.  He  said  that  {f  it  is  in
 the  south  he  will  be  happy.  I  think
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 he  will  be  happy  when  he  knows  that
 all  this  is  giv  to  the  south.  Then,
 U.P.  Cotton  textiles,  Rs.  40.50  lakhs,
 chemicals  Rs,  4,50,000,  oil  miills  Rs,
 2,5U,U00,  Orissa  also  gets  for  cottou
 textiles  Rs.  50  lakhs,  electric  power
 Rupees  nine  falths.

 A  point  has  been  made  by  my  hon.
 friend  Mr.  Guha  that  West  Bengal  was
 not  very  much  looked  after.  if  you
 just  see  this  you  will  find  that  Bengal
 is  given  Rs.  2,50,00,000.  Cotton  textile
 machinery  Rs.  50  lakbs,  mechanical
 engineering  Rs,  38-50  lakhs.

 Shri  A.  C.  Guha  (Santipur):  May  l]
 know.  out  of  these  amounts,  what
 amounts  have  gone  to  the  concerns  3n
 which  some  ot  the  big  men  of  the
 Corporation  are  interested?

 Mr.  CBairman:  Order,  order.  Let
 the  hon.  Minister  proceed.  I  find  the
 hon.  Minister  is  giving  some  informa-
 tion  and  some  figures.  I  find  that
 there  is  a  sort  of  humming  noise  in  the
 House  and  that  Members  are  not  listen-
 ing  to  it  with  interest.  I  would  there-
 fore  request  that  when  he  is  giving
 facts  and  figures  we  should.  all  be
 rather  patient  and  not  talk  amongst
 ourselves.  Let  him  proceed.

 Dr.  S.  P.  Mookerjee:  He  is  reading
 very  fast.  We  have  not  got  the  figures.

 Mr.  Chairman:  I  will  request  the
 hon.  Minister  to  read  slowly  so  far  as
 the  figure  portion  is  concerned.

 Shri  A.  C.  Guha:  Moreover,  I  submit
 that  when  some  figures  are  given,  we
 may  ask  for  some  clarification.

 Mr,  Chairman:  I  would  make  one
 suggestion.  I  find  that  there  are  some
 hon.  Members  who  are  very  keen—and
 naturally  so—to  obtain  more  clarifica-
 tion.  I  do  not  object  to  it,  but  I  am
 trying  to  see  that  first  of  all  we  get
 the  fullest  possible  information  from
 the  hon.  Misister  and  we  proceed  in  a
 proper  atmosphere.  Instead  of  inter-
 rupting  the  hon.  Minister  at  this
 stage  when  he  is  giving  facts  and
 figures,  let  us  wait  till  he  finishes  and
 afterwards  if  any  hon.  Member  wants
 clarification  he  may  put  a  _  question
 and  if  the  hon.  Minister  is  able  to
 clarify,  let  him  clarify.  If  he  is  not
 prepared  to  do  so,  then  let  us  proceed
 without  the  clarification,  I  think  that
 that  would  be  the  corfect  procedure.

 Dr.  8,  P.  Mookerjee:  I  suggest  that
 this  statement  may  be  laid  on  the
 Table  so  that  we  may  refer  to  it  later
 on.  वि

 3  DECEMBER  952  Corperation  (Amend-  =  554
 ment)  Bill

 Shri  M.  C,  Shah:  To  continue,  the
 figures  for  West  Bengal  are  as  follows:

 Cotton  textiles  Rs.  31  lakhs...
 Chemicals  Rs.  22:50  lakhs..
 Ceramics  and  glass  Rs.  34  lakhs.
 Non-ferrous  metals  Rs.  5  lakhs.
 Aluminium  Rs.  50  lakhs,

 Then  I  pass  on  to  Rajasthan,  which
 is  a  very  backward  area  and  it  came
 into  the  sphere  of  the  Corporation
 only  in  1951.  The  figures  for  this.
 State  are  as  follows:

 Cotton  textiles  Rs.  20  lakhs.
 Mining  Rs.  30  lakhs.

 Then,  take  Saurashtra.  It  also  came
 within  the  purview  of  the  Corporation
 only  in  95l.  The  figures  for  this
 State  are  as  follows:

 Woollen  textiles  Rs,  25  lakhs..
 Chemicals  Rs.  65  lakhs.
 Cement  Rs.  50  lakhs.

 Then,  Madhya  Bharat  got  Rs.  three-
 lakhs  and  50  thousand.  Travancore-
 Cochin  got  ahout  Rs.  65-50  lakhs  for
 electrical.  engineering,  chemicals  and.
 cement.  Mysore,  although  it  is  a
 very  much  _  industrialised  part,  got
 Rs.  7]  lakhs.  Hyderabad  got  Rs.  46
 lakhs  for  the  sugar’  industry.  So,
 incidentally  may  say  that  all  the  loans
 for  the  sugar  industry  have  been  given
 for  the  southern  States.

 My  learned  friends  Dr.  S.  P.  Mooker-.
 jee,  Dr.  Krishnaswami  and  _  perhaps
 Dr,  Lanka  Sundaram  asked  a  number:
 of  questions:  what  is  the  policy  of
 this  Corporation?  Ho«  ware  the  appli-
 cations  discussed?  How  are  they
 accepted?  Is  the  overall  economic
 picture  of  the  country  borne  in  mind?
 etc.  etc.  In  reply,  I  would  refer  them.
 to  the  first  agnual  report  of  the  Indus-:
 trial  Finance  Corporation.  I  shall
 read  the  relevant  portlon  from  it,  and
 you  will  see  that  they  have  made  _  it
 absolutely  clear  how  the  loans  are
 granted.  They  say:

 “When  considering  appiications,  the
 Corporation  generally  requires  infor-
 mation  from  the’  industrial  |  concern.
 with  regard  to  various  aspects  of  the
 aplication.  It  desire  to  know—

 What  the  company  has  been  pro-
 ducing  or  what  it  proposes  to
 produce?

 What  is  the  value  of  the  security
 offered  and  what  is  the  amount
 of  loan  ४४६९0  for,  and  the
 margin  left  in  favour  of  the
 Corporation?

 What  are  the  purposes  for  which
 assistance  js  required  by  the
 company?
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 [Sbrl  M.  0.  Shah]
 The  industrial  concern  is  required

 to  state  its  requirements  under  the
 various  heads,  land,  buildings,  plant,
 machinery  etc.—

 Is  the  company  going  to  be  pro-
 perly  equipped?

 ls  the  factory  located  in  a  suitable
 place?

 Has  the  company  enough  land  on
 which  itis  going  to  erect  the
 plant?

 Has  the  company  such  title  to  the
 land  as  will  allow  it  to  create

 There  are  about  twelve  or  fourteen
 conditions.  Then  they  proceed  to
 set  out  the  criteria  for  sanctioning  the
 applications.

 “Applications  are  judged  by  the
 following  criteria:

 Nations!
 importance  of  the  indus-

 ry.

 Experience  and  competence  of  the
 management.”

 As  you  know,  this’.  is  absolutely
 necessary  if  we  take  a  realistic  view  of
 the  whole  thing.  Then:

 “Feasibility  of  the  scheme.

 Reputation  enjoyed  by’  the  pro-
 ducts  of  the  company  for
 quality.

 The  cost  of  the  scheme  as  compared
 with  the  resources  of  the
 company.

 Security  offered  and  {ts  proportion
 to  the  loan.

 Whether  the  aid  granted  is  Ilkely
 to  help  the  company  to  work
 efficiently  and  comfortably.

 Whether  the  industry  is  one  of
 those  whose’  production  ex-
 ceeds  the  country’s  require-
 ments,”

 Whenever  the  country  is  self-suffi-
 cient  in  a  certain  industry,  then  the
 Corporation  does  not  advance  loans  to

 spat
 industry.  So,  that  is  also  ther~.

 en:

 “Whether  adequate  supplies  or
 raw  materials  will  be  avail-
 able  over  a  period  of  years.”

 Thereafter,  the  schemes  are  also
 examined  and  scrutinised  by  experts
 and  only  after  all  this  the  toan  ls
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 granted.  ~All  these  details  will  de
 fotind  in  the  first  report  of  the  Indus-
 trial  Finance  Corporation.  You  can
 get  it  in  the  Parliament  Library.  I
 am  sure  the  points  raised  by  my  hon.
 friends  Dr.  S.  P.  Mookerjee  and  Dr.
 Krishnaswami  are  met  by  the  policy
 enunciated  therein  in  the  very  begin-
 ning  by  the  Corporation.

 Then,  my  hon.  friend  Dr.  S.  P.
 Mookerjee  raised  the  question  of  equity
 capital  and  he  cited  the  example  of
 the  Industrial  and  Commercial  Fin-
 ance  Corporation  of  Great  Britain.
 There  too,  I  may  point  out  that  when
 the  parent  Act  was  brought  before
 this  House  it  was  not  envisaged  to
 have  equity  capital  or  risk  capital  or
 enterprise  capital—by  whatever  name
 you  may  call  it.  Further,  with  the
 limited  resources  of  Rs,  five  crores
 paid-up  capital,  it  was  not  possible  to
 do  s0._  Besides,  the  Industrial  Finance
 Corporation  cannot  undertake  this
 risk.  It  is  well-known  that  if  the
 Corporation  were  to  organise  itself  for
 providing  equity  capital,  then  natural-
 fy  it  would  have  to  wait  for  five  or  six
 years  even  to  pay  small  dividends  and
 in  the  meanwhile  it  would  have  to  pay
 interest  on  the  capital  invested  by  the
 Central  Government,  the  Reserve  Bank,
 the  scheduled  banks,  the  insurance
 companies,  the  co-operative  societies
 and  other  investors.  At  the  same  time,
 the  Corporation  would  not  be  in  a
 position  to  get  anything  from  these
 new  ventures  even  if  they  were  to  be
 managed  in  the  best  fashion.  I  have
 enquired  about  the  Industrial  and
 Commercial  Finance  Corporation  of
 Great  Britain,  and  there  too  I  find  that
 they  subscribe  to  equity  capital  only
 in  the  case  of  very  well  established
 and  reputed  firms.  At  the  same  time,
 they  do  not  subscribe  to  equity  capital
 fust  for  promoting  the  industry.  In
 this  connection.  ,I  may  also  say  that
 the  latest  report  of  that  Corporation
 which  I  have  got  does  not  supply  so
 much  information  as_  the  report  of
 our  Industrial  Finance  Corporation.
 However,  I  do  welcome  the  sug-
 gestions  that  have  been  made
 with  regard  to  the  _  incorporation  of
 more  details  in  the  Corporation's
 reports.

 A  point  was  made  that  there  ought
 to  be  a  Development  Bank.  I  think
 Dr.  Krishnaswami  made  it.  May  J  tell
 him  that  in  the  latest  Conference
 possibly  in  Mexico—that  point  was
 maoted.  The  ovarticivation  by  the
 International  Industrial  Finance  Cor-
 poration  to  be  formed  in  equity  capital
 was  taken  up  there,  and  when  the
 proposal  came  to  the  Government  of
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 India,  the  Goverument  of  India  accept-
 ed  it  in  principle,  but  I  gather  that  the
 United  States  of  America  bad  opposed
 that  scheme.  50,  I  do  not  think  that
 that  scheme  would  ‘be  possible.  There
 is  only  one  Development  Bank,  and
 that  in  Canada,  but  there  too  all  the
 finances  are  provided  by  the  Govern-
 ment.  The  Development  Bank  can
 be  brought  into  existence  provided
 Government  are  prepared  to  finance  it
 without  interest,  because  for  some
 time  at  least  equity  capital  will  not
 bring  anything  by  way  of  return.  So,
 Tt  may  say  that  it  is  not  feasible  for  the
 Government  of  India  at  this  stage  to
 have  this  Development  Bank.

 A  question  was  raised  with  regard
 to  the  controlling  authority  by  certain
 capitalists.  It  was  said  that  the  finan-
 ces  are  controlled  by  a  certain  group
 of  industrialists.  I  am  afraid,  that  it
 is  an  imaginary  apprehension.  If  you
 look  to  the  constitution  of  the  Indus-
 trial  Finance  Corporation,  it  was  from
 the  very  beginning  envisaged  that
 private  capital  should  be  associated
 in  the  Corporation.  In  five  crores
 capiital  we  have  provided  for  2,500
 shares  for  scheduled  banks,  2,500
 shares  for  investment  trusts  and  insu-
 rance  companies  etc.  and  1,000  shares
 by  the  co-operative  societies.  At
 that  time  it  was  considered  advisable
 to  associate  people  with  business  -ex-
 perience  and  integrity  in  the  manage-
 ment  of  the  Industrial  Finance  Cor-
 poration.  It  requires  certain  technical
 knowledge.  The  Industrial  Finance
 Corporation  has  to  advance  loans  to
 industrial  concerns  and  it  is  absolutely
 necessary  that  certain  persons  know-
 ing  the  technique  of  business  and
 industry  should  be  associated  with  it.
 I  shall  presentlv  read  to  the  House  the
 names  of  the.  Directors  and  the  House
 will  find  that  there  are  only  two  indus-
 trial’sts  on  the  Board.  The  Bogard
 consists  of:

 Shri  K.  G.  Ambegaokar.  Nominat-
 ed  by  Government.

 Shri  Bhoothafingam.
 597  Khandubhai  Desai,  (who  was

 then  Member  of  the  Consti-
 tuent  Assembly).

 Mr.  Shri  Ram,  nominated  by  the
 Reserve  Bank.

 Prof.  D.  R.  Gadgil,  (It  was  said  by
 some  hon.  Members,  that
 economists  should  be  associat-
 ed  with  the  management  of
 the  Industrial  Finance  Cor-
 poration.  Prof.  D.  R.  Gadgil
 ls  a  well  known  economist  of
 India).
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 Sir  Birendra  Nath  Mookerjee,
 elected  by  the  Scheduled
 Banks.

 Shri  H.  on  Captain,  Managing
 Director,  Central  Banlc  of
 India.

 Shri  B.  K.  Shah,  General  Manager,
 New  India  Insurance  Com-
 pany.

 Shri  L.  5,  Vaidhyanathan,  Manager
 of  the  Oriental  Government
 Security  and  Life  Assurance
 Company.

 Shri  R.  G.  Saralya,  President  of
 the  Bombay  Provincial  Co-
 operative  Bank,  and

 Shri  V.  P.  Varde.

 Mr.  Sonalkar  is  the  Managing
 Director.

 If  you  see  the  directorate,  it  .will  be
 very  clear  and  apparent  that  the
 management  is  not  controlled  by  one
 or  a  fraction  of  thé  industrialists  or
 capitalists  as  was  alleged  by  certain
 hon.  Members.

 My  hon,  friend  Mr.  Sarangadhar
 Das  spoke  the  other  day  about  the
 Orissa  Textiles.  As  has  already  been
 assured  by  my  hon.  colleague  Shri
 Tyagi,  if  there  is  anything  wrong  we
 shall  enquire  into  it  and  let  the  House
 have  full  information.  It  will  be  seen
 that  the  nett  value  of  the  fixed  assets
 of  the  Orissa  Textiles  on  the  3ist
 March  952  was  of  the  value  of  Rupees
 one  crore  52  lakhs  and  325  thousand.
 The  book  value  was  Rupees  one  crore  66
 lakhs  and  50,000,  less  depreciation  of
 Rs.  i4  lakhs.  As  against  that  a  loan
 of  Rs.  50  lakhs  has  been  given.  Mr.
 Das  was  speaking  about  an  A  company
 and  about  8  8  company.  No  B&B
 company  ever  approached  the  Corpora-.
 tion  for  any  assistance.  So  far  as  the
 A  company—the  Orissa  Textiles—is
 concerned,  the  value  of  its  assets  was
 Rupees  one  crore  and  52  lakhs.  At  the
 same  time  it  was  asked,  because  the
 Orissa  Government  had  already  giver
 a  loan.  how  can  the  first  charge  be
 with  the  Industrial  Finance  Corpora-
 tion.  Whenever  the  Corporation  ad-
 vances  a  loan,  it  takes  a  mortgage  of
 all  the  assets.  In  this  case  the  Orissa
 Government,  waived  their  right.  They’
 had  advanced.a  certain  loan.  but  they
 waived  their  riszht  and  the  first  charge
 was  given  to  the  Industriat  Finance
 Corooration.  So  I  submit  that  there
 is  always  some  imaginary  misaovore-
 hension  based  on  certain  informatior
 siven  to  hon.  Members.  I  do  concede
 that  Parllament  is_  entitled  ani  the
 MembeFs  of  the  House  are  entitled  to
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 (Shri  M.  on  Shah]
 get  all  possible  information  from  the
 Ministry  of  Finance.  Ags  a  matter  of
 fact,  under  the  Industrial  Financé  Cor-
 poration  Act,  the  Goverument  of  India
 have  got  ample  powers  to  control  the
 activities  of  the  Corporation,  as|  was
 shown  by  Dr.  Mookerjee  himself.  He
 dig  absolutely  right  and  we  get.all  the
 information.  When  the  State  Finance
 Corporations  Act  was  discussed  here
 some  time  back,  the  same  points  were
 raised  and  then  Sbri  Deshmukb  -  said
 that  if  there  is  any  instance  of  favourit-
 ism  or  nepotism  or  anything  of  that
 sort,  it  was  open  to  any  Member  of
 this  House  to  go  to  him  and  just  tell
 him  and  he  was  prepared  to  enquire
 into  it.  My  hon.  colleague  Shri  Tyagi
 ‘has  already  categorically  stated  that
 if  any  hon.  Member  has  got  any  infor-
 mation  in  his  possession,  we  are  pre-
 pared  to  enquire  into  al)  those  allega-
 tions  and  to  satisfy  the  Members.

 My  hon.  friend  Dr.  Lanka  Sundaram
 raised  a  point  about  Rs.  49  lakhs  capi-
 tal  and  Rs.  50  lakbs  loans  advanced.
 I  have  already  enquire  into  all  those
 eight  cases  which  have  been  advanced
 Rs.  50  lakhs  or  more  loans,  but  I  have
 not  come  across  a  single  concern  which
 has  got  a.paid  up  capital  of  Rs.  35
 lakhs  as  was  stated.  If  he  has  got
 any  further  information,  I  am  _  pre-

 pated
 to  enquire  into  it  and  satisfy

 him.

 So,  what  I  was  telling  tbe  House  was
 that  there  is  some  imaginary  misappre-
 hension  that  because  a  certain  indus-
 ‘trialist  is  there,  he  controls  the  acti-
 vities  of  the  Corporation,  I  may  be
 pardoned  if  I  say  that  it  will  be  an
 insult  to  the  intelligence  and  integrity

 ‘of  the  eleven  Directors  who  are  there
 if  they  are  just  ruled  by  one  Chairman.
 After  all  what  are  the  powers  of  the
 Chairman?  In  the  Act  it  has  been
 provided  that  all  the  loan  applications
 have  to  be  considered  by  the  Executive
 ‘Committee.  And  who  are  on  the  Exe-
 ‘cutive  Committee?  I  will  give  you
 -the  names  of  the  members  of  the  Exe-
 ‘cutive  Committee.  In  the  Executive
 ‘Committee  the  Chairman  is  not  the
 Cheuman  of  the  Industrial  Finance
 ‘Cor>-oration.:  The  Chairman  is  the
 Managing  Directrr  of  the  Industrial
 Firance  Corporation.  All  the  apoli-
 catinns  come  before  this  Executive
 ‘Committee.  They  enquire  into  all
 matters  and  send  thes?  applications  to
 ‘tthe  various  Ministries  concerned,  to
 obtain  their  comments.  If  it  concerns
 ‘the  Commerce  and  Industry  Ministry
 it  is  sent  to  that  Minlstry.  If  it  is
 ‘with  regard  to  sugar  or  other  things.
 It  goes  to  the  Food  and  Ag?Piculture
 Ministry  and  so  forth.  So.  it  ia  only
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 after  full  enQuiry  that  these  loans  are
 sanctioned.’  As  a  matter  of-fact  [
 have  yet  to  come  acfoss  an  instance
 where  a  iviember.has  said  that  a  cer-
 tain  concern  was  refused  loan  on  cer-
 tain  grounds.  I  have  not  heard  of
 any  such  instance.  If  there  is  nepotism
 or  tavouritism,  I  am  _  prepared  to
 assure  the  House  categorically,  that
 we  are  prepared  to  enquire  into  it.
 We  have  got  full  control  over  the
 working  of  the  Corporation.  But  un-
 fortunately  we  cannot  disclose  certain
 information;  otherwise,  there  is  noth-
 ing  to  be  kept  back  from  Members  of
 the  House  of  the  People.  We  know
 that  this  House  is  a  sovereign  body.

 [Mr.  Depury-Speaker  in  the  Chair)
 The  Members  of  the  House  are

 entitled  to  ask  for  any  information
 they  require.  But  there  are  certain
 limitations.  The  control  of  this  House
 is  no  doubt  there.  But  that  control
 has  also  to  be  exercised  through  a
 governmental  agency.  The  Finance
 Minister,  who  can  look  into  the  affairs
 of  this  Corporation,  is  responsible  to
 this  House.

 Much  was  spoken  about  personaii-
 ties.  I  am  sorry  to  say  that  harsh
 words  were  also  used,  because  oi  this
 imaginary  apprehension.  I  am  glad
 that  my  hon.  friend  Dr.  Syama
 Prasad  Mookerjee  spoke  rather  in
 glowing  terms  about  the  Chairman,
 Mr.  Shri  Ram.  And  I  must  say  that
 Mr.  Shri  Ram,  when  he  heard  about
 these  things,  immediately  wrote  to
 Tyagiji  and  asked  him  to  disclose  the
 interests  concerned.  As  a  matter  of
 fact,  under  the  Act  all  these  apvlica-
 tions  are  to  be  considered  on  merits
 and,  as  I  said,  yesterday.  there  is  re-
 gulation  37,  The  Firance  Minister
 has  already  replied  to  this  point  when
 the  State  Finance  Corporations  Bill
 was  discussed.  He  said:  “I  am  satis-
 fied  with  this  regulation  37  which
 imposes  the  condition  that  a  director
 who  is  interested  there  is  not  allowed
 to  be  present’.  As  a  matter  of  fact,  in
 the  Industrial  and  Commercial  Finance
 Corporation  of  Great  Britain  there
 are  regulations.  I  have  got  those
 regulations,  and  there  is  no  bar.  [If
 a  director  is  there  he  is  not  barred
 from  applying  for  a  loan.  That  loan
 ought  to  be  considered  on  merits.  Yes.
 it  is  true.  Perhaps  that  may  give
 rise  to  some  misgivings.  But  at  the
 saine  time.  to  run  down  oeople  who
 come  forward  to  give  public  service  Is
 not  fair.  That  is  the  only  thing  that
 Ican  say.  And  it  will  not  be  proper
 for  us  td  say  that  the  whole  manage-
 ment  is  run  bv  one  Chairman  whereas
 there  are  twelve  Directors.  And  in
 this  B{ll,  as  the  Government  guarantees
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 the  «apital  and  dividend  as  well  as
 the  borrowed  psjncips]  and  interest,
 ‘we  want  te  have  more.of  our  Directors..:
 We-have  therefore  moved  that  instead

 -of  three  we  ought  to  have  four,

 I  was  just  telling  about  the  Executive
 ‘Committee.  And  who  are  those  in
 the  Executive  Committee  which  con-

 sider  the  applications?  Mr.  Ambegao-
 kar,  Mr.  Shri  Ram,  Mr.  ले,  C.  Captain,
 Mr,  B.  K.  Shah  and  Mr.  Sonalkar.
 And  Mr.  Sonalkar  is  the  Chairman  of
 the  Executive  Committee.  So  I  sub-

 Mr.  Deduty-Speaker:  Is  there  any
 provision  in  thg  Act  that  when  any

 one  of  the  Directors  borrows,  the  mat-
 ter  may  be  reported  to  the  Govern-
 ment  and  the  Government  may  scru-
 tinize  it  independently?

 Shri  M.  C.  Shah:  it  is  not  so  in  the
 Act.  but  that  is  the  convention.  Tyagiji
 explained  it.  When  Mr.  Shri.  Ram
 applied,  the  Managing  Director  refer-
 red  the  application  to  the  Finence
 Ministcr.  So  it  is  a  well  established
 convention.  And  as  a  matter  of  fact,
 as  I  said,  all  these  applications  are
 considered  on  merits.  I  have  got  with
 me  the  clauses  of  the  Industrial  and
 Commercial  Financial  Corporation  of
 ‘Great  Britain  on  which  there  was_  50
 much  emphasis  laid,  and  if  you  want
 I  can  read  those  clauses.

 So  I  submit  that  the  hon.  Members
 of  this  House  are  entitled  to  criticise
 the  working  of  the  Corporation,  and
 ‘we  are  grateful  t>  them  for  certain
 suggestions  which  they  have  made.
 Government  are  bound  to  cons‘der
 those  suggestions  and  to  make  improve-
 ments  with  regard  to  the  working.  It
 will  also  help  Government  to  be  more
 vigilant.

 As  I  said  from  the  beginning,  this
 ‘was  a  very  simpte  measure.  It  came
 before  the  House  because  there  was
 section  27.  And  section  27  provided
 for  foreign  exchange  borrowings.
 We  wanted  to  borrow  from  the  Inter-

 ‘national  Bank.  There  was  that  lacuna,
 ‘because  these  borrowings  cannot  be
 had  unless  they  are  guaranteed  by  the
 Government  of  the  country  to  which
 that  corporation  or  that  concern  be-
 longs.  So  we  had  to  bring  in  this
 ‘amending  Bill.  And  when  we  brought
 this  amending  Bill  we  considered  that
 we  might  fust  improve  upon  certain
 things.  If-.you  look  from  clauses  3
 to  9,  they  concern  the  administrative
 set-up  of  the  Industrial  Finance  Cor-
 poration.  Then  there  is  section  32.
 ‘We  wanted  to  include  shipplng,  Asa
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 matter  of  fact,  the  manufacture  of
 ships  is  included  already,  but  the  ship-
 ping  concerns  are  not  included.  We
 all  know  that  we  want  to  have  more
 and  more  shipping  tonnage.  We  are
 very  short  of  tonnage  370  50  we  were
 advised  that  we  should  have  this  ship-
 Ping.  The  amount  of  shipping  capital
 during  the  last  five  years  has  been
 Rs.  50  lakhs,  and  one  ship  costs  Rs.  58
 to  Rs.  60  lakhs.  So  we  _  wanted  to
 include  shipping.  Shipping  is  a  key
 industry  so  far  as  the  economy  of  the
 country  is  concerned.  We  had  to
 pay  Rs.  50  crores  in  freight  alone  dur-
 ing  last  year.  If  we  have  our  own
 shipping  we  can  save  so  much.  And
 the

 tonnage
 e  can  be  increased  only  if

 they  get  ancial  assistance.

 If  we  include  shipping  and  the  steel
 and  chemical  and  other  big  industries
 which  may  require  rpore  money,  we
 have  to  raise  the  limit.  My  friend
 Dr.  Lanka  Sundaram  said  that  if  we
 raise  the  limit  then  the  meagre  re-
 sources  of  the  Corporation  will  be
 devoted  to  those’  big  concerns  only.
 His  fears  are  without  foundation.  If
 he  looks  to  the  report,  there  were  only
 eight  industrial  concerns  which  have
 got  accommodation  to  the  extent  of
 Rs.  50  lakhs.  There  may  be  some.
 But  we  wanted  to  jncrease  the:  limit
 of  the  accommodation  because  we
 thought  that  if  there  is-a  case  then
 it  may  be  difficult  to  accommodate  it.
 And  therefore  we  have  raised  the
 limit.

 Now  comes  the  International  Bank
 borrowing.  Much  has  been  made  by
 my  friends  opposite  that  there  is  going
 to  be  the  rule  of  imperialism,  that  we
 are  just  going  to  let  down  the  economy
 of  the  country,  that  the  American
 capitalists  will  rule  the  economy  of
 this  country,  and  all  these  things,  It
 has  become  a  fashion  now-a-days  to
 talk  like  that.  If  we  believe  in  the
 industrialisation  of  the  country,  if  we
 believe  that  the  private  sector  must
 b>  encouraged,  and  if  we  find  that
 we  cannot  get  enough  capital  from
 the  cavital  market  in  India  it  is  but

 PECESSALY.
 that  we  should  have  foreign

 -rrowing.  There  are  70  conditions
 attached  to  the  foreign  borrowing.  f
 may  say  that  at  present  the  limit  is
 eight  million  dollars  only.  It  is  a
 small  sum.  But  we  want  to  open
 up  the  way.  If  the  World  Bank  is
 just  in  a  position  to  give  more  and
 more  loans  to  the  private  sector,  then
 the  Industrial  Finance  Corporation
 wants  to  help  the  private  sector
 through  the  World  Bank.  I  am
 glad  that  my  hon.  friend  Dr.  s.  P.
 Mookeriee  has  spoken  about  this
 World  Bank  loan.  The  reply  to  the
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 critics  on  this  matter  has  been  given
 by  him,  Dr.  Lanka  Sundaram  and
 Dr,  Krishnaswami.  And  with  a  few
 exceptions  on  that  side  who  make  it
 a  fashion  now-a-days  to  decry  forelgn
 help  from  America,  all  are  practically
 unanimous  on  this  question.

 At  the  same  time,  about  the  rates,
 that  has  to  be  discussed.  As  a  mat-
 ter  of  fact,  everybody  knows  that  the
 rates  of  interest  go  up  now-a-days.
 The  bank  rate  of  England  has  been
 taken  up  to  four  per  cent.  For  the
 borrowings  of  the  World  Bank  they
 have  to  pay  more  than  3.38  per  cent.
 or  so.  And  one  does  not  know  what
 will  be  the  position  of  the  market.
 So  we  are  going  to  secure  this  loan
 as  early  as  possible,  and  therefore  we
 have  brought  this  amending  Bill.

 Mr.  Deputy-Speaker:  Hon.  Members
 on  the  Congress  side  are  more  anxious
 that  the  Minister  should  sit  down
 rather  than  that  he  should  explain.  I
 do  not  want  those  people  to  carry  on
 any  conversation.  I  said  humorously.
 It  is  improper.  Hon.  Members  cannot
 go  on  making  gesticulations  when  an
 hon.  Minister  is  replying.  It  is  strange
 that  this  should  come  from  this  side.

 Shri  M.  0  4  Shah:  When  the  negotia-
 tions  are  finalised  that  document  will
 be  placed  before  the  House  for  the
 information  of  the  House.  There  is
 nothing  to  be  kept  secret  about  this
 and  as  a  matter  of  fact  I  do  not  fight
 shy  of  borrowing  from  the  World  Bank.
 We  have  contributed  about  82  million
 dollars,  I  mean  5076  eight  million
 doilars  in  dollars  and  the  rest  we  have
 already  deposited  with  the  Reserve
 Bank  of  India  in  rupee  coin  as  well
 as  in  our  own  non-negotiable  and
 non-interest  bearing  securities.  Wa
 are  a  member  country.  There  are
 53.  Germany  and  Javan  have  joined
 recently  and  even  the  Communist
 country  of  Czechoslovakia  is  a  mem-
 ber  country  of  the  International
 World  Bank  and  if  the  International
 World  Bank  gives  on  terms  which  are
 not  in  any  way  less  favourable  than
 the  terms  which  are  granted  to  other
 countries,  I  do  not  think  there  can  be
 any  objection  to  taking  loans  from  the
 World  Bank  to  help  our  private  sector.
 There  are  no  conditions  attached.  I
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 say  categorically  that  there  is  no  inter-
 ference  in  the  working  of  the  Industrial
 finance  Corporation  when  this  loan  is
 given.  That  loan  wili  be  taken  not
 all  of  a  sudden  in  a  lump  sum,  but
 slowly  and  slowly.  As  we  require
 foreign  currency,  as  our  _  industrial
 concerns  require  foreign  currency  to
 purchase  capital  goods,  they  will  be
 accommodated  and  they  will  be  given
 these  loans.  50,  I  do  not  think  that
 there  is  any  objection  whatsoever
 with  regard  to  the  loan  that  is  going
 to  be  raised.

 About  the  Select  Committee  business.
 we  would  have  certaigly  agreed  if  the
 matter  was  not  urgent  but,  as  a  mat-
 ter  of  fact,  as  I  told  you,  this  is  a
 very  simple  measure.  If  you  look  to
 the  provisions  .of  the  amending  Bill,
 clauses  3  to  9  are  simply  about  ad-
 ministrative  set  up.  ‘Then  there  is
 clause  2  which  includes  shipping  and
 then  there  are  clauses  10,  ll,  12,  and
 l3.  My  hon.  friend,  Mr.  Lanka
 undaram,  was  klnd  enough  to  support

 us  in  clauses  10,  dl,  arti  12,  He  had
 some  misgivings  about  clause  13,  My
 friend,  Mr.  Ramaswamy,  also  has  got
 some  misgivings  about  the  raising  of
 the  limit.  I  may  say  the  matter  was
 discussed  by  the  Finance  Minister  with
 the  Reserve  Bank  and  after  long  dis-
 cussions,  we  came  to  the  conclusion
 that  as  the  cost  of  the  capital  goods,
 of  the  buildings,  of  the  lands  have  all
 gone  up,  it  is  absolutely  necessary  to
 raise  this  limit  in  case  it  becomes
 Necessary  to  advance  a  loan  upto  a
 crore  of  rupees  to  an  industrial  con-
 cern.  I  submit  that  those  clauses
 are  fundamental  in  character  but  they
 are  very  simple.  About  other  clauses
 also  14,  18,  49  and  20—they  have
 followed  the  State  Financial  Corvora-
 tions  Act.  Though  the  State  Finar-
 cial  Corporations  Act  was  based  on
 the  Industrial  Finance  Corporation
 Act,  the  Select  Committee  made  cer-
 tain  changes  in  those  clauses  and  we
 have  copied  from  that.  The  other  few
 clauses  we  have  taken  from  the  Shola-
 pur  Spinning  and  Weaving  Mills
 (Svecial  Provisions)  Act.  We  have
 taken  powers  that  if  there  is  any  de-
 fault  in  paying  instalments  or  if  it  is
 not  in  the  interests  of  the  Industrial
 Corvoration  to  wait  any  longer,  and  if
 necessary,  that  industrial  concern
 should  be  taken  over  by  the  Industrial
 Finance  Corporation;  that  was  there
 in  sectfon  28.  but  how  to  run  that  and
 in  what  way?  That  should  be  rather
 done  in  a  very  efficient  way.  We  have

 They  are
 in  suoersession  of  certain  sections  of
 the  Companies  Act,  because,  after  all,
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 the  moneys  that  the  Industrial  Cor-

 poration
 will  advance  are  guaranteed

 by  the  Government  of  India  and  the
 Government  of  India  are  very  keen
 to  see  that  not  a  pie  is  lost  in  these
 loans  and  that  is  the  reason  why  we
 have  introduced  these.  If  any  verbal
 changes  are  required  here  and  there
 or  if  any  addition  or  alteration  is
 necessary  ‘we  are  prepared  to  consider
 that.  I  submit  to  the  House  that  we
 are  thankful  to  the  Members  for  mak-
 ing  so  many  suggestions.  We  have
 learnt  so  much  but,  as  I  said  before,
 this  is  a  simple  measure  and  I  hope
 that  the  House  will  extend  its  fullest
 co-operatiop  in  just  accepting  this
 motion  for  consideration.

 An  Hon.  Member:  There  are  other
 clauses  also.

 Mr.  Deputy-Speaker:  There  is  enough
 time.  The  Bill  is  not  closed  now.
 There  is  an  amendment  by  Mr.  Guru-
 padaswamy  that  the  Bill  be  referred

 ment)  Bill

 The  question  is:
 “That  the  Bill  be  referred  to  a

 Select  Committee  consisting  of
 Dr.  Syama  Prasad  Mookefieé,  Shri
 Umashanker  Muljibhai  Trivedi,
 Kumari  Annie:  Mascarene,  Shri  8.

 te  V.  Ramaswamy,  Shri  C.  R.  Basappa,
 Pandit  Thakur  Das  Bhaf¢ava,  Shri
 Arun  Chandra  Guha,  Shri  A.  V.
 Thomas,  Shrimati  Renu  Chakra-
 vartty,  Dr.  Lanka  Sundaram,  Shri
 Sarangadhar  Das,  Shri  Radhelal
 Vyas,  Shri  Daulat  Mal  Bhandari,
 Shri  M.  Ananthasayanam  Ayyan-
 gar,  Shri  Hari  Vinayak  Pataskar,
 Shri  T.  R.  Neswi,  Shri  K.  M.
 Vallatharas,  Shri  Jaipal  Singh,  Shri
 Hirendra  Nath  Mukerjee,  Shri  N.
 C.  Chatterjee,  Shri  M.  C.  Shah,
 Shri  P.  N.  Rajabhoj,  Shri.  Siva-
 murthi  Swami  873  the  Mover,  with
 instructions  to  report  by  the  30th
 January,  1953.”

 The  House  dinided:  Ayes,  5i:  Noes,
 to  a  Select  Committee.

 Division  No.  3  }
 Achalu,  Shri
 Ajit  8ingh,  Gbri
 Amin,  Dr.
 Bahuwgor  Singh,  Shri
 Basu,  Shri  ६.  E.
 Duchhitecistah,  Shri
 Cos  kravartty,  Sbrimati  Rena
 Chatterjea,  Shri  Tushar
 Chaudhuri,  Shri  T.K.
 Chowdhary,  8hri  N,  8.
 Das,  Shri  8,  0,
 Das,  Shri  Sarangadhar
 Dasare  tha  Deb,  Shri
 Deo,  Shri  B,  N.8.
 Deogam,  Shri
 Deabpande,  Shri  V.  cc
 @idwnoi,  Shri

 Abdus  Sattar,  Shti
 Aebuthap,  Shri
 Axerpori,  Bardas
 Altekar,  Shri
 Arlt  Kaur,  Rajtrumari
 Azad,  Maniana
 Balasobromaniam,  Shri
 Barman,  Shri
 Barupa),  Shri
 Phagat,  BbriB.  B.
 Bhatt,  Shri  0.  8.
 Bhonsle,  Major-Generai
 Bidari,  Shri
 Birdai  Singh,  Bhri
 Bogawat,S8hbri
 80०७०  हिकारी  0.

 353  PSD,

 AYES

 {6  7  us.  न
 Gtrdhari  Bhoi,  Shri  Rafabho},  Shri
 Gurupedaswamy,  Shri  Ramagmyan  @ingh,  Beho
 Hukam  Singh,  Sardar  Bandaman  Ringh,  Shri
 Jaiscorys,  07,  Bao,  Dr,  Rama  é
 Krtehva,  Shri  M.  B.  Bao,  Shrt  P.  BR.
 Mookerjee,  Dr.8.P.  Rzo,  Shri  P.  Subba
 Mukerjeo,  Shri  H.  N,  Bao,  Shrt  Mohans
 More,  Shri  8.  Bao,  Shri  Vittes
 Muntewamy,  Shri
 Murtby,  Sbri  8.  8.
 Nam  Wier,  Shri
 Nensdas,  8hri
 Nayar,  Shri  V.  P.
 Pandey,  Dr.  Natabar

 Reddi,  Shr!  Ramschandmm
 Subdrahmapyam,  Shri  K.
 Sundaram,  Dr.  Lenka
 Swami,  Shri  Stvamarth!
 fiwamy,  Shri  N.  B.  M.
 Trivedi,  Ghri  U.  M.

 Punotoee,  Shri  Veeraswam), 8hri
 Raghabacharl,  Shri  Verma,  Sbri  Bam)i-
 Baghavaiah,  Shri  Woghmuare,  Shri

 Brafeshwar  Preaad,  Shri  Datar,  Shri
 Basagohain  ,  hr!  Deb,  Shri  8.  0.
 Charak,  Shri  Dholakia,  Shri
 Cattorjee,  Dr,  SuallanJan  Dholekar,  Bbri
 Qhandhary,  हालत  G.  L.  Dhuslya,  Shri
 Chinarfa,  Bbri  Digambar  Singh,  Shri
 Choudhri,  Shri  M,  08866  Dubc,  8hri  U,  8.
 Dedhi,  Shri  Dutts,  Shri  8,  K,
 Damar,  Shri  Dwivedi,  Shri  0,  P.
 Damodarap,  Shri  a  B,  Biayaperama),  Shri
 Das,  Dr.  M.  M,  Gadgi),  Shri
 Das,  Shri  8,  Gandhi},  Shri  Ferase
 Das,  ShriB.k.  Gandhi,  Shri  M,  M,
 Das,  Bhri  Beli  Baro  Q@andhi,  Shri  V.  B.
 Das,  Shri  8.  पर,  Girl,  Shri  V.  V,
 Das,  Shri  N  १५  Gopi  Bem,  Shri
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 Gounder,  Shri  K.  P.
 Gounder,  Shri  हू.  8.
 Guha,  Shri  A.C.
 ‘Gopta,  Sart  Badzbah
 Hoasartka,  BhriJ.  N.
 Hotabrom,  Shri
 Tyyaal,  Shri  BE.
 Jajware,  Bist
 Jangde,  Shri
 Jena,  Shri  K.C.
 Jens,  Shri  Niranjen
 Jethen,  ‘tot
 Tha,  Shri  Bhagwat
 Shunfoanwals,  Shri

 Eareel,  Shri  Rh  N.
 Kal,  Sz  EB.  8.
 Lalianji,  Bei
 Taakar  ,ptof.
 Lottan  Ram,  हिय
 Madinh  Ggwas,  Shei
 Mahatayo, Bact
 कामत  ,  Shri  B.C.
 Malattya,  Shri  K.  D
 Mdilizh,  Shri  U.  8.
 Mas  codi,  Maulasa
 Masuriya  Din,  Bbil

 Mr.  Deputy-Speaker:  I  shall  now  put

 Mehta,  ह...  Balwant  Ginba
 Mishre,  Shr}  8०७०७
 Misra,  Pandit  Lingpraj
 Mian,  Siz  8.  0.
 Mohd.  Abbar,  Sof
 Mahbluddin,  Shri
 Moraryka,  Shri
 More,  Shri  E.  L.
 Mudaliar,  BhriC.  BR.
 Makne  ,  Shri
 Moutbubsiahnaa,  Shri
 Nat,  Shri  C.  E.
 Naakar,  Shri  P.  8,
 Natawadker,  Shri.
 Nateman,  Shr!
 Nebru,  Shri  Jaweharial
 Panda,  छह  0,  D.
 Panzalal,  8  bri
 Pant,  Shri  0,  0.
 Parume,  Shri  8.  8.
 Pataskar,  Shri
 Pete,  Shri  B.  EK.
 Patel,  Sbrima  ti  Manfhep
 Pati),  Shri  Ghankayauds
 Rachiah  ,  Shri  अ,
 Raghubir  Sahat,  -8hrj
 Ba)  Bahadur,  Shei
 Ramsuand  Shasti,  Swami
 Ramaswamy,  Shr!  P.
 Banbir  Singh,  Oh,
 Bane,  Shri
 ‘Batt,  Shri  Bhois
 Beddy,  Shri  8.  8.
 Boddy,  Shri  Jenardhan
 Roy.  Shri  8.  N.~
 Rup  Narsin,  Shri

 The  motion  Was  negatived

 the  main  motion  to  the  vote  of  the  tion.”
 House.

 The  question  is:

 “That  the  Bill  further  to  amend
 the  Industrial  Finance  Corporation

 Conrarenons  ball
 568

 ment)  Bl

 Saha,  Shri  Hhaga  has
 Gahu,  Shri  Ramorhwar
 Gakhere,  Shri
 Raksena,  Shri  Mobapis)
 Gamante,  Suzi  8  ,  0.
 Senaenne,  Bhri
 Sankasependian,  Shri
 Satinn  Chandra,  Shri
 Ghahnawas  Khan,  Shr!
 @hasme,  Prof.  D.  oO
 Gharma,  092  8,  0,
 Bhaste}  ,  Pandtt,  A.B.
 Aidhan  Sajappe,  Shr!
 Siagh,  faz  H.  P.

 Upadhyay,  Pandit  Munishwar  Dit
 Vaishnav,  shri  H.Q@.
 Valabya,  Shri  M,  8.
 Varma,  Shri  8.  8.
 Vidyalankas,  Shyi

 Act,  1948,  be  taken  into  considera-

 :  The  motion  was  adopted.

 The  House  then  adjourned  till  a
 Quarter  to  Eleven  of  the  Clock  on
 Thursday  the  4th  Deaembder,  1952,


